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THE
PARLIAMENTARY DEBATES

(Part I—Questions and Answers) 
OFFICIAL REPORT

1957 1958

PARLIAMENT OF INDIA
Wednesday, 1th March 1951

The House met at a Quarter to Eleven
of the Clock.

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 
Cultural Relations Council

*1934. Prof. S. N. Miahra: Will the 
Minister of EdacatioB be pleased to 
state the work done so far by the Cul
tural Relations Council?

The Minister o f State for Rehabllila- 
tioA (Shri A. P. Jain): The Council 
has done the following work to
strengthen cultural ties among Asian
countries......

Dr. Deshmnkh: On a point of order.
Sir, would it not be possible for the 
hon. Minister who is required to be 
continuously absent, to ask some parti
cular Minister to deputise for him, so 
that he may acquire a little more
knowledge? Otherwise, to most of the 
questions, he wants notice. I would 
like to bring this to your notice.

Shri A. P. Jain: I will request the 
hon. Member to give me a trial at 
least today.

Shri S<mdlii; The other day, we gave 
a trial to the hon. Minister of ^ t e
for Finance; he now wants us to try
him.

The Minister o f State for Finaaee
(Shri Tyagi): I hope I did not fail you.

Shri Sondhi: We do not know.
Mr. Speaker: The Minister will now

be more careful.
Shri A. P. Jain: The Council has 

done the following work to st^gthen
cultural ties among Asian countries:

<i) Published a quarterly journal 
in Arabic “ThaqafaVul-Hind*'
(Indian Culture);

345 P. a

(ii) Subsidised the English quarter
ly **Indo-Iranica** of the 
Iranian Society of Cllalcutta to 
brin^ out a Section in 
Persian;

(iii) Instituted and financed in co
operation with “Anjuman-«-
Iran Shinasi” of Iran, a Chair 
in Sanskrit and Indian Quture
at Tehran University;

(iv) Built up a Library of Sanslcrit
books in Tehran;

(v) Sponsored the visit of a well
known Îndian Dance Troupe
to Cairo, Alexandra and 
Beirut;

(vi) Buat up a library in Delhi
providing facilities for study 
of history and culture of
Indian and Asian countries.

Prol. S. N. Mishra: May I know how 
many countries have offered eo-opera- 
tion with this Council?

Shri A. P. Jain: Turkey, Egypt, Iran,
Afghanistan, Iraq, Indonesia and 
Ceylon.

Prof. S. N. Mishra: May I know
whether the Government propose to
start branches of the Council in some 
of the countries like the Briti^Council?

Shri P. Jain: This Council intends 
to establish relations with the countries 
in the immediate neigh^^hood of
India in the East and West It is 
possible that some sort of a branch 
will be set up.

Prof. S. N. Mishra: May I know 
whether it is proposed to attach a 
Research Section to the Council?

Shri A, P. Jain: There is no such 
proposal at the mwnent.

S. N. Mishra: What is the 
amount spent on the organ that has 
been started?

Shri A. P, Jafai: I require notice ofthat question.
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Dr. DeshmaUi: May I know what 
other countries were approached in 
this connection, what countries have 
accepted and what countries have de
cline to accept any cultural relations 
with India?

Shri A. P. Jain: I have mentioned 
the countries which have accepted 
cultural relationship. There is no 
mention of any country on the file 
which has refused to establish 
relations.

Shri Shiva Rao: What is the com
position of thî  Council and what was 
the basis of selection of the Members 
by the Education Ministry?

Shri A. P. Jain: The constitution of 
the Council is, two r^resentatives 
from each of the Universities of 
India, recognised by the governing 
body of the Council from time to time, 
two representatives from each of the 
countries constituting the regional 
section set up by the Council, one 
representative from each of the various 
cultural and educational institutions 
of India recognised by Xtie governing 
body of the Council from time to time, 
not more than 30 persons nominated 
by the President, one representative 
from each of the local Councils. That 
is a long list.

Shri Shiva Rao: What is the total 
number?

Shri A. P. Jain: Forty-seven
universities and institutions in India 
are represented on the Council by one 
or two persons; seven foreign countries 
are represented each by one person 
and some by two persons; the Presi
dent has nominated 29 persons. The 
total of these is the total number.

Mr. Speaker: Next question.
Shri Sondhi: May I ask one question, 

Sir?
Mr. Speaker: We have taken more 

than five minutes; we will go to the 
next question.

S h a n ti-N ik e t a n

♦1935. Prof. S. N. Mishra: WiU the
Minister of EdncaHoa be pleased to
state:

(a) whether the Secretary of Shanti- 
Niketan recently approached the Gov
ernment for Governmental help to 
stabilise the financial position o£ the 
institution;

(b) if so, whether Government have 
promised any help;

(c) whether it is a fact that Vlshwa- 
Bharati has not yet been given a 
eharter for a University; and

(d) if so, the reasons for it?

The Minister of State for RekabUiia- 
tion (Shri A. P. Jain): (a) and (b). 
No. The Government of India have 
not received any such request from 
the Secretary, Vishwa Bharati, Shanti- 
niketan.

(c) and (d). The Go^iemment of 
India propose to introduce shortly a 
Bill to convert Vishwa Bharati into a 
Central University.

Prof. S. N. Mishra: May I know 
whether in the legislation that is pro
posed care will be taken to keep in 
tact the distinct nature of the educa
tion that is imparted there?

Shri A. P. Jain: Certainly. That is 
a university of its own type. Every 
effort will be made to retain its dis
tinct features.

Prof, S. N. Mishra: May I know 
whether Government has examined 
the financial position of the University 
and whether Government is in a 
position to say what financial assistance 
is available from outside or from the 
State Government or from the Centre 
at the present moment?

Shri A. P. Jain: I require notice of 
the question.

Shri Sondhi: Is it not a fact that a 
provision has been made in the Budget 
for assistance to this institution?

Shri A. P. Jain: That can be 
ascertained from the Budget itself, a 
copy of which is with the Member.

Shri Sondhr. Is that the information 
of the Minister? He said ‘No’ in reply 
to the question whether Government 
have promised any help. There is 
already provision in the Budget That 
is our difficulty. Every second day 
the bowlers oi this Ministry are 
changed.

Mr. Speaker. The hon. Minister need 
not answer that question.

Shri Chatlopadhyay: May I know 
whether the present Degrees and Certi
ficates that are granted by the Vishwa 
Bharati are recognised by the Govem- 
ir^nt?

Shri A. P. Jain: I believe, I am not 
sure, that the Bill is intended to 
achieve that objei*t,

Mr. Speaker: Next question.
JuDGEd OF High Courts of Inbu

«1936. Prof. S. N. Miriura: (a) Will 
the Minister of Hom6 Affairs he pleas
ed to state whether there are any 
over-age judges In some of the High 
Courts of India?

(b) If so, what are the considera
tions therefor?
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The Miirister of Home Affairs (»tti 
Rajacopalacliari): (a) Yes, there are 

in toe P i l  B State High
Courts.

<b) Most of these Judges were 
already in ser\dce at the t t ^  cl the 
commencement of the Constitution. It 
was considered contra^ to the 
interests of the administration of 
Justice suddenly to send away these 
Judges who had been specially brought 
in because of their experience as 
Judges in Provincial High Courts and 
look out for suitable younger men,

Prof. S. N. Mishra: May I take it 
that there will be no termination of 
their services then?

Shri RaJa«opalacbari: That may be 
left, I submit, to the officers concerned.

Frol. S. N. Mishra: May I know 
whether Government takes care to see 
that they are mentally and physically 
fit to carry on their work?

Mr. Speaker: Order, order: an
obvious answer.

Shri Sidhva; May I know whether 
the Constitution provides that . the 
age of the High Court Judges should 
not be more than sixty, and if they 
are past sixty, is it not against the 
Constitution?

Shri Raja^opalaehari: I do not think 
that any unconstitutional thing has 
been dons; but, if it is really a matter 
of law that is raised, I would like to 
have notice.

Prol S, N. Mishra: May I know the 
age of the oldest Judge?

Shri Rajagopalachari: The Saurashtra 
High Court has Mr. Justice Diwatia, 
Chief Justice. He is a retired Judge of 
the Bombay High Court as hon. 
Members know. He is 65 years old, 
I am 71.

Shri Nathwanl: Sir, does the hoiL 
Minister know th£  ̂Mr. Justice Diwatia 
has already retired and is not function
ing as a Judge of the High Court of 
Saurashtra?

Shri Rajagopalacharl: I am speaking 
from papers. The hon. Member is 
probably speaking from personal 
knowledge.

Sbri KamaA; Sir, in view of the 
fact that the hon. Minister referred to 
himself in answering a question now* 
am I to understand that the Minister 
considers the possibility of himsell be- 
com^g a judge?

Bijf. SpealiLer: Order, order.
Shri Rajagopalaehari: Yes.

1962

Building FOR Reserve Bank of 
India in Delhi

*1937. Shri Sidhva: (a) Will the
Minister of Finance be pleased to state 
when will the new building for the 
Reserve Bank of India in Delhi be 
constructed?

(b) What is the total amount sane-
tioned for the building? *

(c) Within what year is the building 
likely to be constructed?

The Minister of State for Finance 
(Shri Tyagi): (a) and (c). It is not 
possible to give any precise informa
tion at this .stage. The completion of 
the building wiU largely depend on the 
availability of the required building 
materials.

(b) No specific amount has yet been 
sanctioned for the project. The 
Quantity Surveyor is expected to sub
mit an estimate of the cost of th 
building shortly.

Shri Sidhva: May I know whether 
the plot of land now reserved for the 
Reserve Bank originally belonged to 
the Government or was it bought from 
a pri\ ate property?

Shri Tyagi: Sir, I want notice.
Shri Sidhva: Sir, the hon. Ministei 

stated that the plans are not ready 
and therefore he is not in a position 
to say when the construction of the 
building will be started. May I know 
whether his attention has been drawn 
by the public to the fact that the 
present arrangement for housing the 
Reserve Bank is causing great incon
venience to the public and that there
fore there is great necessity for a new 
building for this Bank as early as 
possible. What is the reason for not 
starting the construction of this build
ing, is it finance or is it the non
availability of building materials?

Shri Tyagi: Sir, in fact the illotment 
of this plot was finalised somewhere 
in the R^nth of April 1949 and it took 
a lot of time to settle this allotment 
to the Reserve Bank, And then since 
the policy was to urbanise the Parlia
ment Street, it was considered that 
the Reserve Bank to be set up here 
should have more storeys, that its 
height should be raised from 60ft. to 
70 ft. Therefore they wanted to raise 
the height of the building and so the 
plans already prepared had to be given 
up and new plans taken out. Then 
again, the land which was first allotted 
to the Reserve Bank was considered 
to be too little and it was felt tiiat 
more land should be acquired. There
fore the completion of the plans was 
delayed. The plans are ready now. 
Only the quantity of materials that 
wHl be required is being ascertainedr
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and I think very soon I will be in a 
position to lay before the House all the 
details regarding the plan.

Sbri Sidhva: But, Sir, the hon. 
Minister stated that for want of build
ing materials the work of construction 
has not started. What sort of 
materials are not available?

" Shri Tyafd: I did not say that for 
want of materials the work has not 
started. In fact 700 tons of steel is 
already lying on the site. What I said 
was that the completion of the build
ing will largely depend on the avail
ability of the required building 
materials. Besides steel they want 
bricks and other things. And since 
the start of the work, it is estimated 
that it will take about two years to 
complete it

Shri Sidhva: Besides steel, have they 
got cement and......

Mr. Speaker: Order, order. I go to 
the next question.

Naval A eronautical Engineers

*1938. Dr. Ram Sabhag Singh: (a)
Will the Minister of Defence be pleas
ed to state whether facilities exist in 
India for the training in naval aeronau
tical engineering?

(b) If so, how many apprentices 
were trained in the year 1950?

The Deputy Minister o f Defence 
(Major-General Himatsinhj i ) : (a) No.

(b) Does not arise.
Dr. Ram Snbhag Singh: Sir may I

know what steps are being taken by 
Government to give training in naval 
aeronautical engineering in India? 
How does the Indian Navy get such 
personnel trained?

Major-General Himatstnh^ It was
proposed to start a naval aircraft 
maintenance school at Cochin; but for 
various reasons it has be«i put in 
abeyance. One reason is the financial 
stringency. The second is the diffi
culty of obtaining the necessary equip
ment. However, the U.K. naval 
authorities are prepared to train any 
personnel whom we require to be 
trainel - 

Dr. Ram Snbhag Singli: May I know 
whether' the Government of India pro
pose to develop a Naval Air Wing as 
well as Aircraft Carriers, and if so 
how Icmg it would take to start this 
work?

Major-General Himatirinli^ Sir, 
naval aviation can only be developed 
after we have completed certain pre
liminaries. For example, we must

have a Naval Air station. We have 
a|>pUed to the Communiications 
Minister for the aerodrome at Cochin, 
where we can train Naval Air pilots 
and also establish various workshops. 
The second step is to train naval per
sonnel in flying and ground 
engineering, and these steps are being 
taken in hand. Thirdly we must place 
advance orders in the United Kingdom 
or other countries for our equipmwit 
and naval aeroplanes. Unless these 
three steps are completed, it is useless 
starting a naval flying unit or having 
an aircraft carrier.

Shri Soodhi: Is the hon. Minister 
quite sure that his scheme for naval 
aviation has not been put before the 
Finance Committee and passed?

Major-General Himatsinh^: I think
it is before that Committee and it is 
in the process of being passed.

Shri Sidhva: Then the Minister is 
not up-to-date.

Dr. M. M. Das: Sir, has India to 
pay any money to the United Kingdom 
for the training facilities given to 
Indians in naval aviation?

Major-General Himatsinhji: Not for
the training facilities, but the trainees 
have to pay for their general up keep 
and normal living expenses,

Shri Sidhva; Sir, Mr. Sondhi said 
that the Finance Committee has pass
ed the proposal of the hon. Minister 
and the hon. Minister said that it is in 
the process of being passed. Which is 
the correct answer. &r?

Mr. Sp^ker: The answer is quite 
obvious. If it has been passed, as Mr. 
Sondhi says, then it must have happen
ed after the hon. Minister got the note 
from which he has given the reply. 
Well, this question does not really call 
for any information. I go to the next 
question.

Gold-smuggling Cases

*1939. Dr. Ram Snbhag Singh: (a)
WiU the Minister of Finance be pleas
ed to state the number of gold- 
smuggling cases detected by the Bom
bay Customs officials in the year 1950?

(b) What is the estimated total value 
of the gold seized in Bombay by those 
officials during the same peri^?

The Minister o f State tor Finance 
(Shri Tyagl): (a) 123 cases were
detected by the Bombay Custom Houpe 
officials in the year 1950.

(b) Total estimated value is Rs. 
64,36,380.

Dr. Ram Snbhag Singh: Sir, is it a 
fact that a Christmas packet received 
at a Bombay post office contained a
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diamond worth Rs. IM.OOO wMch 
sought to be smuggled into that city?

Shri Tyagi; Sir, I will have to call 
for details about this particular case.

Dr. D esh m u k h : Sir, has there been 
any change in policy since tlje. hc^ 
Minister joined the Fui^ce Ministry 
with regard tc the checking of the 
smuggling cases? Have any fresh 
orders been issued to make the check 
more strict? .

Shri Tya?i: I am trying to bring 
more strictness in the work.

Shri Sidhva; Sir, out of the sum of 
Rs. 54 lakhs, the value of the gold 
seized, how much gold has been ccm- 
ftscated by Government?

Shri Tyagi: Generally the custom is 
whenever ‘smuggled’ gold is apprehend
ed, it is always confiscated.

Shri Sidhva: No, Sir, my question is, 
of this gold which is seized, how much 
has been confiscated by Government?

Mr. Speaker: The hon. Minister has 
said that it has been seized.

Shri Sidhva: Yes, Sir, it has been 
seized and kept in custody. But I 
want to know how much has been con
fiscated by Government?

Sbri Tyagi: All the gold that is 
smuggled and which has been seized, 
is according to the Sea Customs Act, 
seized and confiscated.

Shri Gautam: Sir, in addition to 
Bombay, which are the other routes 
through which gold is smuggled into 
India, and what steps do Government 
take to stop that kind of smuggling?

Shri Tyagi: Through some of the 
French possessions. May I further 
add that over and above the cases 
apprehended by Bombay Customs, 193 
other cases of gold worth Rs. 25,86,000 
were apprehended by the Collector of 
Central Excise, Bombay. He too has 
powers under the Customs Act to 
opeiate even beyond Bombay.

Shri Deogirikar: Out of the 123 
cases how many are from Goa?

Shri Tyagi: I have not got the break
up of these figures. If the hon. 
Member is anxious I can have it done.

Shri Dwivedi: May I know if in 
addition to confiscating the smuggled 
gold the smugglers have to undergo 
some other punishment? "

Shri Tyiigi: Under section 23 of the 
Foreign Exchange Regulation Act, the 
Reserve Bank, if they so choose, can 
authorise launching of prosecution 
against the smugglers.

Shri Kainath: What p r t )^ s  h ^  
been made with regard to the mvesti- 
gation into the recent gold smuggling 
by a Chilean diplomat?

Shri Tyagi: The matter is sub judice 
at present.

Dr. Ram Sabhag Simgfa: Is it a fact 
that quite a few Haj pilgrims were 
also detected in gold smuggling at 
Bombay port?

Shri Tyagi: I have no knowledge.
I am sorry I have to plead ignorance 
of the fact. .1 will make enquiries.

Shri Soqayane: By what percentage 
has our gold reserve gone up by the 
confiscation of this smuggled gold?

Mr. Speaker: Order, order.
Shri SoAdhi: On a point of clarifica

tion, the hon. Minister stated that the 
gold seized has been confiscated. The 
other day in reply to a question the 
hon. Finance Ministar said that unless 
the court decides or the enquiry is 
complete the seizure ^ill not result in 
confiscation.

Mr. Speaker: Whatever it may be.
it is not a point of order.

Shri Sondhi: Not a point of order:
I said (K>int of clarification. There 
seems to be some discrepancy which I 
want to be removed.

Mr. Speaker: The hon, Memb^ 
might ascertain it later on, not here at 
this stage.

Shri Tyagi: I might clarify that all 
smuggled gold has to be seized: evei 
that which has to be conflsc#ted has 
to be seized first......

Mr. Speaker: Order, order. I do not 
propose to allow any further answer. 
CORRUPTIO?  ̂ AND BRIBERY IN A jMER

•1940. Pandit M. B. Bhargava: <a)
Will the Minister of Home Affairs be 
pleased to state the number of cas^ 
o! corruption and bribery detected in 
the State of Ajmer and other Central
ly Administered Areas during the year
1949-50 and 1950 upto 31st December 
1950?

(b) What are the respective number 
of cases (i) convicted, (ii) discharged, 
and (iii) under trials?

The Minister of Home Affairs (Shri 
: (a) 178 during the 

year 1949-50 and 70 during the year 
1950 up to 31st December, 1950.

(b) (i) 53.
(ii) 43.
(iii) 103.
Pandit M. B. BhargaTa: How many 

of these were detected by the Central
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anti-corruption department how
many by the provincial pohce? "

Shri RajsLgopahLchMi: If by de
tection the hon. Member means cases 
taken up for investigation and on 
which the authorities have reasonato 
hopes of taking the c a ^  to a coui^ 
the number of cases local poUce was 77 and by the special 
poUce 125: in Ajmer the l^al police 
detected 20 cases and the special 
police 26 cases.

Pandit M. B. Bhargava: Are there 
cases which have been under mvesti- 
gation for over a year without any 

^Secision as to whether they are to be 
prosecuted or not?

Shri Rajagopalachari: I have ^ a d y  
given the number of c a »  of̂  dis
charged, convicted and under trial. Ii 
any cases have remained on hand for 
a long time, it must be due to the 
nature of the ca^s.

Paadit M, B. Bh>r<s^ asitag
about cases which are ^  under 
tavestigaOon and a^ut which no 
decision has been amved at regarding
prosecution.

Shri RaJagopalachJiri: . T h ^  are
some cases still under m vestlga tiO T . 

^ e  hon. Member will see that the 
-total number of cases taken up were 
248 and the total number of the con
victed, discharged and under trial 
comes to 199. There are 49 cases still 
tinder investigation.

Pandit M. B. Wiargava: How ^ n y
cases were taken up in Part C States 
other than Ajmer and Delhi?

Shri Bajagepalachari: The question 
related to Ajmer and other Centr^ly 
Administered Areas. The only oth^ 
areas arc Coorg, the Andaman and 
Nicobar Islands. There have been no 
cases there.

Pandit M. B. Bhargsva: There are 
other Part C States such as Vindhya 
Pradesh.

Shri Ra^igiq^alaehari: The Centrally 
Administered Areas are Ajmer, C w g, 
the Andaman and Nicobar Islands.

Mr. Speaker: The q.uestioo is about 
Centrally Administered Areas and not 
about Part C States.

Shri Rajagopalacliari: The question 
was about Centrally Administered 
Areas. I have not collected figures 
about Part C States.

Mr. Speaker. Centrally Administered 
Areas should not be confused with 
Part C States.

Shri Kamath: How many cases were 
i^ ^ d r a ^  after prosecution had been

launched and on whose authority and 
in what circumstances?

Shri Kajagopalachari:
notice for that question.

I require

Hospitals and Dispensaries in Ajmer

•1941. Pandit M. B. Bhargava: Will 
the Minister of Health be pleased to 
state;

(a) the number of dispensaries and 
hospitals existing in the rural and 
urban areas of the State of Ajmer 
during the years 1949 and 1950 and the 
total expenditure incurred thereon by 
Government in the years 1949-50 and
1950-51; and

(b) whether any travelling dispen
saries were started during these years 
in the rural areas of the State and if 
so, what is the total amount of ex
penditure incurred thereon?

The Minister of Health (Eajknmi^ 
Amrit Kaiur): (a) Tne number of dis- 
p^isaries '  and hospitals was as 
follows:

1949 Rural 8.
Urban 5.

1950 Rural 9.
Urban 5.

The total expenditure incurred on 
them was Rs. 3,99,725 during the year 
1949-50 and Rs. 5,03,071 up to Uie 31st 
December, Ifî Ô.

(b) Yes. One Mobile dispensary was 
staled in December, 1949, in the Kekri 
Sub-Division. The total expenditure 
incurred on it up to the 31st December
1950, was Rs. 10,036.

Pandit M. B. Bhargava: May I know 
whether there has been any increase 
in strength of the stofi in dispensaries 
and hospitals other than the Ajmer 
Hospital last year?

Kajknmari Amrit Kanr: Yes, Sir. 
That accounts for the extra expendi
ture not only on the hospitals but 
also on the dispensaries that used to 
be run fyy the Ajmer Dispensary Fund 
jince they have been taken over by 
the Government and additional staff 
and also additional equipment have 
been provided.

Lala Achint Bam: How many beiis 
are reserved for T.B. patients in those 
hospitals?

Ealkomari Amrit Kanr: The iVjmer 
hospital has, I believe, 25 beds: I am 
speaking subject to correction: and in 
the Madar Sanatorium run by the 
Mission there are also 25 beds reserv
ed for displaced persons suffering from 
T.b. (Presumably T 3. seems to have 
been misheard as DJ*.)
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H lT ^
^  ia »l^  X  ^

».jW) <*-*>«“  Li* 6** tJ>V

[Giani G. S. MasaAr. Is there any 
scheme under consideration of Gov
ernment by which more medical 
facilities will be provided to the rural 
areas?]

Kajknmari Amrit Kawr, It Is a
general question. We are try mg to do 
whatever we can everywhwe.

N a tio n a l  C adet C o r p s

♦1942. Pandit M. B. BhargaTa: Will 
the Minister of Defence be pleased to 
state:

(a) the number of the institutions 
giving training in the National Cadet 
Corps, in Parts B and C States 
separately;

(b) the number and strength of the 
Junior and Senior Men and Women 
Divisions of the Corps existing in the 
various institutions, and the amount of 
expenditure incurred by the Govern
ment of India thereon in the years
1948-49, 1949-50 and 1950-51;

(c) by which date the target fixed 
by the N.C.C. Committee is likely to 
be reached; and

(d) the total amount of recurring 
and non-recurring expenditure incurred 
so far and likely to be incurred in 
future?

Hie Deputy Minister of Defence 
(Major-General Himatsinhji): (a) and
(b). Two statements are laid on the 
Table of the House, [See Appendix 
XIV, annexure No. 14.]

(c) The exact date of reaching the 
target figures (35,000 cadets in the 
Senior Division and 1,25,000 cadets in 
the Junior Division) cannot be fore
cast at this stage as it depends on the 
following three factors, viz. (i) avail
ability of Armed Forces personnel, (ii) 
equipment required for training pur̂  
poses, and (iii) the financial commit
ment which the Central and State 
Governments can undertake on this 
organisation.

(d) The expenditure incurred by the 
Government of India during the years
1948-49, 1949-50 and 1950-51 is already 
given in answer to part (b) of the 
Question,

The expenditure to be incurred by 
^ e  Government of India during 1951
52 is;

Recurring ~Rs. 46 lacs approxi
mately.

Non-recurring—Rs. 1 lac. approxi
mately.

Pandit M. B. Bhargava: What is the 
reason for the non-organisation of 
wcunen cadets in Part B and Part C 
States?

Major-General Himatsinliji: The
statements show that there are 
organisations, both senior division and 
junior division, in Part B and Part C 
States, though perhaps not <ki the 
ssmne scale as in Part A States. The 
only reason I can give for that is tiiat 
Part B and Part C States are parhaos 
in a more fluid state and their Govern
ments have not probably had the time 
to deal with this question.

Pandit M. B. Bliargava: My question 
was about the organisation of women 
cadQts in Part B and Part C States.

Major-G^eral Himatadnh :̂ There
are three Girls’ Divisions in the
coimtry, each consisting of 3 lady 
officers and 90 girl cadets, one at 
Ludhiana, one at Calcutta and one at 
Nagpur, We are not thinking of in
creasing the number in 1950-51.

Shri Kamatb: Has the Minister’s 
attention been drawn to his colleague, 
the Health Minister’s ^>eech against 
military training for girls and women, 
and, if so, does that reflect Govern
ment’s policy?

Major-General Hhnatstohji: No, Sir. 
My attention has not been drawn to 
it yet.

Shrbnati Durgtibai: May I know 
whether it is a fact that a large num
ber of girl and women Students are 
anxious to take the benefit of this 
training but are denied this benefit 
because' they happen to belong to 
educational institutions under private 
management?

Major-General Uimatdnhji: We
realise the fact that a large number 
of girls wish to take advantage of this 
training, but we wish t.o see whether 
this scheme proves successful or not 
before we decide on further extension.

D a m o d a r  V a l l e y  C o r p o r a t io n

*1943, Shri Barman: Will the Minis
ter of Natnral Resources and Scientific 
Research be pleased to state:

(a) the number of Engineers sent by 
the Damodar Valley Corporation for 
training abroad;

(b) whei) their training will be com
pleted; and

(c) by what time the Indian Engi
neers will be in a position to run the
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project themselves without foreign 
technical aid?

The Minister o f N a t i ^  
and Scientific Research (Skri Sri 
Prakasa): (a) Fifteen engineers have 
so far been sent abroad for trainl^ 
or on d^utation—eleven to 
three to Italy and cme to Switzerland.

(b) Eleven have already returned, 
and one more is likely to return 
shortly. The others are expected to 
complete their training in November, 
1951.

(c) No definite period can be 
mentioned. Foreign Technical experts 
are on a thtee-year contract and their 
contracts wiU not be renewed if it is 
iound that the Project can be run with
out their aid.

Shrt Bannan: May I know w h e ^

S g  those who have had some 
experience?

Shri Sri Prakasa;

those who are not.
Rhri Barman: Is the sending of 

further batches for the s a m e  p t̂rpose 
under immediate contCTtiplation.

Shri Sri Prakasa: I could W
because I have had no com m j^ica- 

tilfn tom  The Damodar Valley Corpc  ̂
ration on the subject.

Shri Sidhva: For what kind of 
engmeering tra^ng sons been sent to foreign countries.

Shri Sri* Prakasa: The .
whom we have sent so to ^  
U.S-A., were sent for mtensive train
ing in thermal power stations.

Shri Sidhva: Is it not a fact t o t  
the Engineers’ Association has made ® 
representation to the 
ing that there are 
of quaUfled engmeera 
the purpose, and, if so, what st^s 
have Government tai»n to 
them rather than send new recruits 
for training abroad?

Shri Sri Prakasa: The q u e ^ n  re
lates to the Damodar Valley CotpoM- 
tion and 1 shall have a copy of the 
hon. Member’s question sent to them.

Shrimati Durgabai: May I taow
whether it is a fact that some of the 
Indian engineers who are found v ^  
much qualified for this project are dis
qualified on grounds of age?

Shri Sri Prakasa: I should not tiiink 
so. Sir, so far as this question goes

because it relates to yoimg trainees 
who can scarcely be overaged.

Shri BaJ Bahadur: Do I take it that 
the Government have sent people for 
training only for thermal power and 
not for hydel?

Shri Sri Prakasa: So far we have 
sent out our engineers for special train
ing in thermal power.

Shri Jnani Ram: Are these recruits 
asked to execute an agreement for 
working permanently in the Corpo
ration?

Shri Sri Prakasa: They are employees 
of the Corporation,

Shri B. R, Bhagat: What is the
number of foreign engineers serving 
in the Corporation at present?

Shri Sri Prakasa: Six, Sir.
Shri T. N. Singh: May I know

whether the Damodar Valley Corpo
ration is under any contractual obliga
tion to employ these engineers even if 
they are not found up to the mark 
after training?

Shri Sri Prakasa: These trainees are 
sent abroad under definite conditions - 
and I do not think that the situation 
to wliich my hon. friend refers can 
arise.

P e t r o l e u m

*1944. Shri Barman: WUl the Minis
ter of Natural Resources and Scienttflc 
Research be pleased to state:

(a) the quantity of petroleum pro
duced in India per annum; and

(b) the attempts made in 1950 for 
the exploration of petroleum?

The Minister o f  Natural Resources 
and Scientific Research (Shri Sri 
Prakasa); (a) The annual production 
of Crude Petroleum in India during 
the last 3 years was:

1948—65.359,445 gallons.
1949—66,045,612 gallons.
1950 -^5,217,360 gallons.

<b) The Geological Survey of India 
conducted investigations for location 
of oil during 1950 in the Punjab, Cutdi 
and the Andamans.

Work in this connection was also 
done by a private company which has 
been granted an exploratory licence,

Shri Barman: What are the results 
of the attempts made by the Geologi
cal Survey Department to explore oil 
in the Punjab?

Shri Sri Prakasa: In the Punjab the 
Geological Survey of India carried out
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some investigation and a report cm the 
^ompletiion of a detailied survey of 
the Jwalamukhi area and extension of 
regional surveys. round about It, has 
been received.

Shri Barman; Has there been any 
attempt made by the hon. Minister’s 
Department to get oil out of coal?

Shri Sri Prakasa: Luckily, Sir. the 
question does not relate to getting oil 
out of sand anyway I fear I am not 
in a position to give any satisfactory 
reply to the hon. MembCT.

Shri Barman: Does the hon. Minister 
mean to say thereby that no research 
is being carried out to find oil from 
eoal?

Shri Sri Prakasa: I fear I have no 
information on the subject at hand but 
I shall enquire if oil can be found out 
of coal or coal out of oiL

Shri Brajeshwar Prasad: I wanted 
to know from the hon. Minister 
whether the private company to which 
he referred is an Indian company or 
some foreign company.

Shri Sri Prakasa: This company Is 
the Assam Oil Company and is situat
ed in Digboi in Assam.

Shri S. C. Samanta: May I know the 
total value of petroleum produced In 
1950?

Shri Sri Prakasa: I have given the 
quantity obtained, but I could not say 
straight off its value in money.

Shri Brajeshwar Prasad: What is 
the total quantity of petroleum 
imported into the country and what 
are the names of the countries from 
which it is imported?

Mr. Speaker: That has been answer
ed several times.

^ : fiTT ^
^  ’nw»r I  ftr Tm*TR i  fW I 

^  f  1 1  ?
[Shri Blutt: Is the hon. Miukiter 

aware of any such survey done in any 
part of Rajasthan?]

SWrm : 41 ^  ^
^  I  3nfi ^  TnvpTH ^

[Shri Sri Prakasa; No Sir. So far 
as I know, no such investigation has 
been done in Rajasthan.]

A n c ie n t  M a n u s c r ip t s

•1945. Shri na) Kanwar: Will the 
Minister of Edneation be pleased to 
state:

(a) whether Government are aware 
that a very large number of ancient 
manuscripts, chiefly in Sanskrit, Pali 
and Prakrit, of considerable historic, 
educational and cultural value, are 
preserved or stored in various public 
and private libraries, colleges, uni
versities and other educational institu
tions scattered aU over the country; and

(b) if the reply to part (a) above 
be in the affirmative, whether Govern
ment have taken or propose to take 
suitable and active steps for their ac
quisition or preservation and for their 
cataloguing, classification, indexing 
etc.?

The Minister of State for Rehabilita- 
tioD (Shri A. P. Jain); (a) Yes. Sir.

(b) As these manuscripts are already 
preserved in the libraries and educa
tional institutions where they are in 
use, the question of their further 
acquisition or preservation does not 
arise. Msny of these collections have 
also been catalogued. Attention of the 
hon. Member is invited to New Cata- 
logus Catalogum published by the 
Madras University.

Shri Ra.1 Konwar: What is the 
amoimt spent by Government sd  far 
on this work and are Government 
satisfied that the amount spent has 
been adequate for this purpose?

Shri A. P. Jain: I am not in a
position to give the amount that has 
been spent, but furtiier effOTts are 
being made to produce comprehensive 
catalogues of these books.

^  <Tî  5Tt

^  t  ?
rShri Bhstt; WiU the hon. Minister 

be pleased to state whether Govern
ment have acquired such manuscripts 
which were with the Princes?]

?}?| J ^  ^

^  ^  I
[Shri A. P. Jain: If they belong ta 

the State, they will certainly be 
acquired, but the question of acquisition 
of those which are their own does not 
arise,]
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Shri Raj Bahadar: May I know 
whether any specific efforts have been 
made by Government to procure such 
manuscripts in Pali and Prakrit from 
private sources as part of a scheme?

Shri Â. P. Jain: Many of these
manuscripts are with private insti
tutions—educational and otherwise— 
and they are being properly preserved.

Dr. Desfamnkli: May I know if the 
hon. Minister can tell me even the 
numbers of the manuscripts which 
have been seen or located by the 
Ministry of Education in all the three 
languages mentioned in the Question?

Shri A. P. Jain: Government have 
not so far prepared a comprehensive 
list.

^  »TlPc^H sfl
•P iTR IRTVS ^  ST*?r

f t  I ?  '  ̂
[Lala Achint Ram: Will the hon.

Minister be pleased to state whether 
<k)verrmient have received some manu
scripts from the libraries of Wert
I ’akistan after partitiop?]

qo ffto ^  ^

^  ^  ^  flTcfWT I
[Sbri A. P. Jain: This question was 

taken up, but I cannot say how many 
have been obtained.]

Flood CoirrROL Conference

•1946. Shri B. R. Bhagat: Will the
Minister of Natural Resources and 
^entific Research be pleased to state:

(a) whether a regional conference 
under the auspices of the E.CAJ'.E. 
Tlood Control Bureau was held in 
New Delhi in early January 1951;

(b) if so, how many countries parti
cipated in it;

(c) how many international organi
zations were represented;

(d) what were the items of discus- 
rsion; and

(e) what were the recommendations 
-made?

The Minister of Natiiml Resourees 
:and Sclcntiflc Research (Shri Sri 
:prakasa): (a) Yes, Sir.

:(£>) 14.

(c) to (e). A list showing the 
International organisations which parti
cipated in the discussions, the agenda 
of the conference indicating the sub
jects discussed and of the recom
mendations made by the conference 
are laid on the Table of the House. 
[Sec Appendix XIV, annexure No. 15.]

Shri B. R, Bhagat: What arrange
ments have been suggested in the Con
ference for joint study and Investiga
tion and exchange of technical knew* 
ledge as regards flood control matters?

Shri Sri Prakasa: If the hon. Mem
ber will kindly study the statement 
which I have laid on the Table of the 
House incorporating the recommenda
tions made, perhaps he would be able 
to get an answer to his question.

HWn nSfif THT
p n  ^  ?«r vpifirtft

fire "R Pf anm ftnrr arr 
^  *f arri ?

[L>la AeUnt Bam: Will the hon. 
Minister be pleased to state whether 
any such scheme came up for con
sideration in these Conferences which 
could be brought into immediate 
implementation e.g. the problem of 
Punjab when it was in the grip of 
floods?]

^  srviw: ^  t  ft* 
^ #  ^rr f t r w  ^  5ft snft ffT qfT 

t  fire ^

I
[Shri Sri Prakasa: I am sorry, I 

have not yet gone through the whole 
statement but the problem referred to 
by the hon. Member was certainly dis
cussed there.]

Shri R. Velayndhan: May I know 
whether the dispute between India and 
Pakistan regarding canal waters was 
discussed in this Conference or in any 
other Conference later on?

Shri Sri Prakasa: I fear that it was 
beyond the purview of this Conference.

Dr. Ram Snbhag Singh: Did this 
Conference discuss any plan to pre
vent flood control in this country and 
if so how long will it take to give 
effect to that plan?
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Shri Sri Prakusa: llie whole matter 
was generally discussed, but I could 
not inform the House as regards the 
decisions reached.

Shri Sidhva: What about my
Question, Sir? It is No. 1&47.

Mr. Speaker: It has been transferred 
to the 14th March.

Shri Stdhva: It means, Sir, that my 
question would get a lower place on 
that day’s Question list and I will 
be deprived of an oral answer. It is 
not fair to me.

Mr. Speaker; Was this transfer done 
without the consent of the hem. Member?

Shri Sidhva: Yes, Sir. I did not know 
anything about it

Mr. Speaker Questions relating to 
Information and Broadcasting liave 
been fixed for the 14th, That is why 
the hon. Member s question which re
lates to Informaticm and Broadcasting 
may have been transferred to that date.

Shri Sidhva: The point is this. Sir. 
When a question has been admitted 
and the hon- Minister concerned also 
agrees to the date and when the 
question is published in the Question 
List, it is not fair to the hon. Me.nber 
concerned that because the hen. 
Mmister’s convenience does not suit 
him, the hon. Member should be de
prived of oral answer.

Mr. Speaker: Whose convenience?
Shri Sidhra: The hon. Minister's 

ccMivenience. The hon. Minister is not 
here; that is why it has been post
poned.

Mr. Speaker: If that is so, whea the 
hon Member said the hon. Minister 
had agreed’ he was not correct. I 
wont presume agreement
^^Shri Sidhva: I want your protection,

Mr. Speaker: I understand the dilR- 
culty, but the question will go to the 
day on which the hon. MinSter will be present ^

Shii Kamath: On a point of order. 
May I ask whether generally speakini; 
Buy change in the Question List—
whether it be transfer or cancellation__
ought not to be communicated to the 
hon. Member concerned before the 
appointed day?

WT’ .Speaker: I do not think I need 
enter mto that argument now. Question 

. iVO. 184o«

Suspension of T axes on T abacco

*194fL Dr. M. M. Das: Will the
Minister of Finance be pleased to 
state:

(a) the States to whom the Union 
Government have to i>ay compensation 
for their'suspension of provincial taxes 
upon tobacco; and

(b) the amounts paid to each of the 
States during the year 1950-51?

The M inito  of State for Fbuaike 
(Shri Tyagi): (a) Bombay, Madras, 
Madhya Pradesh and Coorg.

Rs.
(b) Bombay 54,00,000,

Madras 56,00.000-
Madhya Pradesh 1.50,000. 
Coorg 4,600.

Total 1,11,54,600.
Dr. M. M. Das: May I know whether 

the promulgation of the new Consti
tution has produced any djange in 
regard to the provincial taxation on 
tobacco and collection of excise duties 
on tobacco by the Central Govern
ment?

Shri Tyagi: Excise duty is being 
realised as it was before. Except that 
the rates were changed, no other 
change has been effected.

Dr. M. M. Das: By Entry No 84 of 
the Union List, the levy and collection 
of excise duties falls under the 
jurisdiction of the Union Government 
and the States have no right to take 
a share of the revenue. That is why 
I am putting this question.

Shri Tyagi* In fact when the excise 
duty on tobacco came into force for 
the first time in April 1942, the then 
Government of India had an agree
ment with the various Provincial 
Governments which were realising 
sales tax on tobacco. The Provincial 
Governments were asked to give up 
their sales tax and in compensation 
for that the Government of India 
agreed to give them various sunis. For 
Bombay, they agreed to pay Rs. 29 
lakhs; for Madras Rs. 22 lakhs, and 
so on. But after the partition these 
States protested against the rriginal 
sums. They wanted more sums to be 
paid. It was agreed that , some more 
sum should be paid and ihe latest 
figures are as I have read out: Rs. 54 
lakhs for Bombay and Rs. 56 lakî s for 
Madraj?: I might add that this matter 
has ultimately to be referred to the 
Finance Commission, which I promise 
to do. According to the Constitution, 
it is for Parliament to lay d ow  the 
principles on which excise duties are 
to be levied and so long as Parliament 
does not pass such legislation the 
matter has to remain pending.

Dr. M. M, Das: When the excise 
duty or sales tax on tobacco was
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imposed by the States, was it at a flat 
rate or was the taxation according to 
the special methods of processing 
tobacco or the different purposes for 
which tobacco was being used?

Shri Tyagi: It was not an excise 
duty. It was a tax on sale and licences 
for vendors etc. By these methocts 
they were realising some taxes on 
tobacco.

Dr. M. M. Das: May I know, Sir» the 
revenue realist by the Central Gov
ernment after payment ot compensa
tion to the cUfterent States during the 
current year?

Shri Tya^: As I have said, the 
principle and proportion of payment 
to the States have ultimately to be 
decided by the Financial Commissiai, 
to which I shall refer the matter.

Slul SyamnaDdao Sabaya: Have 
other State Governments where sales 
tax is levied on tobacco applied lor 
compensatory payment as in the case 
of Madras, Bombay and Coorg?

Shri Tyain: 1 have no informa U(»i 
about it: if the hon. Mepiber Ls anxious,
I shall find it out and let him know.

Shri Sondhi: Is it not a fact that the 
amounts mentioned have already been 
agreed to by this House in supplemen
tary demands?

Shri Tyagi: According to article 272 
of the Constitution, Parliament is em
powered to pay out of the Consolidat
ed Fimd of India to the States to which 
the law imposing the duty extends 
sums equivalent to the whole or any 
part of the net proceeds uf that duly, 
and those sums shall be distribut<  ̂
among those States in accordance with 
such principles of distribution as may 
be formulated by such law.

So, Parliament iteelf by law has to 
lay down as to how and on v.iiat 
principles the whole or part of that 
amount will have to distributed 
ejnong the various States.

Dr, M. M. Das: I wanted to know 
in my last supplementary question 
what was the revenue realised by the 
Central Government after paying the 
States their due share?

Shri Tyagi: No part of the revenue 
derived out of the Union excise duty 
as such is shared by the Centre with 
the States.

Dr. M. M. Das: The hon. Minister 
himself admitted that certain amounis 
were paid to Madras ai>d Bombay.

BIr. Speaker: Perhaps he spoke of 
allotment and not sharing.

Shri Tyagi: Aa I have said the b a ^  
has yet to be agreed to by Parliament

G eological Survey of A ndaman Ain> 
Nicobar Islands

♦1949. Dr. M. M. Das: (a) Will the 
Minister of Natural Resources and 
Srientiflc Research be pleased to state 
whether a thorough geological survey 
of Andaman and the Nicobar Islands 
has been made?

(b) If not, do Government propose 
to vmdertake the work in the near 
futui:e?

(c) Is it a fact that second class 
coal has been found in the Andamans 
and mud smelling showing the 
presence of mineral oils has also been 
found?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Frakasa); (a) and (b). No Sir; but 
the Islands have been visited several 
times by officers of the Geological 
Survey of India, and a general idea of 
the geology of the Islands has been 
obtained. An officer of tiie Geologi
cal Survey of India carried out 
a reconnaissance of certain areas 
in the Islands especially those in 
which oil might be found on the basis 
of previous work during 1949-50. and 
another officer is at present there 
conducting further geological investi
gations.

(c) Yes, .Sir. Lignite has been 
noticed in two or three places, and 
traces of oil in mud have also been 
noticed in some places. The reports 
received indicate that tĥ  Lignite la 
always limited in quantity and is of 
a very poor quality, and the occurrences 
of oil do not appear to be promising 
enough to work.

Dr. M. M. Das: May I know, Sir, 
whether any team of surveyors was 
sent to the Andamans during last 
October for carrying out geo'iogical 
survey?

Shri Sri Prakasa: No, Sir.
Central A dvisory Board of Educa

tion

•1950. Shri R. Velayudhan: (a) Will 
the Minister of Education be pleased 
to state how many times the Central 
Advisory Board of Education met in 
1950?

(b) What were the subjects of 
deliberation of this Board?

The Minister of State for Reliabllita- 
tion (Sliri A. IP. lain): (a) The Central 
Advisory Board of Education met twice 
during 1950.

(b) A copy of the proceedings of ttie 
two meetings—16th and 17th (Ss^ecial)
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meetings—has been placed in the
Parliament library for the use of the 
Members

Shri R. Velayndhaa: Ma
4Sir, the composition and the 
functions of this Board o?

Shri A. P. Jain: So far as the com
position is concerned, 1 will refer the 
hon. Member to the Gazette in which 
the names of members were published. 
The ftjnctions of the Board are to 
^vise the Education Minij»try on 
practically all matters concemei with 
the Ministry. The matters considered 
at the 16th meeting will give an idea 
ttf the functions of the Board. The 
Board considered the question of pre
paration of text-books, productive as
pects of basic education, central and 
provincial councils for the welfare of 
handic’ipped children, compulsory 
physical work and so on,

Shrimati Dargabai; May I know, 
Sir, whether the Question of giving 
free and compulsory education in the 
case of children up to 14 years has 
been discussed by this Board In terms 
of the provisions of our Constitution 
and if so what is their decision?

Shri A. P. Jainr From the papers 
before me I find that it was not dis
cussed at the I6th and 17th meetings. 
It may have been discussed at other 
meetings—I am not in a position to 
say.

Shri R. Telayndhan: May I know 
whether at the recent Conference held 
at Trivandrum any scheme was formu
lated regarding compulsory adult 
education in any part of India?

Shri A. P. Jain: Two meetings, as I 
caid, were held, one in Cuttak and 
another in Delhi in 1950 The pro
ceedings of the Trivandrum Conference 
are not before me.

Shrimati Durgabai: May I know 
v/hether it l<? a fact that the question 
of adult education was discussed in 
general terms at various meetings. 
When is a decision going to be taken 
with regard to that?

\  T am not in aposition to state when a decision is going to be taken.

MiLrTARY Barracks at Makromia in 
Saugor

(a) wmthe Minister of Defence be pleased to 
state whether it is a fact that the 
military barracks at Makromia. in 
Saugor in Madhya Pradesh, which 
houses the University of ^ugor at 
preset, was sold by Government to 
the Government of Madhya Pradesh

without any reference to the Vice
Chancellor of the University, Sir Hart 
Singh Gour?

(b) What is the amount at which 
the barracks were sold?

(c) Are Government aware that the 
ex-Commander-in-Chief of India, Sir 
Claude Auchinleck had assured Sir 
Hari Singh Gour a free gift of the land 
and barracks for the University and 
representations have been made by the 
University for refund of the sale price?

(d) If so, do Government propose tô  
refund the amount for other develop
ment purposes of the University and 
when?

The Deputy Minister of Defcnee 
(MaJor>General Himatsinhji): (a) The 
transfer of the property was negotiat
ed between the Central and State 
(Provincial) Governments. It is not 
known whether the matter was referred 
to Sir Hari Singh Goiir by the State 
Government or not

(b) Rs. 2,50,000.
(c) (i) Government are not aware 

of any such assurance.
(ii) Two representations d^ted the 

2nd December 1949 and the 8th 
December 1949 were received from Si» 
Hari Singh Gour.

(d) Government do not see any 
rea.son to refund the amount or to 
make an equivalent grant The pro
ject was valued at Rs. 7-25 lakhs and 
the transaction therefore already re
presents a considerable concession.

Shri R  L. Malviya: What action has 
been taken on the representation of 
Sir Hari Singh Gour in the matter?

Major-Cleneral Himatsinhji: On the
22nd December 1949 the hon. the 
Defence Minister replied to Sir Hari 
Singh Gour that there was no trace of 
any reference to the question of free 
transfer of the property and therefore 
it was difficult to accept the cootention 
that the amount of Rs. 2̂  lakhs 
realised erroneously. The transfer of 
the property at Rs. 2i lakhs represent
ed a caonsiderable concession. It was 
also s« iH  that it was not possible for 
the Government of India to agree to 
take back these buildings which had 
been permanently transferred and, if 
these were .not required by the Uni
versity, their disposal would be a 
matter entirely for them to decide.
Short Notice Question and Answer

Allegations against Food M inister, re 
Tubewell Project in Bombay

Pandit Thaknr Das Bhargava: (a) 
Will the Prime Minister be pleased to 
state whether the attention of Govern  ̂
ment has been drawn to a report of the 
proceedings of the Bombay Legislative
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Assembly, which has appeared in the 
Free Press Journal of the 17th 
February 1951, in which a reference 
has been made to the Jnion Food 
Minister in connection with a tubewell 
project in Bombay State?

(b) Is there any truth in the 
insinuation conveyed by the question 
put by a Member of the Bombay 
L«egislative Assembly that the Union 
Food Minister had anythmg to do In 
the matter of giving that contract to 
the National Tubewell Limited, oi 
which one of the Directors is the son- 
in-law of the Food Minister?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) Yes.

(b) The Government of India were 
or are in no way connected with this 
matter which was the sole responsi
bility of the Government of B<.mbay. 
The Government of India came in only 
on the question of a loan to the Gov
ernment of Bombay for financing this 
project and, as such, the Government 
had a general responsibility for seeing 
that the project was a sound one and 
the -terms of the contract satisfactory. 
In this connection a reference was 
made to the Central Ministry of F ^  
and Agriculture on this subject. The 
Food Minister decUned to deal with 
this matter as one of the promoters of 
the company which was formed and 
which the Bombay Government was 
selecting, was his son-in-law. He 
airected that the papers should put 
up before me for disposal. I came to 
the conclusion that the sole question 
to be considered was whether the pro
posed company was ( ompetent to 
carry out the work and the fact that 
a member of it was a relative or son- 
in-law of the Food Minister had no 
relevance in the circumstances, pro
vided care was taken to examme the 
competence of the firm and the con
tract fully. The Government of 
Bombay were in the best position to 
do so, ,

On the Bombay Government apply
ing for a loan to the Government of 
India, the economics of the project 
were examined by tlie Food and Agri
culture Ministry and the Finance 
Ministry and these being found s^ s- 
factory, a loan was sanctioned. The 
Minister for Food and Agricalture was 
in no way concerned with this matter.

The Bombay Government have been 
good enough to send me full pai'ti- 
culars. From this it appears that the 
choice for this kind of work was very 
Umited and lay between a foreign 
company and the company to which 
the contract was given, which was the 
only organised Indian company. After 
full investigation they came to the 
conclusion they did.

The Home Minister of the Bombay 
Government made a full statement in 
the Bombay Legislative Assembly on 
this subject. Later, the Bombay Gk)v̂ - 
emment decided to cancel the conti act 
and to all6w all firms concerned to 
apply afresh.

Shri Kamath: At the time this loein 
was sanctioned to the Bombay Govern
ment was it not made a condition, and 
was not this condition made clear to 
the Bombay Government that tenders 
should be invitedT

Shri Jawaharlal Nehm: I have just 
stated in answer to the question that 
at the time there were only two Com
panies who could possibly do the work 
and the two Companies were before 
the Bombay Government. They had 
both made proposals and the Bombay 
Government selected between the two. 
I do not know exactly of the corres
pondence that took place between our 
Finance Ministry and the Bombay 
Government at the time.

Prof. K. T. Shah: Had the Bombay 
tubewell company to whom the con
tract was given any previous 
experience of this kind of work?

Shri Jawaharlal Nehru: The company 
itself was a relatively new one but 
the men concerned with the company 
I am told had a good deal of 
experience.

Shri Hanumanthaiya: When the
papers were placed before the hon. the 
Prime Minister was he of the opinion 
that tenders should be called for or 
that the contract should be given to 
this new firm? What was the opinion 
he expressed?

Shri Jawaharlal Nehru: Normally 
speaking the matter ^ould not have 
come up before me at ail: it would 
have been dealt with by the Finance 
Ministry and the Ministry of Food 
and Agriculture. It came up before 
me at the instance of the Food 
Minister because he said he did not 
want to do anything with this matter 
because a relative of his was a mem
ber of one of the firms. ITiereupon I 
said, as I have just stated, that the 
matter should be examined on th« 
merits thoroughly and that the fact 
that anybody happened to be a relative 
should not come m the way, this way 
or that, if on the merits it was a good 
thing. The quesUon of tender? did 
not come up before me at all. It was 
for the Bombay Government to decide 
and later for our Finance Ministry to 
check whether the decision was a right 
one or not

Dr. Deshniufch: May I know what 
^as the amount of the loan and if any
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similar loan was sanctioaed to any 
other State for tubewells?

Shri Jawaharlal Nehra: I am afraid
I have no information nr ŝelf, but my 
colleague the Food Minister tells me 
that the loan was roughly about Rs. 2 
crores and such loans have been 
sanctioned for several States.

Sardar B. S. Man: What were the 
reasons for the subsequent cancella
tion of the contract?

Shri Jawaharlal Nehni; Tne Heme 
Minister of the Bombay Govemjuent 
stated that in view of the fact that 
some hon. Members of the Bombay 
Legislative Assembly had felt per
turbed about it although he him
self was perfectly certain with the 
decision, nevertheless he was quite 
prepared to cancel it and ask for 
tenders afresh.

Shri Joachim Alva; Is it not true 
that the Bombay Government in 
deference to constructive criticism 
dropped altogether the plan of giving 
it to the firm in view of the Bombay 
Government’s reputation for efficiency 
and integrity?

Mr. Speaker: Order, order.
Shri Thimmappa Gowda: When was 

this company started?
Shri Jawaharlal Nebm: I could not 

give the date, but it is a recent com
pany.

Shri Sondhi: What was the security 
offered to the Government for this 
loan?

Mr. Speaker: That is for the Bombay 
Government.

Sbri Sondhi: But the Government of 
India must know what is the security 
for the loan being advafoced?

Mr. Speaker: He means the security 
from the company.

Shri Jawaharlal Nebm: From the 
company? Not from Ihe Bombay Government?

Shri Sondhi: Security from the com
pany to the Bombay Government.

Shri Jawaharlal Nehm: As far as
we are concerned we deal with the 
B ^bay Government—we do not deal 
with the company—so that it is the 
Bombay Government’s security to us. 
But the company offered a bank guarantee.

Dr. Deshmukh: May we tske it tkat 
this two crore loan will not now be 
required by the Bombay Government 
and that it is a saving lo U5?

Shri Jawaharlal Nehru: The loan has 
been sanctioned and the work is going 
to be done. The only question that 
now arises, which has been reopened,, 
is which particular firm or company 
should carry out this work. This has 
been reopened and tenders have been 
invited. ^

BIr. Speaker: Let us pt'oceed to the 
further business on hand. We arê  
entering into details, about the trans
actions by the Bombay Government 
with which we are not concerned here.

Shri Kamath: May I request you as 
the guardian of the rights of Members 
of this House to kindly direct your 
Secretariat to see that where a change 
is made in the Question List, except 
where the Member himseif vnthdraws 
the question, that the Member should' 
be intimated about it: this is not the 
first instance but the second or third 
in this session.

Dr. Ram Snbhag Sin^h: I was not 
informed. Even about my short 
notice question I do not kî ow. I was 
not informed about it.

Mr. Speaker: Is it disallowed or 
allowed ? *

Dr. Ram Subha«: Sinî h: I do not
know.

Mr. Speaker: That is a different 
matter. He gets intimation of its dis
allowance or allowance. But I shall 
have to enquire about this. Pre
sumably, if hon. Members choose for 
their question a specific d.ite whir-h is 
not allotted to ^atj jMinistry for 
answering, sometimes through mistake 
a question occurs in the List on that 
day. But \t that is not the day allotted 
for the Ministry I think it should not 
reasonably be insisted that he should 
have an answer on tfeî  day. Njw, 
the only thing in point of argument 
from the hon. Member Mr. Sidhva i.*; 
that this particular question found a 
place in the printed list. That means 
the mistake was not detected when it 
was put to print and now, when the 
mistake is detected, it is conected. I 
do not see what grievance there can 
be over that. Hon. Members are in 
the beginning provided with a list of 
dates showing the Ministries in respect 

,of which questions would be put on 
those dates. Here, this day is obviously 
not a day fixed for the Ministry of 
information and Broadcasting.

Shri Sidh^: If you go through the 
statement that has been supplied by 
^ u r office you will find that the 
Ministries mentioned for the 7th March 

. ^Education, Finance, Health, Home Affairs, Information and* Broadcasting.
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Mr. Speaker: He may see the
Secretary and have the explanation, 
and if Ke is dissatisfied I will look into 
the matter. But I may say that such 
mistakes are not of special significance 
to be complained of,

Shri Sidhva: It was not my mistake.
Mr. Speaker: Whosoever*s mistake 

n ft, it is human. The office is as 
capable of making mistakes as hon. 
Members. It is not that one is in
fallible and the other is net. Hiat is 
not the point.

WRITTEN ANSWERS TO QUESTIONS
Civic Rights to D isplaced Persons

*1952. Seth GoTind Das: Will the
Minister of Home Affairs be pleased to 
state whether it is proposed to enact 
a special Act giving civic rights to 
displaced persons from East Pakistan, 
who came here after the passing of the 
Constitution Act?

The Minister of Horae Affairs (Shri 
Rajagopalachari): It is proposed to 
make special provision in the Indian 
Citizenship Law to enable these dis
placed persons to acquire Indian Citi
zenship.

Financial Integration of States

•1953. Seth Govind Das: Will the
Minister of Finance be pleased to
state:

(a) what is the total debits and total 
credits to each of the Part *B* States 
at the dates when the integration took 
place; and

(b) what is the total expenditure on 
this account i.e., expenditure on items 
transferred to the Centre in respect of 
these states?

The Minister of Slate for Finance 
<Shri Tyagi): (a) The lion. Member is 
presumably referring to the outstand
ing assets and liabilities of the Part B 
States as on the date of the federal 
financial integration. The figures are 
not yet ready.

(b) A separate account is not kept 
of the expenditure incurred in Part B 
States on Central subjects but at the 
time the budget for J950-51 was fram
ed it was estimated that this expendi
ture will be of the order of Rs. 25 
erores.

^  ^  ft? S

(i )̂ ^  ^
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^  feRT WHI sqiT ^  ?

Travelling Expenses of M inisters

[♦1954. Shri Jaagde: WUl the Minis
ter of Home Affairs be pleased to 
state:

(a) whether the travelling expenses 
of the Ministers of the Government of 
India are borne by Government when 
they go out to attend meetings not 
connected with Government business 
outside Delhi; and

(b) if so. what was the amount thus 
spent in the year 1950-51?]

The Minister of Himie Affairs (Shri 
Rajagopalachari): (a) The criterion 
adopted is public interest— ŵhich is 
somewhat wider in connotation than 
“Government Business”. On the 
analogy of the Rules applicable to 
Government servants. Ministers are en
titled to travelling allowance when 
they undertake journeys which are in 
the public interests; these do not, of 
course, include journeys undertaken 
solely for personal reasons or ex
clusively for party purposes.

(b) It is not possible to answer this 
question without a fresh analysis of 
an impracticable kind.

ftUT *WT

^
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^  PpiT w  ;

^
^  ^  ^  ^  ^  fcjT ;
?T«rT



1989 Written Answers 7 MABCH 1951 Written Answefs

(<ft> w r ^ ^
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U jans by  R e s e r v e  B a n k  f o r  A g r i 
c u l t u r a l  P u r p o s e s

[*1955. Shii Jasgde: Will the Minis
ter of Finance be pleased to state:

(a) the amount lent by the Reserve 
Bank of India last year for agricultural 
purposes;

(b) the amount lent by the Reserve 
Bank of India to the Co-operative 
Banks of Madhya Bharat in the year
1950-51 for agricultural purposes; and

(c) whether it is proposed to increase 
this amount in the year 1951-52?]

The Minister of SUte for Finance 
(Shri Tya^i): (a) In the calendar year
1950. the Reserve Bank of India gave 
advances to Co-operative Banks for 
agricultural purposes to the extent of 
Rs. 4-6 crores approximately.

(b) Under the Reserve Bank of India 
Act as it stands at present the Bank’s 
field of operation does not extend to 
Part ‘B’ States.

(c) As far as Government are aware, 
the Reserve Bank of India does not 
earmark any specific fimds, or set any 
specific ceiling for the grant of loans 
for agricultural purposes. I have no 
doubt that the Reserve Bank will meet 
all reasonable requirements.

P u blic  L im it e d  C o n c e r n s

*1957. Shri Kishorimohaa Tripathi:
Will the Minister of Finance be pleas
ed to state what part of the capital 
allowed to be raised by Public Limited 

,<!oncerns during 1950-51. was subscrib
ed for and what part of the subscribcid 
capital was paid up in full?

The Minister of State for Finance 
(Shri Tyagi): Reports hitherto receiv
ed show that out of the total capital 
of Rs. 64-93 crores authorized to be 
issued by Public Limited Companies 
during 1950, Rs. 5-50 crores was sub
scribed and Rs. 4*97 crores paid up 
during that period.

V is it  of  M r . D a v id  L ilie n th al

*1958. Shri Bathnaswamy: Will the 
Ministelr of Nataral Besonrces and 
Scientific Research be pleased to state: 
^  (a) whether it is a fact that Mr. 
David Lilienthal is to visit India short
ly to study problems connected with 
India’s rivers?

Xb) if so, whether his visit is in res
ponse to the invitation of Government;
. (c ) what aits the specific issues on 

^ c h  his expert advice will be sought; 
and

845 P. S.

(d) what are the places earmarked 
for his visit?

The Minister o f NatnrU R ^ u r ^  
and Scientific Research (Shn Sri
Prakasa): (a) to (d). I would invite 
the attention of the hon. Member to 
t]^ reply given on the 2 >th February
1951 to parts (b), (c) and (d) of un
starred Question No. 110, by S to  
Sidhva. I would add that Mr. 
Lilienthal came on a private visit to- 
India; he arrived at Delhi on 
February 15, 1951 and left for Japan 
from Calcutta on March 1st. The 
Government of India extended 
facilities for his visits to the Bhakra 
Nangal Project, the Nilokheri Tov̂ m- 
ship and the Central Agricultural Farm 
at Kamal, in the Punjab (Indiav; the 
National Physical Laboratory and the 
Indian Agricultural Research Institute 
in Delhi; Calcutta University and tlie 

. Ceramic and Glass Research Instibite, 
in Calcutta; the Tata Iron and Steel 
Works and the National Metallurgical 
Laboratory, at .Jamshedpur; and the 
rlirakud Dam Project in Orissa.

F l y in g  A ccident

*1959. Shri Rathnaswamy: Will the 
Minister of Defence be pleased to state:

(a) whether it is a fact that a Squa
dron Leader died near Palam on the 
7th February 1951, in a flying accident;

(b) what are the circumstances un
der which this accident took place; and

(c) whether any steps have be^  
taken by Government to grant main
tenance to the bereaved family?

Hie Deputy Minister o f  Defence 
(Major-General Ifimatslnhji): (a) Yes,

(b) The pilot was authorised to 
carry out a solo aerobatics sortie in a 
Vampire aircraft. After climbing to 
approximately 4,000 feet he executed 
a slow roll to the port Befoi'e the 
final completion of the roll, the air
craft flicked and commanced spinning 
down till it hit the ground. The air
craft caupht fire immediately on im- 
D&ct and the pilot was killeo’ 
instantaneously.

(c) Yes. Action has already beeu 
initiated for the grant of family pension 
to the widow and the child of the 
officer. In the meantime a sum of' 
Rs. 500 has been paid to tlie widow as 
immediate relief.

F ir e  A r m s  (M anu fac tu r e )
*1960. <5tani G. S. Musafir; (a) Will 

the Minister of Home Affairs be pleas
ed to state w he^r there are anv 
factories manufacturing flre arms and' 
ammunition and run by private enter
prise in the country;

(b) if the answer to part (a) above 
be In the affirmative, the number o f

! ' I • ■
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mich factories and the situation there
of; and

(c) if the answer to part (a) above 
be in the negative, whether Govern
ment propose to encourage private en
terprise in that direction?

The Minister o f  Horae A ^ a in  (Shfi 
B ajagopalachaii): (a) and (b). Arms 
and ammunition for military purposes 
ariB not manufactured by private 
mtoufacturers. The question arises 
only in the case of arms and ammu
nition for civilian licencees. The 
infbrmation asked for is being collect- 
■ed nnd will be laid on the Table of the 
House in due course. Reports we have 
received so far indicate that the 
manufacture is of small proportions 
and confkied largely to muzzie loaders 
and that most of the licencees do oiUy 
repair work.

(c) The policy of Gk)vernment conti- ■ 
nues to be what was announced in
1948, viz., that in the main the manu
facture of firearms should be only on 
behalf of the State.

University Grants Committee

*1961. Shri Barrow: WiU the Minis
ter of Edncatloii be pleased to state:

(a) whether a University Grants Com
mittee is to be set up, as recommended 
by the University Mucation Commis- 
•si(Mi;

(b) if so, the date from which the 
Committee will function;

<c) the names of the members of the 
Commission; and

(d) the total sum for the first year, 
that will be required to implement this 
recommendation ?

Th^ Minister o f  State for Rehahlliter 
t iM  <Shri A. P. Jain): (a) The matter
is under consideration.

(b) to (d>. Do not arise.
Rehabilitation Finaxce Admjnistra- 

tion

*1962. Shri B. K. Das: Will the 
Minister of Finance be pleased to
state:

(a) the total number of loan appli
cations pending before the Rehabili
tation Finance Administration on the 
1st March 1951 and the nimiber of ap
plications so pending, which relate to 
the States of Delhi, Uttar Pradesh. 
Punjab, Bombay, West Bengal, Assam 
and Rajasthan separately;

<b) the total number of applications 
disposed of upto the 1st March 1951, 
with respect to the States mentioned 
in part (a) above and the number of

applications disposed of in the months 
of January and February 1951 separate
ly and the total amount granted as 
loan upto 1st March 1951 with the 
total sum disbursed upto that date;

(c) the dates of the oldest aiid the 
latest applications awaiting disposal;

(d) the date on which the first ap
plication was disposed of by the Re
habilitation Finance Administration; 
and

(e) the total monthly expense of the 
Rehabilitation Finance Administration 
under different heads?

The Minister fti State for Hnance 
(& a i Tyagi): <a) and (b). A statement 
is laid on the Table. [5ee Appendix 
XIV, annexure No. 16.]

The information is available only 
upto the 1st February 1951.

(c) The oldest application awaiting 
disposal as oo the 1st February 1951 is 
dated the 18th August 1948 and the 
latest one is dated the 25th January
1951.

(d) 21st July, 1948. ‘
(e) A statement showing the average 

monthly expenses during 1950 is laid 
on the Table. [See Appendix XIV, 
annexure No. 17.]
Railway work between Khadakvasla 

Military Academy and Kirkee

*1963. Shri Deogirikar: (a) Will the 
Minister of Defence be pleased to state 
the approximate date for starting the 
proposed Railway Construction work 
between Khadakvasla Military Aca
demy and Kirkee?

(b) Are the projects for the same 
completed?

The Depnty Minister o f Defence 
(Major-General lUmatsinhJI): (a) and
(b). No Railv^ay-line between 
Khadakvasla Military Academy and 
Kirkee is proposed to be constructed.

C o m m is s io n s  and C o m m ftt e e s

*1964. Shri Deogirikar: (a) Will the 
Minister of Finance be pleased to 
state whether it is a fact that about 
fifty Members of Parliament are serv
ing on various commissions and com
mittees and are receiving periodical 
pajmients called allowances or salaries 
for their work?

(b) If so, will Government be pleas
ed to lay on the Table of the House, 
their names and the periodical allow
ances or salaries received by them?

(c) Are these Members drawing also 
allowances for attending Parliament 
Sessions?

The Minister o f  State for Flnaaee 
(Shri Tyagl): (a) Yes.



im Written Answers 7 MARCH 1951 Written Answers 1994

(b) A sUtement is laid on the Table 
of the House. fSe« Appendix XIV» 
annexure No. 18.]

(c) Information is being collected 
and will be laid on the Table of the 
House.

H FRTPfl IT
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M ineral Survey ik U.P.
[•1965. Shri B. S, Arya: WiU the

Minister of Natural Resources and 
Scieutiflc Research be pleased to state:

(a) the names of those places in 
Kumaon Division in Uttar Pradesh 
where a mineral survey was done in
1949-50;

(b) the names of minerals that have 
been discovered there so far; and

(c) the steps Government have taken 
to utilize these minerals?]

The Minister of Natural Resources 
and Scientific Reseaivh (Shn Sri 
Frakasa): (a) Mineral surveys in
Dwarahat and Greechhina in Almora 
district in Kumaon Division were 
carried out in 1949-50.

(b) (i) Iron ore in Dwarahat;
(ii) magnesite in Greechhina.
(c) Exploitation of mineral deposits

is the concern of State Governments. 
Reports received show that the
Dwarahat iron ore deposit did not 
prove promising and tha magnesite 
deposit at Greechhina is too far from 
roads and railheads to admit of
economic exploitation at present.

P an d it  Co m m it t e e

*1966. Shri Hafhi: (a) Will the
Minister of Health be pleased to state

whether the report of the Pandit Com
mittee on indigenous systems of medi
cines has been received by Govern
ment?

(b) If the reply to part (a) above be 
in the affirmative, what action have 
Government taken to implemexU its 
recommendations?

The Minister of Health (Rajknmari 
Amrit Kaor): (a) Yes.

(b) The reconnmendations of the 
Committee are under examination. 
Copies of the Report are available in 
the Library of the House.
Federal Finaencial Integration oi  ̂

Hyderabad

*1967. Shri K. Vaidya: (a) WiU the
Minister of Finance be pleased to state 
whether the attention of the Govern
ment of India has been drawn to the 
remarks made in the Report of the 
Economy Committee presided over by 
Shri A. D. Gorwala, regarding the cal
culation of Federal revenues and ex
penditure of Hyderabad by the Indian 
States Finance Inquiry Committee?

(b) If so, have the Government of 
India revised the figures of income and 
expenditure in the light of those re
marks?

(c) If so, what are the figures of 
federal revenues and expenditure of 
the State of Hyderabad arrived at?

The M ln ^ r  of State for Finanre 
(Shri Tyagi): (a) mid (b). The 
attention of the hon. Member is invit
ed to the reply given to starred 
question No. 1689 by the hon. Minister 
of States on the 23rd February 1951.

(c) For purposes of letermining the 
revenue gap imder ihe Finan*.‘ial 
Integration Agreement with the State 
receipts under federal heads have 
been taken at Rs. 495 lakhs and
expenditure imder federal heads at 
Rs. 360 lakhs, both in 0,S. currency, 
in consultation with the State Govern
ment?

D e p a r t m e n t  o r  E c o n o m ic  A f f a ir s

«196g. Shri Jagannath Das: WiU the
Minister of Ftnance be pleased to state;

(a) the staff attached to the Depart
ment of Economic AfTairs and expendi
ture incurred in 1948. 1949 and 1950; 
and

(b) what are its functions?
The Minister of State for Finance 

(Shri Tyagi): (a) The staff attached 
to the Department of Economic Affairs 
consists of 31 Gazetted officers and 273 
non-gazetted officers and the expendi
ture incurred during 1950-51 up to the 
end of December 1950 is aboat Bs*
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8^5,500. Separate figures of expendi
ture for the earlier period are not
available as the Department was
created with effect from the 1st 
November  ̂1949, consequent on the 
reorganisation of the Ministry of
Finance and the provision was made 
for the Ministr as a whole.

(b) The Department of Economic
Affairs deals with all work relating to
external and internal finance includ
ing exchange control, the preparation 
of the Central budget public Deb^ 
Small Savings, coinage. Currency,
Banking, Insurance and Company
L,aw, Control of Capital Issues and the 
•administration of the Mints and 
Security Press. The department also
deals with matters relating to the
Industrial Finance Corporation, the
Rehabilitation Finance Administration,
the Reserve Bank of India nnd the 
Indian Audit Department

Recruttment and conditions of 
Service

121. Babu Gopiiiath Singh: Will the 
M in is te r of Home Aftairs be pleased to
state:

(a) whether any rules relating to 
the recruitment and conditions of ser
vice for Assistants. Superintendents and 
Assistant Secretaries were framed un
der the Government of India Act, 1935 
and if so, whether Government propose
to place a copy of these rules on the 
Table of the House; and

(b) whether Government have taken 
steps to frame service Rules under arti
cle 309 of the Constitution?

The Miiiister of Home Aflaifs {Shrl
Ralagopalacbari): (a) No ^ e s
formally purporting to have been 
framed under the Government of
India Act, 1935, were issued, but the
instructions issued from time to time
were consoUdated in the Government 
of India, Ministerial E^blishment
(Recruitment Promotion ' and 
Seniority) Rules, a copy of which is
available in the library of the House. 
These Rules have now become obso- 
tete in view of the Reorganisaaon 
the Central Secretariat Service, whi^
is now in progress. A copy of wie 
Central Secretariat Service (Re
organisation and Remforcemcnt)

Sch&ne is also available in the Library 
of the House.

(b) Under Article 313 of the Consti
tution all the laws in force (including
sta tu tory rules) before the commence
ment of the Constitution and appli
cable to any public service continue in
force so far as conslstrat with the
provisiMis of the Constitution. St^s 
are being taken to examine and revise 
the old rules sp as to remove alj in
consistencies with the new Consti
tution, and to bring them into line 
with the changed circumstances. As
soon as this work is completed, a body
of revised rules will be issued under 
Article 309 of the Constitution.

T axation of F oreign I ncome ^

122. Shri Himatsingka: Will the
Minister of Finance be pleased to state
toe amoimt of revenue derived from 
the taxation of foreign income of
Indians residing in India either for
1948-49 or for 1949-50 whichever is 
readily available?

The Minister of State for Finanee 
(Shri Tyagi): It is not possible to
give separately the amount of tax on 
foreign income of only Indians resid
ing in India, but taking both Indians
and non-Indians residing in India, the 
amoimts of tax on the foreign incomes 
of such persons during the iinancial
years 1948-49 and 1949-50 were Rs. 2S7 
lakhs and Rs. 373 lakhs respectively.

I mport of Gold

123. Pandit M. B. Bhargaya: Will the 
Minister of Finance be pleased to state 
the total quantity and value of gold
imported into India during the years
1948-49. 1949-50 and 1950-51?

The Minister of State for Fiaattee 
(Shri Tyagi): The information is given 

in the Sea-Borne Trade Accounts of
India, and is as follows:

Qnaatity Vahie 
yin OvXJoeB)

345 B«. U0^92
716 R», 2,18.2201048<49.

1949-60.
1960'51.
(April to December) 2^00 1ft.. e,84^t
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PARLIAMENT OF INDIA 
Wednesday, 1th March, 1951.

'The House met at a Quarter to Eleven 
of the Clock.

[ M r . S p e a k e r  in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

11-54 A.M.

RAILWAY BUDGET—LIST OF 
I^EMANDS—contd.

S e c o n d  S t a g e

Mr. Speaker: The House will now 
proceed with the discussion on the 
Demands for Grants (Railways). 
Demands Nos. 1, 4. 6, 7, 9A, 15, 16 and 
IR anr^ the ru t motions in respect of 
those Demands are under discussion.

Dr. Parm ar (Himachal Pradesh): On 
a  point of information, Sir, I want to 
know what is the difference between 
Centra'iy administered areas and P art 
C States?

Mr. Speaker: I think I should not be 
taken as a Constitutional lecturer here. 
He will know it from the Constitution. 
P a r t C is something different from 
Centrally administered areas. He may 
refer to the Constitution. I do not 
propose to explain it here. He may 
T e f e r  to the hon. Law Minister and he 
m ay also r e f e r  to the hon. Home 
M inister if he so likes.

Dr. Deshmnkh (Madhya Pradesh): 
The hon. Minister of Railways has 
■declared that this was his last Railway
Budget. He also paid a sort of a part
ing tribute to the House. I take upon 
myself to return the compliment and 
respond in paying him a well-merited 
tribute. He is one of our most capable 
and reliable Ministers. In fact he may 
be called a Star Minister or a Minister 
Star, if we follow the nhraseology in 
common use such as Cine Star. He 
is not very loquacious. This virtue, I 
think, he has deliberately relegated to 
the care and atteption of his Deputy, 
hon. Mr. Santhanam who makes exten
sive use of it. But in this very fact 
352 P.SJ>.
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that he is not very loquacious. I feel 
that his learning and wisdom become 
unfathomable. In fact he comes nearest 
to my conception of a Brihaspati, 
the mythological entity of wisdom 
although it is improbable that the 
Brihaspati could have seen or travelled 
in a steam-engine. Precisely because 
I like him so much, I like his Budget 
less. As has been pointed out by hon. 
Memoers of this House he has brought 
about considerable improvement in the 
operation of Railways. From that point 
of view, the Budget is a fairly good 
one. But my expectations of him were 
much higher and I did not expect that 
the improvements during the last year 
would be so few. If we refer to page
5 of the Explanatory Memorandum, it 
will be found that he has confessed to 
this effect. Some of the economies 
which had been anticipated at the time 
of the Budget did not also fully mate
rialize. If he could not enforce the 
economies that were anticipated, it is 
natural that there were many other 
items 'on which he could not enforce 
much economy. Then if we look at 
pages 4 and 5 of the Explanatory 
Memorandum, we will find that the 
Railways’ working expenses have in
creased by Rs. 13-72 crores, repairs and 
maintenance by Rs. 5-47 crores, operat
ing staff Rs. *62 crore, operation fuel 
Rs, 2-41 crores, operation other than 
staff and fuel Rs. 2-74 crores, Miscell
aneous Rs. 1*60 crores, making a total 
of Rs. 26-60 crores.

Coming to the rise in fares, I feel 
that it was not at all justified. I even 
doubt if it is legal. Yet, I do not pro
pose to oppose it provided the proceeds 
are reserved for the only purpose of 
development. If that were so and if 
the nation could have been told that 
every single pia of it would be in v e s t^  
for laying more lines—because the 
Railway has a considerable civilizing 
influence and it also increases the com
merce and industry of the country— 
that would have been some cousolation.
If every pie of this unjustifiable 
revenue derived by the Railways would 
be utilized for , opening up of the



4030 Railway Budget— 7 MARCH 1951 List of Demands 4031

[Dr. Deshmukh]
country the opposition to the rise in 
fares may diminish. I would have 
liked that the whole revenue out of the 
excess fares should have been made 
into a sort of a public investment ear
m arked for the amelioration of the 
condition of not only the Railway em
ployees or the railway travellers but 
the nation as a whole because it is the 
whole nation that contributes the 
amount.
12 N o o n .

I do not like also the way in which 
the rise has been sanctioned. I would 
like to suggest th at the rise in second 
class fares should be only by one pie, 
th a t is, bring it to 15 pies and the rise 
in first class fares should be 30 pies, 
th a t is, bring it to the old level. With 
this rise in first class fares it would 
I hope be possible to have a lesser 
increase on the third class fares.

I have another suggestion to make 
and this has not been made by any
body else and it is that he should 
introduce a fourth class. For passen
gers of this class only standing room 
should be provided. This is the only 
way he can console the people and that 
should be at the present rates. My 
friends need not laugh at the sugges
tion. Even a country like Germany till 
very recently—I am not aware whether 
it exists today—had a fourth class, 
where standing room was provided.

An Hon. Member: Fifth class.
Dr. Deshmukh: We have not gone 

below the third and so it would be only 
the fourth. Although the suggestion 
is coming rather late, if the hon. 
Minister were to accept it, I am sure 
he will really ‘take the edge oflP* the 
opposition to the whole scheme. Who
soever is poor and cannot afford to pay 
the enhanced rates would be able to 
travel at the present rate. This is also 
the only method by which he can stop 
people travelling on foot-boards and 
on the tops of trains. The hon. Minister 
has installed microphones in several 
stations for appealing to people not 
to travel on fopt-boards. This is prov
ing quite useless. It is a fanciful 
scheme; the whole Government is full 
of fanciful schemes and ideas. Take 
Ministry after Ministry and you will 
find crankishness as if a sort of Moghul 
madness hangs over in the atmosphere 
of Delhi which penetrates the skulls 
and brains of Ministers from time to 
time. While those microphones are 
shouting to people and pouring advice 
in their ears at Railway stations 
we find over 150 people travelling 
on the same foot-boards of a 
train that comes in. Rather than 
having these microphones, I would 
request him to utilize even the some

w hat hard-used carriages w ithout 
benches, etc., but with some straps at 
the tops and introduce the fourth class. 
That is the only way to ease the pro
blem, because a person who comes to 
the platform is determined to travel by  
that very train, whatever the railway 
authorities may do. Unless the Minister 
keeps the police or the army re id y to 
shoot at a person who travels by the  
foot-board, he will not be able to 
prevent overcrowding and travel on 
foot-boards. If he wants to stop this 
misuse, if he wants to stop overcrowd
ing and if he wants to give some com
fort to th^ people, then this suggestion' 
of mine should be accepted by him.

I have a very severe quarrel so f a r  
as amenities are concerned. I do not 
mean by ‘amenities’ luxurious stations 
over which tons of cement and steel 
are wasted. I would much rather have 
the lines and have banyan trees to 
serve as waiting rooms rather than not 
have any lines and have luxurious and 
marble floored waiting rooms. The 
amenities that the passengers really 
require is some room to get into th e  
train and sit or stand comfortably and 
to have water and some few more 
things. I do not think the expenditure, 
which has been incurred on the so- 
called amenities, in rebuilding some 
of the stations, is at all justified. Some 
of my friends are surprised that I am 
so vehement and think as if I dislike 
amenities. I am not against any^ 
amenities which give us the average 
standard of comfort which we enjoy 
in our homes. We do not want any
thing specially to be done because it 
will be at the cost of development of 
the Railways and laying of new lines.

It has been found that even sign
boards are included amongst th e  
‘amenities’ and considerable expendi
ture is incurred even on sign-boards. 
I am told th at a sign-board of cement 
concrete costs about Rs. 900 and a lot 
of cement is required for it. On th e  
other hand there are cases w here 
cement is not available for our Grow 
More Food Campaign, for the building^ 
of wells. Even for drinking w ater if  
somebody wants to build a weU, h e  
does not get cement for it. All I 
suggest is that sign-boards can certainly 
w ait before the other urgent needs of 
the people are satisfied.

Coming to some of the grievances 
from my own part of the country, I 
am happy that the hon. Minister is 
going to re-model and add to the 
station at my place because it was 
very old and a dilapidated one. So 
fa r as lajdng of lines is concerned, I  
am sorry to say that no provision has 
been made for the Amraoti-Narkhed 
connection. That was a line which, 
was surveyed once upon a time and 
even work was started. My submis-
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aion is th a t this is an urgent necessity 
because it passes through a very 
fertile tract and bananas, oranges and 
mosumhis from there come to Delhi 
and other cities in the north. W ant 
of this line is holding up the develop
m ent of that area. I would therefore 
urge that this line should be laid at 
an early date.

I do not know what has happened 
to the proposals to connect Khandwa, 
and Akola upto the Nizam’s border. 
That is a metre-gauge connection 
which would have connected the whole 
of the south with the north. It had 
found a place in the Budget more than 
once; but it is not here now.

A friend of mine has given me a 
complaint because he could not have 
the  time to speak on it. He says that 
nine saris were lost out of a parcel 
which has caused the person concerned 
a loss of Rs. 144. I have got the com
plaint with me and I shall myself give 
i t  to the hon. Minister. This person 
who has lost them is not receiving any 
reply from any one in the Railway 
Department.

I have already stated about the lay
ing of the lines. As has been urged 
by some of my hon. friends, the first 
step that the Railways should have 
taken was to replace the lines which 
were removed. One of such small 
lines was from my part of the country. 
I would urge on the hon. Minister to 
see that that line is re-laid.

Shri Santhanam (Minister of State 
for Transport and Railways): What is 
the line?

Dr. Deshmukh: Darwha-Digras; it is 
a small length.
 ̂ So far as the question of regrouping 

is concerned, very strong criticisms 
have been voiced on the floor of the 
House about the proposed regrouping. 
I  do not wish to oppose regrouping. 
But, I think, in view of what has been 
said, the proposals should be re
examined and if there is really a very 
wide difference of opinion on the ques^ 
tion, it would be good if the giving 
effect to the proposal is postponed 
because we are not unfamiliar so far 
as this Ministry is concerned with 
schemes which have caused loss to the 
country and I refer especially to the 
classification that was introduced. I 
may say that about six or eight 
months before it was actually with
drawn, I saw the hon. Minister himself 
and, though he was reaUy inclined to 
agree with me, yet, it took unnecessary 
tune of nearly six to eight months be
fore it was withdrawn, and in the mean- 
tmie, a lot of money could have been 
sa '^d . I feel that there has not been 
sufficient economy effected. I hope 
during the next year at any rate, there 
will be greater economy and fuel wast
age will also be av o id ^ .

Shri R. L. Malviya (Madhya P ra 
desh): Being a worker among colliery 
labour, I am interested in the coal 
industry, the welfare of colliery 
workers and the Railway staff working 
in coal areas. To cut short my argu
ments, I will directly deal with the 
points which are directly connected 
with coal industry.

I shall first take up the question of 
Railway sidings in the colUeries, espe
cially in the Jharia  and Raniganj areas. 
Those sidings were constructed at the 
inception when the collieries were 
started, and they were constructed for 
those big business concerns and Rail
ways to which those collieries were 
supplying coal. Since then no sidings 
have been constructed and the smaller 
and the medium-sized collieries are 
put to very great difficulty. Along with 
that, labour is also suffering in new 
concessions. I have got a plan w ith 
me and 1 shall show how the coal 
industry is suffering due to shortage 
of sidings.

[ S h r i m a t i  D u r g a b a i  in the Chair'\
Recently I had been to the coal fields 

and inspected them personally. I was 
surprised to find that a colliery gituated 
at a distance of about two furlongs 
from a siding had to carry coal to a 
Railway siding which was five or six 
miles off. Jharia  is an area where 
hundreds of small coal mines are work
ing which have no sidings. They have 
to carry coal for miles together, two 
to six miles. Applications have been 
made by the colliery owners and 
labour have also made representation 
for the construction of these sidings. 
TTiis plan, which I am going to present 
to the hon. Minister, shows that a 
siding of 2256 feet is likely to serve 23 
colUeries. Again sidings of 7962 feet, 
768 feet and 814 feet would serve 31 
collieries. There are other plans also 
which are being prepared and I shall 
also present them to the hon. Minister. 
But, the m atter of fact is that since the 
concessions have been introduced for 
the colliery workers, the plea is taken 
by these colliery owners, that because 
they have to incur higher costs in 
transport, they cannot allow aU the 
concessions which have been allowed 
by the awards. The workers suffer. 
Therefore, I would appeal to the hon. 
Minister to look into this m atter very 
seriously. The Indian Coal Fields 
Committee have made a similar recom
mendation, citing as an example that 
where a colliery was producing only
5.000 tons a month, it could produce
20.000 tons if a siding of 2i miles was 
laid for them. Even on this recom
mendation, no steps have been taken 
by the Railway administration.

Coming to the question of conserva
tion of coal, it has been recommended 
to the Government by several com-
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mittees and recently also by the Coal 
Conservation Committee that metal* 
lurgical coal has to be preserved by all 
means. We are short of m etallurgical

• coal and according to the present esti
mates, the deposits of this coal are just

.sufficient to last for 30 or 40 years. 
^This coal is very necessary for our steel 
industry. We are going to put up new 
plants and they are not to be closed 

vdown after 30 or 40 years. Therefore, 
i t  is very necessary that this coal 
.should be preserved by all means. But, 
it seems very little has been done to 
this end. Metallurgical coal is being 

► extracted and is being consumed in the 
railways. We have now hundreds of

* engines which consume second-grade
• coal and there is no justification now 
for consuming good metallurgical coal.

;Still there has not been much increase 
in the consumption of non-coking low 

: grade coal by the railways. I will cite 
-an example. The allocation of non
coking coal for the period August to 
December was 57 per cent, and in 1951, 
from January to June it has been 
brought down to 38 per cent. So 
naturally the demand for metallurgical 
coal will now be much higher. I would 
request the hon. Minister to look into 
this important m atter personally and 
take every possible step to see that 

.metallurgical coal is not consumed, at 
least not to the same extent that it used 
to be consumed in years of yore.

The point that I want to deal next 
is one of local importance, though it 
relates to the public and the railway 

.‘ S ta ff  as a whole. It is the question of 
construction of a road bridge at 
Manendragarh on a railway line mainly

♦ constructed to serve the collieries—the
* Central India Coalfields Railway 
managed by B. N. R. Manendragarh

r Station alone yields an income to the 
extent of Rs. one crore on the coal 
traffic. The wagon movement per day 
is about 500 wagons and coal loaded 
from the Chirimiri and Jhagrakhand 
collieries is weighed at Manendragarh 
where the weighment goes on all the 

: 24 hours. I tabled a question— N̂o. 692 
-of the 16th December, 1949—regarding 

this m atter and the hon. Minister was
• pleased to intimate that it was not 
necessary to have an overbridge at 
Manendragarh because there is a level

-crossing at the home signal. But I
may inform the hon. Minister that at 
this level-crossing shunting goes on for 

'a lm ost all the 24 hours and it is not 
possible to use this crossing for the 
public or the railway staff. One very 

' important factor in this question has 
"to be noted. There is a big colony on 
•' Other side of the Railway Station and 
'  there is no school for the children of 
’̂ the people and staff living in this 
(ccoloay atid adjacent villages and the

children all go to the Government 
school in the town after crossing the 
railway lines in the yard. And in their 
attem pt to reach the school in time, the 
children very often have to cross the 
slowly moving trains which are being 
shunted. They cross the line by pass
ing underneath the moving trains. One 
child was actually killed while crossing 
the line in this manner. This could 
have been avoided if there had been 
an overbridge. It is strange that in 
spite of representations made i n ' th is 
behalf, and I have personally made 
representations and met the hon. 
Minister and also some of the high 
officials of the Railway, the authorities 
have not found their way to have this 
overbridge which may cost about 
Rs. one lakh and not more. I earnestly 
request the hon. Minister that, in view ' 
of the great necessity, and in view of 
the fact that the income from this line 
is as much as Rs. one crore, he may 
kindly keep this m atter in view. During 
the Budget of 1950-1951, I personally 
approached the Minister and also the 
member (Engineer), Railway Board 
about this question. The latter was 
very sympathetic, but he found him
self helpless in this m atter because, he 
said, that portion was the direct charge 
of the Bengal Nagpur Railway. I do 
not know what steps have been taken 
now, but in this Budget I rind there is 
no provision for this overbridge which 
is so very important from the point of 
view of the railway staff and the public.

My last point is about the Bijuri- 
Barnadih line. The original plan was 
to connect it with Manendragarh, but 
nov7 the line has been diverted to a 
point at a distance of about five miles 
between Manendragarh and Bijuri. I 
was told on enquiry that the original 
idea was given up because of the 
gradients and curves. I have got here 
a list of the gradients. They are in 
all 18 in number, of which one is 1 in 
91 ft., and the others are 1 in from 200 
to 330 ft. I understand that even in 
the main line from Calcutta to Bombay 
there are gradients of 1 in 80 ft. There
fore, it is possible that the g ra d ie n t 
in this line are not too bad and that it 
will be possible to construct the line 
from Manendragarh for which the 
survey had already been made. I 
would also request the hon. Minister to 
keep this in mind and see if he cannot 
sta rt the line from Manendragarh 
point.

In conclusion, I would like to say 
something by way of advice to the hon. 
Minister for the future. Nowadays 
attempts are being made in the 
collieries to recruit Gorakhpur labour. 
About this Gorakhpur labour I will 
not say much now, because I hope to  
do so in connection with the discussion 
on the G oieral B udget But briefly I
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may say here that this labour is living 
in conditions of servility and in virtual 
concentration camps. The conditions 
in which they liveware worse even than 
those described by Gandhiji in his 
autobiography about the coolies in 
Champaran.

I will not say more now. This plan 
which I have got I will hand over to 
the hon. Minister for informaition.

Mr. Chairman: I would like to know 
what time the hon. Minister would 
require to reply. Could he accommo
date one more speaker before he begins 
his reply?

Shri Santhanam: I have no objection. 
If the House wants me, I shall reply to 
certain points that have been raised. 
Otherwise I shall excuse myself from 
answering them. I am not particularly 
anxious to speak, but because many 
points have been raised, probably the 
House would like to have some answers 
to them. That is the only object of my 
speaking.

Mr. Chairman: Would he require 
more than 20 minutes?

Shri Santhanam: I may require some
thing like 30 minutes. If it is less, I 
will deal with as many points as I can 
w ithin that time.

Mr. Chairman: I would like to call 
upon that hon. Member who can finish 

' his speech in seven minutes.
Several Hon. Members: I can finish 

in seven minutes. I can . . . .
Mr. Chairman: Mr. Barrow.
Shri Dwivedi (Vindhya Pradesh): 

The Indian States have been altogether 
neglected. I wanted to speak on new 
lines.

Mr. Chairman: Hon. Members will 
be given full chance in the afternoon.

Capt. A. P. Singh (Vindhya P ra
desh): I had a few new arguments to 
put forward.

Shri Barrow (Madras) ; I have a cut 
motion regarding Labour Welfare, 
Demand No. 9A. I will not speak on 
general questions but will restrict my 
remarks to this so as to accommodate 
the House, and I will not be long. It 
is a far cry—my cut motion— from 
over-crowding, amenities, ineiRciency, 
and corruption, and so, I am afraid the 
m atter which I raise is likely to be 
passed over very lightly, though I think 
it requires much more attention, as it 
is of fundamental importance. I refer 
to educational facilities for the children 
of railway staff.

. From the Budget figures I find that 
there is a reduction under this head of 
approximately Rs. 1,80,000. This dis
tinctly shows that there is going to be 
no expansion und^r this- head at all.

Medical services, health services, wel
fare services, canteen and dearness- 
allowance all show an increase, but- 
this vital facility, education for ra il -  
waymen’s children is being deliberately 
deprived of funds. I agree th a t
medical, health and welfare facilities^ 
are necessary. I agree that HPecreational 
facilities and dearness allowances are 
important, but I do believe that educa
tional facilities transcend all other 
needs. The physical well-being of rail
way workers is very necessary and. 
must not be neglected, but I do think, 
that psychological satisfaction and. 
peace of mind mean more to them, and 
there is no better means of giving them, 
peace of mind than by providing for* 
the^education of their children. It is, I 
mamtain, a natural manifestation of 
the parental instinct. I put it to ther 
House that this neglect of education 
on the railways is due to two things. 
One is, a hesitant policy on the part o f  
the railways. My own analysis of the; 
policy is that the railways believe that- 
education is a State subject and there
fore the railwaymen’s children should.; 
be educated by the States in which 
they happen to be. I understand that- 
the Railway administration would wel
come the provincialisation—I do not 

, know whether I can coin the word 
“Statisation”—of railway schools, l  
would not hesitate to call this policy 
of theirs, unreal and lacking in vision. 
I have used the word “unreal” deli
berately, because the Railway adminis
tration has not taken into account the 
great overcrowding that is at p resent 
t a k i i ^  place in all our institutions^ 
G o v ^ l^ e n t  institutions, aided institu
tions, private institutions, all are over
crowded and when railwaymen a re  
transferred from one station to an
other, especially during the academic 
year, they find it practically impossible 
to get admission for their children. I  
feel that this policy is lacking in vision^ 
because the railways have been adopt
ing, what I may term, a policy o f 
escapism. They have not taken th e  
responsibility which should norm ally 
be theirs.

Secondly, I believe that this lack of 
policy is due to the fact that the  
administrative machinery is unsatis
factory. I shall not explain the  
machinery,.because I have not the tim e 
for it, but I say that educational deci
sions can be made without consulting 
even a single educationist. I put it ta  
you Sir, would you put a teacher to  
drive a locomotive? But you drive 
the teachers and railway schools ta  
the verge of educational ruin by 
pseudo-educationists. I believe th a t 
there are only two remedies for this. 
One is that the Railways must adopt 
a realistic and what I may call broad 
policy. Not only must they m aintain
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these schools but they m ust add to 
the mosaic of the national scheme of 
education by providing free and com
pulsory education for all railway 
children. Secondly, I believe that the 
administration must be so reconstituted 
that every railway administration has 
an Educational Advisory Board.

I do not want to take up any more 
time of the House but before conclud
ing I would like to touch on one point 
which was raised by Mr. Anthony, 
regarding passes for railway school 
teachers. That involves a fundamental 
principle relating to the status of 
teachers. You cannot equate the. status 
of teachers to that of other workers 
merely on the ground of what they 
produce. I believe the function of a 
teacher is much higher than that of a 
ticket collector or a fireman. I am 
not decrying the work of ticket- 
collectors or firemen. They are doing 
good and useful work for the social 
fabric as a whole, but the function of 
a teacher is much higher. A teacher is 
a distributive scholar. His function 
is to hand on the social heritage from 
one generation to the next. Whilst the 
Railways have an obligation to the 
public, whilst they have an obligation 
to their staff, I believe that they have 
the greatest obligation to the children 
who will eventually take over from 
this generation.

Shri J. N. Hazarika (Assam): May I 
know -whether no more speakers will 
be allowed to speak and if so, whether 
the hon. Minister will reply to all the 
points raised in my cut motions?

Mr. Chairman: For the present Mr. 
Santhanam will reply to some of the 
points raised. In the afternoon some 
more speakers will be allowed to speak 
and all the other points will be 
answered by the hoii. Minister at 
4-30 P.M.

Shri Santhanam: I would like to 
answer all the points raised during the 
debate but obviously it will not be 
possible to do so in the time allowed. 
Therefore we have necessarily to con
fine ourselves to some of the more 
important points. However, I can give 
this assurance to all Members that 
every one of the speeches will be 
scrutinised by the Railway Board, all 
the points noted and wherever any 
suggestions have been made they will 
be considered with a view to the possi
bility of their adoption.

This certainly is a legitimate and a 
most important forum for the ventila
tion of complaints. At the same time, 
I hope Members will not take it amiss 
if I say that before they make their 
complaints in this august forum they 
should make sure th a t the complaints 
a re  well founded and legitimate. Other

wise it is likely to create dissatisfac
tion against the railways among the  
public on ill-founded complaints.

I am sorry th at Sardar Hukam Singh 
is not here. The other day he made a 
statem ent about the E. P. Railway 
which disturbed me a great deal. He 
was saying that some wagons for 
walnuts which were intended for 
export were not supplied and those 
walnuts had to be moved after m any 
days by lorry to Bombay. I therefore 
made immediate enquiries and the 
result of the enquiry is this. As the 
House knows the general priority  
system has been term inated but we 
have priority movements for certain 
classes of commodities. One is food 
and the other class consists of raw  
materials required for essential indus
tries. The third category consists of 
commodities intended for export. I  
find that every time a wagon was 
needed for export of walnuts it has 
been supplied on the very day it was 
asked for. What happened in this case 
was that on the 22nd December four 
wagons were required for wabiuts with
out stating that they were required 
for export of walnuts. They were 
therefore to get the wagons in the order 
of registration. But on the 10th Janu
ary the Railways were intimated th a t 
these walnuts were intended for export 
and immediately four wagons were 
supplied. However only three wagons 
were loaded and one wagon was not 
loaded and therefore the registration 
fee of Rs. 35 was forfeited. Afterwards 
in February . a wagon was asked for 
and it was supplied on the very day 
it was asked for.

Similarly, Sardar Hukam Singh com
plained that when he asked for second- 
class accommodation he was not given 
a berth but that he found a second 
class coupe compartment going empty. 
Here again I made enquiries. It seems 
he never tried to reserve the berth but 
fifteen minutes before the departure 
of the train  he went and made enquiries 
about second class accommodation. 
All the second class compartments 
were reserved, but at the last m inute 
one person who had booked a coupe 
compartment did not turn  up and 
Sardar Hukam Singh was informed 
immediately, that is just at the moment 
of departure, that that gentleman was 
not likely to come and therefore Sardar 
Hukam Singh could transfer himself 
to the second class if he so desired. 
But at that time he did not find it  
convenient to do so. That is the story 
about the complaint. The House will 
recognise how different these facts are 
from those on which the complaints 
were based.

Professor Shibban Lai Saksena wa* 
speaking about the question of sabo
tage and was saying . . .
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Prof. S. L. Sakscna (U ttar P radesh):
I  find th at I was wrong.

Shri Santhanam: Oh, in that other 
’Case he was referring there was no 
question of sabotage. I am sorry he 
^poke ra ther hastily.

Many Members have spoken about 
th e  grievances of the staff. I find that 
Mr. Anthony is not” in the House. He 
tried  to make a big point saying that 
there  are several officers in class II 
who are still ofRciating after so many 
^ears. It will take me a long time to 
^ive the details, but the broad outlines 
o f the m atter are these. During the 
w ar 534 new posts were created in 
classes I and II. At that time they 
were created temporarily. We could 
not make them permanent because no 
one knew what the requirements of the 
Railways would be after the term ina
tion of the war. Therefore, people 
could be appointed only to tem porary 
posts. After the war we were very 
careful in making the higher posts 
permanent. The House has been in
sisting on economy. We have been 
asking the Railways to scrutinise 
every post which was created during 
th e  war to make sure that it was neces
sary  in the interest of the working of 
th e  Railways. Therefore, many of 
these posts will continue to be tem
porary. The House knows that we 
liave a plan for regrouping. We expect 
th a t this regrouping will mean a lesser 
num ber of higher posts and therefore 
we have kept these posts temporary. 
B ut I may add that so far as the class
I I  officers are concerned, they are all 
permanent class III officers who are 
officiating in higher posts. There are 
two classes of people who require con
firmation: one, those recruited during 
th e  war, whose service itself is tem
porary and who, therefore, are more 
anxious because they have no hold 
whatsoever. These men are mainly 
in classes IV, III and I. There are 
-very few. class II people recruited 
during the w ar and' as I have said, the 
m ajority  of the class II posts are held 
by class III officers who are occiipying 
these higher posts created during the 
war. In their case they have got a 
•secure footing. So long as they officiate 
they get the salary of the higher posts, 
<3uring leave they get whatever privi
lege is attached to permanent people, 
^nd as such delay in confirmation of 
their officiating posts does not do much 
Tiarm. On the other hand, the whole 
fu ture of those people who have been 
recruited during the war and who con
tinue  to be temporary, has to be 
'Considered and we have been contem
plating confirming these class III and 
'Class IV posts. As I said the other 
<iay, about 160,000 of the tem porary 
staff have been confirmed. There is 
another one lakh or so to be confirmed

in classes III and IV. We are job- 
analysing the entire system. We have 
not so far determined as to how m any 
class III and class IV posts will be 
necessary. There has been some delay 
which we shall try  to eliminate as much 
as possible. Regarding class I and class
II also we are trying to finalise the 
num ber of posts and as soon as th at 
is done we shall confirm those people 
according to their m erit and seniority.

Mr. Anthony made many other points 
also but I do not propose to cover 
them because he is not here. But one 
thing I would like to refer. The other 
day Prof. Shibban Lai Saksena made a 
g reat.po in t about the Government not 
being inclined to transfer high officers 
for purposes of investigation. It was 
Mr. Anthony’s suggestion that people 
should not be suspended; even when 
they are convicted we should w ait till 
the High Court disposes of the appeal 
before we suspend the concerned rail
way staff. Then, when a driver had 
been dismissed after having found to  
have caused an accident involving 
death and injuries, Mr. Anthony made 
a point saying that the poor man had 
done very good service and he should 
not have been dismissed. He said th at 
on the merest suspicion you should not 
take drastic action . . .

Prof. S. L. Saksena: You have issued 
a circular which says that unless the 
police investigate the cases the Railway 
Board should not transfer the man.

Shri Santhanam: I do not think that 
is the rule even in cases where prose
cution has started, though we generally 
suspend persons the rule does not say 
that we should suspend them. Each 
case has to be decided on its m erits 
and on the probabilities of the person 
being guilty or not guilty. In fact, we 
have to be very careful with our staff. 
On the one hand we want to root out 
all corruption, on the other hand we 
should not demoralise our staff by being 
too suspicious and too harsh.

Prof. S. L. Saksena: May I read out 
the rule? I t says:

“Should the Inspector-General or 
the Supervising Officer under him 
require the removal from any 
locality of a railway employee 
under enquiry, or of any other 
employee whose presence in any 
way obstructs the investigation, he 
should address the Divisional or 
District Officer concerned, who 
shall take immediate steps for the 
transfer of the officer concerned.
It is accepted that as a general rule, 
an employee against whom a 
formal enquiry is started m ust 
immediately be transferred and 
sent well away from the station 
where investigation is to be held
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to prevent him from destroying or
tampering with evidence.”
Shri Santhanam; Well, I do not want 

to go into details. Mr. Gopalaswami 
Ayyangar has already explained how 
the whole thing was thrashed out by 
the Home Ministry and finally the 
Home M inistry’s decision was accepted.

Prof. S. L. Saksena: I think that is a 
thing which has to be explained.

Mr. Chairman: Order, order. The 
hon. Member must know that hon. 
Ministers are expected to know the 
rules.

Shri Santhanam: Mr. Naziruddin
Ahmad raised the question of the 
Jodhpur employees. I see that he is 
not here, but when this m atter came 
up to us we attended to it with the 
greatest sympathy. I myself felt that 
their case deserved examination. But 
our real difficulty was this. We took 
over the Jodhpur Railway only on 1st 
April 1950. All the other previous 
arrangements had been made by the 
Jodhpur Government and we came to 
the conclusion that under the prevail
ing circumstances and communal diffi
culties of those days the Jodhpur 
Government did what in their view was 
the best. Any attempt on our part to 
go back on their arrangements would 
mean displacement and confusion in 
the Jodhpur Railway on a large scale. 
We decided, therefore, that we should 
not disturb the state of affairs for 
which we were not responsible and 
only t ry  to do justice to these retrench
ed employees. We have decided that 
they should be reemployed, but in 
doing so their original salaries would 
be taken into account. That is the 
utmost we can do.

Babu Ramnarayaa Singh (Bihar): 
Their case may be considered for new 
appointments.

Shri Santhanam: That is exactly
what we are doing. They are being 
employed. Some of them have been 
employed and others will be employed 
and when reemploying them we shall 
employ them as far as possible on the 
salaries which they were receiving 
when they went out of their jobs.

Babu Ramnarayaa Singh: What
about the continuation of service?

Shri Santhanam: If they are newly 
employed, they will be new employees.

Shri Chandrlka Ram (Bihar): But
you are going to give the old pay.

Shri Santhanam: But a new person 
can be started even as a Minister.

About the ministerial staff, Mr. 
Bhattacharya made a great point. I

think Mr. Kamath also pleaded abou t 
the m inisterial staff. He read from a. 
letter of mine to some Association, and 
when he quoted the concluding portion, 
of that letter that an ordinary clerk 
in the Railway is getting Rs. 100 and 
if people of the same category are- 
assured of a minimum of Rs. 100 ia. 
other walks of life the country would 
be much better than it is, I think he- 
did not dispute the t>oint.

Shri Kamath (Madhya Pradesh): I  
said ‘better’ and not ‘much better'.

Shri Santhanam: As a m atter of fact^ 
S ir............

Dr. Deshmukh: May I point out th a t  
a lady is in the Chair and the hon. 
Minister is saying “Sir” all the time?

Shri Santhanam: Sir includes madam. 
Well. Madam, much of the work i a  
the Railways is even more routine than 
in any other departments of adminis
tration or business. At the same time,, 
we have recognised the necessity to- 
give an incentive for even routine- 
clerks to work efficiently in the hope- 
of promotion. Therefore, in response 
to the recommendations of the Jo in t 
Advisory Committee we have decided 
that 25 per cent, of these people- 
should go to the high scales. That 
means that almost all the clerks will 
be able to be promoted to the higher 
scale of Rs. 80— 160. So. I think th a t 
a clerk in the Railways will earn be tte r 

than most of the graduates who are 
becoming High School teachers in this 
country. Broadly speaking, the posi
tion in the Railways is this. (3ur 
lowest paid p e o p le ^ v e n  gangmen— 
are better off than the school masters- 
in orimary schools and our clerks are 
better off than the graduates who are- 
in the High Schools. I do not say that 
their status and salaries should not be 
improved, but I think it is not right 
that in one sphere a lone. . . .

Dr. Deshmukh: Does this not rreate- 
heart-buming?

Shri Santhanam: It is not a question 
of heart-burning. It is a question o f 
having some perspective. Raihvay 
workers cannot become segregated from 
the community at large.

Dr. Deshmukh: But .by paying them, 
higher salaries you are segregating 
them.

Shri Santhanam: To some extent 
that is so. because Railways are a ffood, 
running business concern and these^ 
people have the good fortune of being 
in the Indian Railways. Therefore, ta  
some extent we admit giving them 
better treatment, but we cannot do i t  
indefinitely and I do not think that anjr 
Member of Parliam ent would encour
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age excessive demands. At the same 
time, beyond the mere salaries I admit 
th at there are many conditions of 
service which have to be improved. I 
think it is only in the Railways that 
the problem of housing is being 
seriously tackled. Every year we are 
building 8.000 to 10,000 houses and if 
possible we want to devote more atten
tion to housing. We want to build 
more hospitals. We want to provide 
better sanitary and other conditions.

•»
Regarding schools, one of my hon. 

friends spoke. Here also we are devis
ing a policy which would be really 
advantageous. Take the railway 
workers. They are distributed through
out the country. We could not hope 
to build a rival educational scheme 
for all railway workers’ children.

Shri Barrow rose—
Shri Santhanam: Please listen and 

you may say what you want to say 
after I have finished. We realise the 
difficulties of railway staff being in 
remote places and their children being 
unable to have any education. There
fore, we are considering how far it 
will be possible for the Railways to 
sta rt and run cheap boarding houses 
and hostels where these boys and girls 
of railway workers can go and study 
in the regular schools and colleges 
which are provided by the State 
Governments. I hope that when once 
we come to this decision the railway 
workers will be better off than most 
other sections of the community in the 
m atter of educational facilities. Of 
course, in the railway colonies we have 
no intention of closing the schools 
wherever we have got them. We shall 
continue them and wherever necessary 
we shall strengthen them, but only a 
certain section of the railway workers 
are concentrated in the colonies. A 
large number of them are scattered all 
over the country and for them it is not 
possible to enforce any separate edu
cational system. But we do want to 
provide them such facilities as we can 
legitimately do and help them to solve 
their problems.

Shri Kamath; On a point of clarifica
tion. The point that I made out was 
different. So far as I .am aware, the 
Central Pay Commission laid down 
definite criteria for routine and non
routine workers. Am I to u n ^ rs ta n d  
that the Joint Advisory Committee has 
taken note of these criteria in cate
gorising part of the workers as routine 
and others as non-routine, or has the 
Central Pay Commission’s recommenda
tion been disregarded?

Shri Santhanam: The Joint Advisory 
Committee considered the matter fully 
and they came to the conclusion that

the generality of clerks should be • 
grouped under routine clerks.

Shri Kamath: That is a wrong:
decision.

Shri Santhanam: He may look 
the Joint Advisory Committee’s p r o 
ceedings. '

Shri Kamath: I have and I think it: 
is wrong.

Shri Ramaswamy Naidu (M adras): 
May I know the reason why certain: 
classes of station m asters who are^ 
better educated than these clerks are 
yet paid low salaries? May I also, 
know the reason why there is such a 
low percentage of higher class officers, 
like station masters in the South Indian. 
Railway?

Shri Santhanam: The South Indian, 
Railway people were paid very, very- 
low. The Pay Commission raised their- 
salary scales and by bringing them ta . 
the uniform scale the South Indian 
Railway servants get much more than  
the other railway workers. As a result 
of our decisions and the Joint Advisory 

Committee’s recommendations, th e  
South Indian railway workers—station 
masters included—have been brought 
up a step further and in a few years’ 
time when the scales work themselves, 
out, they will be on a plane of complete • 
equality with all the other railway 
workers.

Again, some people raised the ques
tion that we are paying different scales, 
for the Anglo-Indian teachers and the 
Indian teachers.

Shri Kamath: Some people of some- 
Members? .

Shri Santhanam: Some hon.
Members.

An Hon. Member: Members are alsa 
people.

Mr. Chairman: May I request hon.. 
Members not to make too rnanv inter^ 
ruptions; otherwise, they themselves 
will be at a disadvantage in that th e ir 
points will not be covered by the hon^ 
Minister’s reply.

Shri Santhanam: In this case also> 
the railway school teachers have gain
ed a great deal by our decisions^ 
Originally, it v/as decided that they 
should be put on a level with the 
teachers of the State schools. It waa 
done on the ground that if the railway 
school teachers are paid higher scales 
than the State school teachers, then the  
balance of the State schools will be 
disturbed and it will create an agita« 
tion among the State school teachera 
for higher salaries than what the State
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schools could pay. But on reconsidera
tion, the salaries of school teachers 
have been raised and they have been 
brought on to the scales recommended 
by the Pay Commission for the 
Centrally administered schools. The 
Anglo-Indian schools, as the House 
knows, are a legacy of the past. They 
were paying high salaries on grounds 
into which I need not go at present. 
W« are thinking of revising them. But 
being a very small community, we do 
not want to take any hasty steps 
which might look as if their status is 
being reduced all of a sudden. We 
a re  trying to bring down the salaries 
in the Anglo-Indian schools and grad
ing up the salaries in the Indian 
schools, so that in course of time they 
may be placed on an equal footing. 
Therefore, there is no basis for any 
complaint of discrimination.

Shri Barrow: The non-Anglo-Indian 
teachers working in Anglo-Indian 
schools get the same salary as Anglo- 
Indian teachers. There is no distinc
tion between a non-Anglo-Indian 
teacher and an Anglo-Indian teacher. 
“The teachers, whether Anglo-Indian or 
Jion-Anglo-Indian get the same salary.

Shri Santhanam: Those schools are 
'Organised on a particular level. Take 
for instance the Doon School. If you 
•consider the salaries paid to the 
Principal and teachers in the Doon 
School, they will naturally be different 
from the salaries paid in the ordinary 
high schools. A similar distinction has 
been existing, which we are trying to 
eliminate. But we do not want to do 
it in a manner which will rankle in 
the hearts of those who have for a long 
time been accustomed to special 

^privileges.
Shri Kamath: Is it not a fact that 

the Anglo-Indian school at Kharagpur 
is the only school singled out for this 
discriminatory treatm ent in favour of 
Anglo-Indians?

Shri Santhanam: There are other 
Anglo-Indian schools also on the Rail
ways and their case is being considered.

Many hon. Members have stressed 
the  necessity of restoring dismantled 
lines and constructing new lines. I 
would have liked to give specific replies 
to many of them, but I am afraid I 
have got only two minutes: so, I can 
only make a general statement. So far 
as the dismantled lines are concerned, 
they were scrutinised by the Central 
Board of Transport. They decided that 
most of the lines should be restored 
and we have drawn a three-year pro
gramme. The lines which are going to 
he restored in the first year are given 
in the memorandum. We have pre

p a re d  a list of lines which will be taken

up in 1952-53 and 1953-54. When this 
three year programme is completed, the 
bulk of the dismantled lines will be 
restored. We have decided that the 
restoration of other lines should be 
taken up as soon as this programme is 
completed, because we cannot take up 
all the lines at the same time.

Similarly, I do realise the urgency 
of extending railway lines to new 
a r e a s . I noticed that an hon. Member 
from U ttar Pradesh protested violently 
against the discrimination against the 
Eastern U.P, If he were to take a 
railway map of India and see, he will 
find that Eastern U.P. is served m any 
times better than many other areas 
of India. At the same time he will be 
glad to know that we have decided 
that the restoration of Sultanpur- 
Jafarabad line should be taken up in 
1952-53 programme. We have also 
decided to restore the Bobli-Salur line 
in 1952-53. The Panipat line will be 
restored in 1953-54. We are conduct
ing a survey of Quilon-Emakulam line 
and as soon as the survey is completed 
we shall give it as much priority as 
possible. As for Chamarajpet-Coim- 
batore line, that also we hope to 
consider in a short time.

We are considering the justification 
for a line on an all-India basis. If it 
is needed for economic development, 
we do not care whether it is profitable 
or not. But where it is the construc
tion of a line in a region which is well- 
served with railways, certainly the 
House would require us to scrutinise 
the financial implications more care
fully. I would like to have made a 
rough calculation of the cost of all the 
lines suggested by all the Members. 
If the House wishes it, I shall have an 
estimate prepared. My rough calcula
tion is that it would require a hundred 
crores of rupees to construct all the 
lines suggested by the various Mem
bers. I do like the suggestion that the 
bulk of the amount which has been 
raised by increase in the third class 
fares should be earmarked for the 
development of the country by cons
truction of new lines. In one of my 
public speeches, I myself have said 
that if our economic development pro
ceeds at a fairly reasonable pace, the 
country may require double the present 
mileage of railways. But it is no use 
extendifig lines without simultaneous 
economic development. I would like 
hon. Members to realise that each mile 
of new line costs from rupees five lakhs 
to rupees ten lakhs and the recurrent 
charges vary from an3rthing from 
Rs. 50.000 to Rs. 75,000 a mile. In 
these days railway construction is a 
very costly project. We must look 
after the finances of the country also 
before we launch on schemes. Subject
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to  this limiting consideration, it is our 
policy to go as fast as possible with 
new  railway constructions.

Some Hon. Members: Institute fourth 
class 1

Shri Santhanam: We do not contem
plate the degradation of the Indian 
people further by instituting a fourth 
-class.

Some Hon. Members: You trea t us 
worse, than beasts.

Shri Santhanam: I think I have 
<iovered most of the points. I would 
-have liked to touch on some more 
points, but I am sorry I have no time. 
I  hope my senior colleague will deal 
w ith  them.

The House then adjourned for Lunch  
till  Thirty-Five minutes Past Two of 
the Clock.

The House reassembled after Lunch 
•at Thirty-Five Minutes Past Two of the 
Clock.

[ S h r i m a t i  D u r g a b a i  i n  the Chair]
Mr. Chairman: Before I call upon 

lion. Members to speak I would like to 
know whether hon. Members would 
-agree to the proposal that we should 
reduce the time-limit for speeches from 
fifteen minutes to seven minutes, 
'because today is the last day and there 
-are about thirty  to forty speakers still 
on the list. This is to enable more 
Members to participate in the debate. 
If the House agrees I think it will be 
better that many more Members should 
take the advantage. I would like to 
^now  the convenience of the House.

The Minister of State for Parlia
mentary Affairs (Shri Satya Narayan 
Sinha): The time-limit has already 
been reduced from fifteen minutes to 
ten and what you have now suggested 
is that it may be reduced from ten 
minutes to seven minutes.

Mr. Chairman: Yes. I take it that 
the House is agreeable.

Hon. Members: Yes, yes.
Mr. Chairman: And I would request 

hon. Members to strictly adhere to the ' 
^ime-limit of seven minutes.

Sardar Hukam Singh (Punjab): May 
I  on a point of personal explanation 
request you to give me a couple of 
minutes?

I have to apologize to the House 
that I was not present when the hon. 
Minister of State for Railways gave 
his reply to the debate. I did not k n o w  
th a t it would be coming on a t th is  
■Stage, otherwise I should have been 
S>resent. But from what I have learnt

from my friends I find that a certain 
impression has been created—I do not 
know, what words were actually used 
but an impression seems to have been 
created—that I made some irrespon
sible or incorrect statements. I only 
placed two questions before the hon. 
Minister. One was about the booking 
of those walnut kernels and the other 
was about the reservation of berths. 
So far as the question about the walnut 
kernels is concerned, if the hon. Minis
ter thinks that there is some m istake 
there, I am prepared to produce all 
the documents because I did not say a 
word besides what could be supported 
by those documents. If the hon. 
Minister thinks that my statem ent was 
wrong so far as the presentation of 
facts was concerned—and I was told 
that it was not made clear that it was 
for export—I want to say that the 
information with the hon. M inister is 
not correct. Therefore, if he wants I 
can produce all those documents about 
the booking of them, to himself or to 
anybody he wants. As regards the  
other matter, namely the reservation 
of berths, I have already stated that I 
was offered the berths at the last 
moment.

Shri Santhanam: I am sorry the hon. 
Member did not wait and see the fuU 
text of the speech before he made his 
statement. Regarding the w alnut 
kernels the only explanation I gave was 
that it was not at first booked for 
export and when the person tendering 
it intimated that it was for export, 
immediately four wagons were supplied 
and one was not loaded and Rs. 35 
were forfeited. He can read it for 
himself.

As regards the other m atter again, 
the only thing I stated was that he  
asked for the compartment fifteen 
minutes before the train  started and 
he was informed that it was not avail
able but at the moment of starting, as 
the person for whom it had been book
ed did not come in, just a t the moment 
of starting, some railway official 
informed Sardar Hukam Singh that 
the person had not turned up. That 
was all I stated. I never said anything 
further.

Sardar Hukam Singh: I have to say 
that this latter information is not 
correct.

- Shri Santhanam: That is the inform
ation I have been given.

Sardar Hukam Singh rose—

Mr. Chairman: If any more clarifica
tion is needed it may be done outside 
the House.
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q r  TO ĴJTKT ^  t

^  (Railway Minister)
^  T f t  ^  

^  ^  ^  f  ^  i  ^  
^?T% felT ^  ^  «FCRT  ̂ ^  fe rr

3IT TfT  ̂ I TO ’’#)F5ff
% ^  ^ i  ^  
t  \ ^ ^  ^
(Bailway Budget) % sr?  ̂^

^  ^  i  \ ^  ^  ^  ^ t f ‘
(Schemes) |  i ^
(Regrouping) ^  FPt̂ r t» ^  
^  ^  ^  t  ^  (Light)
% (Arrangement) ^  ^

t  I »nn: t o  ^  f w f f

t  • ^  ^  
(Third Class) % (passen
gers) % (sanitation) %
^  t  * ^  ’f  ’ A '

anfo ctto (G. I. P.
line) ^ ^  »rf qt I ^  #

^  ^  TO ^  %ttx
^  .=^ t|  f  ^ ^

^  I ^Ppr ^  2T̂  ^  ^

f3H g f^  ̂  I

^  % ar^w^Tp: n f  ^  ^  ^

%  WTRTS % amr m f t

¥5mr (First Class),
(Second Class) afk %
^  ^  ^  I

H>̂c. ^  ^  n̂r,
^  ^ ^  ^^rrsBx ^  I ^  . 

^  ftnfi ^  ftp SPTT

anq % ^  ^  ^  1̂% ^
3T^9T ^  f% «rri|tl ^  •Tl̂ H'll 

(bogies) ^  ^  <t ^  ^

^rnfr^ « fk  ^  ^  ^

TTTft^ ^  ^

^  ^  ^  (Foot
board) qr ^  ^  Tt # p
^  ^  ^> ff ^  3THt ^  ^

«n« qr ŵ{ dl"  ̂  ̂ T̂Tft qnr 
^  apt 3m (Compart
ment) ^ ^  3fk ^  

(Ticket) ^  ^  % qnr t‘ 
qr îr (Amenities )̂
^Tff ^  t  ^naft ^*IK
f̂«T #3  ̂  ^  \ ^  ^  ?

Wl< ?̂̂ KT ?T ^  ^  ^ ^
*p^ ^  3TOI

4  'JtMoV ^  '5T̂ n spft ^*11  ̂

fifPTOT

^  ^rwPTf t  ^  ^
^  ?  3ftr <5t  ̂ wK

^  ^  ^̂ TTTT <H^H4 ^  sftT ^

sn^'t f  ^  ^  p r

STPT % T̂î TT <<a<ii "^l^d ^  aiPf> 
a m  ^qr^rt T f t r ^ i ^ f f  ^  ^  

^  ^  f  \

^  % î?r«fVd f l '

a fk  t  * ^  ^  ^  ^
i  ^  ftj

^   ̂ 3ftr ^  fê RrT̂T 
q5yr3r’?r (Dearness allowance) ^

^  ^  ^  ^ ' t  ^ri^fr

i  I snrt ^  ^
#  ^  ^  ’sft j ^ f e r .  ^  ^ T ^ if

^  ^  ^  ^  1 ^
qr ^  ̂  nk^n?n i ^
^  ^  T ^  i  ‘ ^  m%

T?5# % ^  t | :
f  1 ^  3TR ■ i t  f*n^  f  I q ^ :
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T|lr 5  ^  ^  ^

3tV̂  ^  t

^«r ^  iTS^rrf ^

^  ^  ^  ^

ci+«1vt) f r t t  I

^  ^  T̂f̂ T w Tj^  g  artr

T? # ^  ^  (buses)
^  -̂‘ ^  ^  t  •
^  w  w m  t  ^  ^
^^TRppfi %

I TPft ^  ^  i f ^ m  

^  t  • ^  ^  arffT^^TT ^  ^
T̂' ^  ft> ^  ^  ’T ^

: f  3TT t  I T O t  qr^ f ^ l ^ T  *1 I 'IT  
'M)^ 'tt^RT ^f%3" R̂̂ RT ^ 1̂ 1

^  ^  fiOT t

^  ^ R T  ^Ryt % feq" fW n : ^  

^  I r̂iXRT ^  |̂c(»1*i<i ^  3tV̂

w ^ r r  f  I ^  ^ i t  3?Rd^

‘^‘t  5 T T ^  f  aflT A =̂m§Tcft ^  ft?
^  %B ^ f  ^  ^rt

% qftrsRf ^  ^  ^

ftnET fti ^ITR ^F%^ 3 ^  
t  I

(English translation of the above 
speech).

Shrim ati Uma Nehru (U ttar Pra- 
•desh): I have nothing to say much on 
th e  subject as our Railway Minister 

'h as always been saying that every 
thing is going on smoothly and he is 
being thanked for that as well. I have 
to say only about few things which I 
have observed myself. I have seen 
m any things in the Railway Budget. 
There are many schemes in it. Refer
ence has been made about regrouping 
scheme and dining and lighting 
arrangements. But I have to speak 
only on few subjects. Firstly. I would 
like to speak about the sanitary condi
tions prevailing in third class compart
ments. Recently, I travelled on the 
1G.I.P. line. I saw that there w«re Ians 

««ven in the third class compartments

and all were in working order. I w bs 
much pleased to se^ them. But 1 was 
sorry to find overcrowding in the com
partm ents. I travelled from here to
Ahmadnagar and 1 found that only one 
train  goes to Ahmadnagar from 
Manmad. There v/ere first, second 
and third class compartments, but the 
num ber of third class compartments 
was very small. There were no 
passengers in the first class but there 
were some in the second class. There
fore, I only want to say that if some 
arrangements could be made for re
placing the first class bogey by two 
third class compartments, it would be 
fa r better, because, not only there was 
overcrowding in the compartments but 
persons were also travelling on foot
boards. When I saw persons travelling 
on the footboards of my compartment, 
I opened the door and asked them to 
get in and told them that as they aU 
possessed tickets, and as the railway 
was unable to provide them with 
amenities, therefore, they could travel 
with me. I will not say much on the 
subject, except that it should be 
considered.

I know that our Minister Shri 
Santhanam has just told us that he is 
looking into every thing and is trying 
to set them in order. Bat v/e want 
to place before you those things which 
come to our knowledge through expe
rience and we want that you should 
also consider them. As a m atter of 
fact you do look into every thing.

I had a talk with the railway 
employees and generally I do have 
talks with them. They said that their 
pay was very meagre and they also 
complained about the dearness allow
ance. The reason is that the prices 
of things have gone very high. The 
hon. Minister has just talked about it. 
But we should consider as to what 
should be done when the prices have 
risen so high. When the prices are 
going high, the fares are also being 
enhanced. There arc two opinions 
regarding this. One is. that as the 
prices of other commodities have risen, 
the railv/ay fares should also be en
hanced. the other is that as the prices 
of commodities have gone high, 
enhancement of raiiwaj' fares will 
mean adding to the troubles of the 
public.

I work among the villagers and hav^e 
seen them travelling in buses. Even 
then, I think we should pay more 
attention towards third class passen
gers. There is no satisfactory arrange
ment of drinking water at the railway 
stations. When I travelled from 
Manmad to Ahmadnagar, I found that 
it was dry all around. There was no 
arrangement of drinking water. But
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 ̂ [Shrim ati Uma Nehru] 
m ore attention is being paid towards 
providing comforts to the passengers 
of first and second classes while no 
attention is being paid towards the 
passengers travelling in third class. I 
have nothing more to add as both the 
Government and the Ministers belong 
to the Congress party. They are very 
well aware of our ideals and I hope 
they will provide every kind of com
forts to third class passengers as they 
do in the case of first and second class 
passengers.

iio  tfto

^  ^  t  ^  ^  ^  
^  P̂TT I ^  MN

^  ^  I

A' ^  f

t  ft? 3HT
s fk  aftr

aTRKl ^  t  ^  ^  ^
5f i '> 5 ^

^ ^ f  I ^  ^

arrar f  ftr ^  

ftrqr 3ftr ^

^  ^  ’TTfi ̂  5T«F  ̂^
^  >dp4d ^  ^

3nTR 11  ^  ^  srnr ^

% 3 m  11

irnr ^  WK ^ 3 ^  3rnr

iĥ spTT ^ -^HK ^  TR^^?nr5r
TO I ^  mi4 hi I  3RT ^  irrft 

^  3r ;t t  ^
^  ^  afh: ^

3ftr ^  ^  ^  ^  o arrf o
v[ ^  3fhr

t  ^

5TRTT t  ^  ^  ^  ^

^  T R ^  ? T s r^

f̂ fŝ  5T  ̂spT (centre) f  
3flr aniT JTrft ^

^  ^  | f  afiT ann ^

3IW 5ft sr^ ^  3ft ^  (heart)
t  ^  ;rt̂  ^  isrmr i *ri

3 J ^  <17^ 4'

^   ̂ JTfr ^ t^  ^
^ ( la y e r s ) f  I f%rfi?fr'  ̂

5Tt̂  5ft iiTfl »r| f f  t  ^  lift qftirar 
t  (Geologists)
^  ^  tR  t  ft? 3ft f̂tWT w  ^
(bed) I  ^  3T53T 1 1 ^

^ 'T ^ r  ^  % 3fh: s r w ? ^  %

^  ^  7?' f  Pp 3ttt^ ^  ^T%T

(timber) ?ftT 
^  ^  TT t  ^  ^  f w  ^  
ti+al f , 3^7; ^  ^Nd"

$ ^  ftr ^  qr (dam)
5rr t  ^  ^  ^  I N ’ ^

fT ftr ^  ^

^  'STPT I ^  ^  I^ T  f e r  
Pp *rr^ ^iw I t
3TR 3P7^ ?  *1T^ % fOT

^  ^  a n i t  ?  ftrPfM<

^ f ^  ^  firrr fir
C('t̂  ^Ijit <sTl« ^  T̂PT I

^4KW^ WvfNsTT ^  ^RT 

^  f f  t  ^  ^  finPTT
^fPTT w  11  ^  ^  f  fi?

firm  ^  jf‘ 5ft
^  ^  ^  fir

21̂  3T5^ |3rr fir v^]f
^?rf, irnft ' r  fl* fir^prr 

I fir^r ^  ^

fi» ^ ^  sJrt (mild shock)
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^  ^ ^  ^  ^  ^H5TT «rr

^  ^  t  
3TRT ^1r 3H#

^rf ^  5^" ^  r+<|2TI
'T lf I s flr ^

^  ^rnr «<u, wfi%

^  (grandfather) #
«n- ^  m ^fk f  ^  ^  ^ r

l̂*T ^  ei'^d ^

I ^  ^  ?niT %

^  ^  ?TTq- ^ T
ferr, rfr ^  qrf f̂ rprr 

^  ^  ^  ^  I ^
^  ^  «RRTK
fe rr, ^  ^n : ^

^ w[ «fl I
^  q̂ T TPT TT^ f  tr

WT TfT «TT 3̂PT̂ ^  ^
n «M<i prî l I ?T ^  ^T 

3TR ^Ji^'+)K< ^  ^  3TFT

^  TPT ’TFT ^  [̂?rf

?R7^9) f ,  ft)T ^  dl" THT
^rnr ^  ^ t, ^  f ^ r ^  ^

I ^  5? fir

^  TTR ^
^  ^sni  ̂ ^rrarr i ^  #

TUT ?n*T ?ft 'TT̂

s f t r  T r f  ^  I

?ft W  % ^  ^r?7-
^?rr g I ^  ^  ti^5iai ^ fii

^  ^  t ,  3PIT ^

*TT̂  ^T
m  f  I apft ^  M fe w  

(Preventive Deten
tion Act) w  ^  aftr ^  
^  T̂TT % T̂PT 'TRT fijJTT, ft>

(Vigil) ^  %

^  t  ^  ^  ^  I'
^  ^  7̂7̂  ^

^  t  I ^ir ?T
fir?fe^ f^'<{R dqRT ^  ^

'THT I ^  ^

(Constitution) ^  ^
^ frra*  ^  ? o  ^jpRTT %  f t n :

*TT ^  ?ft# (Sword of
Democles) ^  ^
^  jf ^  >fV qrr^ f e r r  5  aftr

-^i^al fir ^  ^\3?
^  |H<=t>i« f̂ T̂T 

I ^  ^  T|̂ f|î r3 275^ ^  

^+cH’ ^ ^  ^  ^  ^cHT ^  fiiZTT
^  ’f ’ ^  TO ^  ^ i r
f ^  TO ^  Rth q w  ^  ^  

^  ^  1 1  ^  3 fk  firfH ^d^l

^  g  TO ^  f T ^  qfit
^  M^<4\ ^  ^  ^
^  ^  ^ ? z T ^  % zftT  ̂ in?nr

t  I

^  ^  Iff ^  STRftf
fi) ^  l̂O«Tf ^  ^

ft̂ TT, dt 2Tf ^  n̂r§T #  7 ^
3TT^ I ^  ^  ?TTft #'
f  ? ^^5tfi^ 2115 fi>

fN^nPpff ^  g i ^ n t
PrPfRTT ^  ^  ^  ^  ^9TTf^f 
3R ^  ^  ^  ^  I ? ^

^  f  TO ^  ^ft >mr
ftiW T t  I ^  ^

(businessmen) ^  ^ ^  ^
^7ra5\ W^TT #  I T O  ^  ^

[̂̂ T̂ TFT i k r  3T7IT ^  q rf ?T^.
^  3 r f^  ^ f  I ^  % a^RT

^  ^  3T f ^  ^  f  ^  2T n f t

^  f  I TO ^  %

I' I ?it «nfi ^  I* ^
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IJO <f)o

f̂'r i ,  5it

^  ^  «fl?I !T^ ^

^  5ft ^ ' r l  ?r|f i
8ft^ 3ft ^erft fiP̂ JT % >rfi^ ^ftT 

I '  ^5  ^  firTf f e 5 i  %
■̂ f?5 f  I % f s j  fS i

\£ (rate) T«ft srr# ^  at f ^  
sr.qfit I eft *rtl ^nra ^f ^rflf 

sTrar t  ^  11

apfi f ®  iPfJlT ^ i
^  >pfl t ,  ?w

XEnglish translation of the above 
speech).

C apt A. P. Singh; F irst of all I thank 
:you that I got time to speak. I shall 
.finish within five minutes.

I have to thank the hon. Minister 
<of Railways for his declaration that 
Vindhya Pradesh will continue as such 
and that the area and population of 
Vindhya Pradesh are sufficient to 
w arrant that it need not to be integ
rated with any other Province. For 
this I compliment him whole-heartedly. 
I also hone that when he endeavoured 
towards this and made the declaration 
that Vindhya Pradesh will come to 
stay, it is essential to make proper 
railway arrangefnents there for there 
is a dearth of railways in Vindhya 
Pradesh. It depends upon him to fill 
this void.

A dam over Rihand river is also 
being constructed in Vindhya Pjadesh 
and there is further a scheme for the 
construction of a railway line from  
Chunar to Robertsganj. My submission 
is that if the line that is to be cons
tructed upto Robertsganj be extended 
to connect Rewa and Satna via Sang- 
roli, it would become a junction on the 
G I P. Railway line, and if the Bombay- 
Calcutta Mail is diverted to pass over 
this route, this would probably be a 
shorter distance. That may or may not 
be done, but this area is the centre 
of Vindhya Pradesh and if Roberts
ganj be linked by a railway line to 
Mauranipur via Satna and Tikamgarh, 
the heart of Vindhya Pradesh will be 
set aright. No doubt, it would be a 
long line, but I should like to submit 
that there are big layers of coal there. 
Coal is also tound in the area where 
the line to Chiimlri passes over, but 
ih e  opinion of the geologists is that

the coal iii the former area is of a 
better quality. Hence frjom economic 
and income considerations too I think 
that if this line is constructed, it would 
be very useful.

Besides, tim ber and bamboo are also 
there and mills can also be run, and 
specially when a dam is also going to 
be built in that area, the railway line 
will provide means for its development.
So far for the construction of a railway  ̂
line. Everybody spoke about railway 
lines, so I also made a request in m y ' 
speech to the hon. Minister to lay 
down a line there.

Now, most of the criticism has been 
levelled against the increase in the 
fares of third class. I think it has been 
rightly done and indeed I would thank 
the hon. Minister that he has increased ^ 
it only by one pie i.e. only 25 per cent.
When he declared that he v/as to 
deliver a mild shock, I feared lest he 
might be going to increase the fare to 
16 pies in the same way as it is said 
today that the value of rupee today 
has come down to Only 4 annas. So 
I began to remember God, for my 
grandfather had told me that by taking 
the name of God at the ti.me of trouble 
prevents the calamity. Thus while he 
spoke about mild shock I began 
remembering God, and the fare in
creased only by a pie, i.e. only 25 per 
cent. So I thanked God for it, because 
I had been taughx a lesson beforehand.
Once when I was a child, I was going 
v\ith 'Ram Ram* on my tongue when 
a scorpion stung me. I went to my 
grandfather and asked him as to why 
the scorpion had stung me while I was 
taking ‘Ram Nam \ as he had told me 
that ‘Ram Nam' would keep away all r '' 
the troubles. He said that if I were 
not remembering ^Ram\ a snake might 
have bitten me in place of the scorpion.
So when I remembered Ram, the fpre 
increased by only 1 pie and not by 
16 pies. I thank God for it. I think 
everything is possible here; i f  it were 
increased to 16 pies even then we 
would have approved of it for we 
approve anything done here. Recently 
we have passed Preventive Detention 
Act in a dignified way for. as Shri 
Kriplaniji mentioned in ‘Vigil’ that 
whatever we do or whatever the 
Government do, we do it with an air 
of dignity. So we passed the Preven
tive Detention Act with dignity. As 
a m atter of fact the provision of clause 
371 made by us in our Constitution 
hangs like the sword of Democles upon 
the heads of 10 crore people of India.
It is we who had passed it and the 
Government do not w’ant to delete this 
clause 371 from the Constitution. When ^  
a Government can do all this, I would 
indeed thank them that they made an 
increase of only 25 per cent, in the
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iares. When I look to the other Minia- 
tries, I And the work of this M inistry 
^comparatively much commendable.

Secondly, it is said that the poor 
■will be very much hard h it by this 
increase of fares. I do not imderstand 
why. Who are the people th at travel 
in  trains? I would certainly say that 
the hon. Minister should have given 
some facilities to the students. Now, 
who are the people th at travel by 
trains? The Government employee! 
s e t  travelling allowance. The busi
nessmen earn enough; they will nol be 
sufferers if they give a pie more to 
■Government. Besides these, those who 
mostly travel are pilgrims. They too 
a re  of two categories. One is the rich 
<;lass. They pay large amounts of 
money to the pandas. So if -hey pay 

something more to the Government 
*and a little less to the pandas they do 
ffiot stand to suffer at all. The other 
class is of poor people and they all 
travel without tickets. So whatever be 
th e  rate, they will go without tickets. 
Hence I do not understand how it is 
lanreasonably high.

I had to say more, but the bell has 
£one, so I would stop now.

Shri J. N. Hazarika: In spite of the 
iailures of the Railway administration 
in  the State of Assam, I wish to con
gratu late the Government and espe- 
'C ia lly  the hon. Minister for the unique 
-engineering effort displayed in the 
construction of the Assam Rail Link. 
At the same time, I must say that the 
adm inistration of the Assam Railway 
is not at all satisfactory. As I have 
tDften said in this House, I always 
lound that ordinary amenities are lack
ing throughout the length and breadth 
o f the Assam Railways. In Sakrigali- 
M anihari Ghat, the ferry service as 
well as the transhipm ent are not a t all 
satisfactory. Perhaps I am the first 
Member of Parliam ent who travelled 
in  the Assam Rail Link from beginning 
to end. I travelled by this route on 
the  30th December last. I found in 
M anihari Ghat during transhipment 
there was no light in the first instance. 
Afterwards, however, we got the light. 
In the tea stalls, the tea vendors ran 
away when the passengers arrived. 
After waiting for a long time, a man 
came and prepared tea; and then we 
^ot into the refreshment room. The 
people there were not keen on enter
taining. There are no sheds or waiting 
rooms for third class passengers. When 
we got into the compartment, we found 
th a t there was no water in the bath 
room. We asked the Railway people 
there  to supply us with water. They 
•did not supply. Afterwards, we came 
to  Katihar and there also we found 
th a t  there was no water, and we were 
told that the djmamo had failed.

352 PJ5.D.

Such is the state of affairs in tbm 
Assam Railways up to Pandu. I t  takes 
43 hours from Calcutta to Amingaon 
by the Link. By Air we take two 
hours only; but through Pakistan  
Railways we took only 18 hours.

Some time ago, a survey was mad® 
for the construction of a bridge across 
the Brahm aputra between Jogighopa 
and Goalpara town and also to cons
truct a new line between Bongaigaon 
and Joghighopa and Darrangiri- 
Dudhnoi. In view of the strategic 
importance of this Railway, I would 
request the hon. Minister to take up 
this work a t once.

Today the greatest rival of the Rail
ways is air transport. We have 
incurred some loss in respect of the 
Assam Railways, as the hon. M inister 
of Railways admitted on the floor of 
the House. I may say th a t this loss 
is entirely due to lack of adequate 
supply of wagons for goods transport 
and coaches for passengers. I would 
request the hon. Minister to put a  
sufficient num ber of wagons on th is 
section. During the earthquake, there  
was a great shortage of iron and steel, 
cement, and other essential articles 
including food and cloth in those areas. 
Even today, many of these articles 
have not reached those areas. I am 
only considering what would have been 
the case if there had been a war. If 
the condition of the Assam Railways 
is to continue as it is, I am afraid, 
in an emergency, the whole country 
would suffer. I would request the 
hon. Minister to see that the adminis
tration of this Railway is made more 
efficient. As I suggested a bridge 
should be constructed over the 
Brahm aputra in the place indicated, 
and the Railway extended up to 
Gauhati, thus making the Railway on 
the south of the River a complete one. 
In view of the strategic importance of 
this Railway, we want another'alterna
tive Railway. This should be on the 
north bank of the Brahmaputra, taking 
over the present narrow gauge S3^tem  
from Rangapara to the Tezpur town 
and extending it to the north of Dibru- 
garh through North Lakhimpur town.

A number of accidents take place due 
to the absence of gates at the level 
crossings. I could cite instances; in 
view of the fact that I have no time,
I will content myself with reqjae^ing 
the hon. Minister to see lh a t gates are 
provided at the level crossings. I had 
been once to Saikhowaghat, the 
easternmost Railway station in Assam. 
After the earthquake the railway linn 
has been restored to that station, aid 
stated by the hon. Minister. But, 
there is only one train  to that place la  
24 hours. I would suggest to the hoDi 
Minister that he should restore all th e  
previous bervlces thereto.
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[Shri J. N. Hazarika]
Coming to refreshm ent rooms, at 

present, the contract for catering is 
given to a contractor for one zone and 
generally the contract is given to either 
refugees or co-operative societies. In 
Chaparmukh which is a junction, the 
contractor of the Refreshment Room 
is a refugee. I am sorry to say that he 
is misusing the contract. Instead of 
eatables, he has got stationery articles, 
darees and neck ties. 1 would request 
the hon. Minister to see that this sort 
of abuse is put an end to.

In the end, I would suggest that foot- 
overbridges should be constructed on 
the level crossings in the towns for 
the use of the people. There are so 
m any level crossings and people have 
to wait for half an hour at a time for 
the trains to pass and a lot of time is 
taken in shunting the trains.

Shri Thlmmappa Gowda (Mysore):
I want to impress on the Government 
the need to lay a connecting line from 
the West Coast to the Mysore Rail
ways, that is from Mangalore to 
Hasan. There is already a line from 
Bangalore to Hasan and if this line is 
extended from Hasan to Mangalore, 
the distance being about 100 miles, the 
entire area of about 20,000 square 
miles would be covered. A major por
tion of this area is, as you know, 
Malnad. Malnad, as all hon. Members 
are aware, is famous for its natural 
beauty and richness, and fertility. Now, 
it has become complet^y neglected. 
The population is decreasing and vast 
areas of fertile lands which were for
merly under cultivation are now 
becoming fallow. Nature is very kind 
u id  bountiful in Malnad. But, our 
Government, I do not know for what 
reason, since a long time, is not paying 
due attention to improving the abomin- 
mble conditions of Malnad.

[ M r .  S p e a k e r  i n  the Chair']
Various agricultural products are 
grown in Malnad: coffee, tea, rubber, 
cardamom, timber; other agricultural 
products and forest products are also 
grown there. For lack of transport 
facilities, all these things are going to 
waste. When we approach the hon. 
M inister of Railways, he says, that 
unless the question of the west coast 
ports is settled, this line cannot be 
taken up. That question has not yet 
been settled in spite of several 
demands. But, I would submit that 
lrre<5pective of the location of the ports, 
l i i l t  Railway line is very necessary, 
because, lack of communication means 
lack of civilisation and lack of pro
gress. I would therefore urge on the 
bon. Minister to view this demand with 
aU sympathy and consideration and 
take up this line at least.

Another thing that I want to u rg e  
on the hon. M inister is regarding the 
location of the headquarters of the 
Southern Zone. The hon. M inister 
stated in his speech that the head
quarters of the Southern Zone will be 
located in Madras. If we see the Rail
way map of India in the south, M adras 
is not located in the centre. It is in. 
the eastern corner of the Southern 
Zone. From the administrative point 
of view or from any point of view, 
M adras cannot be the centre of that 
Zone. Bangalore is situated in the 
centre. It enjoys a salubrious climate 
and it has got all other facilities th at 
are required for the headquarters of 
the Southern Zone. Therefore, I  
request the hon. Minister to reconsider 
his opinion on merits and make Banga
lore the headquarters of the Southenk 
Zone.
3 r.M .
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speech.)
Maolana Masuodi (Jammu and 

Kashm ir): I wish to say a few words 
on  Demand No. 15. The Demand in 
question relates to expenditure in 
respect of construction of new railway 
lines in the country. When we note 
th a t a paltry sum of Rs. 2,63,00,000 only 
out of a total revenue of 275 crores 
has been sanctioned for this purpose, 
a feeling of surprise overtakes us and 
we simply fail to understand the 
possible basis of the policy pursued by 
the Ministry of Railways regarding the 
construction of new railway lines. 
Communication, no doubt, are an im
portant factor in the overall progress 
which India has to make in various 
important directions in her first post 
independence phase. We would have 
been more, pleased to see the Budget 
having a deficit of several crores 
rather than its being a surplus one, 
had a substantial sum been provided 
lor the construction of new railways 
which would have given an indication 
of the possible scheme which the 
Ministry of Railways may have had 
before them for the progress of India 
as a whole. When we note that in a 
country of the dimensions of India, in 
only 33,000 square miles out of a total 
of 12i lacs square miles of area rail
way lines have been constructed, that 
vast tracts of land, big provinces and 
far flung regions are cut off because 
of the absence of all communications, 
then the achievements of the Ministry 
of Railways cannot be praised. India 
is a vast country whose water trans
port, and other means of travel and 
shipments happen to be situated on 
one particular side only and, as such, 
the interior parts of the country are

devoid of all those means. In the 
circumstances the railways are left as 
the only means of communications 
capable of removing that handicap. B ut 
one is simply astonished to find a pro
vision of only two and a half crores 
of rupees for this purpose out of an 
overall approximate revenue of 300 
crores and one fails to understand the 
basic policy working in this behalf. 
In particular, in the Jam m u and 
Kashmir State of this country which 
is spread over an area of 84,000 square 
miles, not even a single mile of railway 
line exists and once again that S tate 
has been altogether ignored in the 
m atter of construction of new railways. 
One new provision that we find in the 
programme of the construction of new 
railways is the construction of the 
railway track from Mukerian to 
Pathankot that is spread over a dis
tance of 27 miles in all. It has been 
stated time and again during the last 
three years that it is under construc
tion. Considering that a 27 mile rail
way track has taken them almost three  
years to construct, one can imagine the 
time required in effecting the necessary 
progress in the railways with which 
is inter-linked the alround pro
gress of the country as a whole. 
Kashmir should not have been treated 
merely on a basis of general progress; 
many other considerations ought to 
have engaged their attention. The most 
prominent of these is the question of 
Defence and its geographical position 
as a Frontier State. Although efforts 
are being made to resolve the dispute 
between India and Pakistan over that 
State through a popular vote, yet none 
can say whether Pakistan’s obstinacy^ 
a bitter experience of which we have 
been having for the last three years, 
will make it possible to settle the 
question of Kashmir’s accession 
through peaceful means of ‘plebiscite’. 
None knows whether obstinacy of that 
country is not going to result into a 
major conflict. Even if it is settled 
through peaceful means, it is danger
ous to be indifferent towards having 
modern communications in a frontier 
state of the tji)e  whose boundaries 
touch Russia, Afghanistan and, over a 
large area, those of Pakistan. It is 
difficult to treat this fact with indiffer
ence. To me it is most important and 
indispensable to have the best and 
most modern means of communications 
from one corner of Kashmir to the 
other. The other party holds that 
Kashmir should join Pakistan and it 
is claimed that its communications can 
improve much more than they can be 
expected to improve in case of its
going over to India. We can meet this
objection very easily by spreading 
today a net-work of railways in
Kashmir. A major part of Kashmir’s
trade is blocked merely because there
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a re  no railways in that State. You are 
aware that wood used for building 
purposes is the most outstanding item 
of export from Kashmir. With the 
provision of railway facilities we can 
increase the volume of its export by 
many times. If not more, then, at 
least, with a railway track from 
Pathankot to Jam m u and then up to 
Akhnore, we can export wood valuing 
several crores of rupees. Not only that, 
there are coal mines near Jam mu but 
we are faced with difficulties of com
munications in transporting it. Because 
of a lack of transport facilities we 
cannot make use of this coal in the 
best possible manner. Had it been 
possible to run railway trains up to that 
site, the Central Government and the 
whole of India would have been much 
benefited in respect of that coal. At 
present we are spending crores of 
dollars for petrol, but we can have 
petrol at Pathankot in sufficient quan
tities both for our civil and military 
purposes provided we construct a rail
way line only up to Jammu. In that 
case you would have saved not only 
your expenditure of petrol which could 
be had from the coal mines situated 
quite near to the town of Jammu, but 
it would have been possible to supply 
it to a larger part of North India. There 
a re  many other reasons for which the 
issue of construction of railway lines 
there should not have been thus
ignored. I consider that the overall
progress of India as a whole, and the
questions of Kashmir’s trade and the 
Defence of India as a whole demand
a reconsideration of the issue by the
hon. Minister of Railways, who should 
see to it that the Budget does not lack 
in the provision for the construction of 
a  railway line up to Jammu. With
these few words. I congratulate the 
hon. Minister for the remaining part 
of the Railway Budget.

f m  irnrfhT ^  ^
'TSTJ ^  a r m  fcrr,

^  ^  ^
^  «TT \ «rr^ ^  >TTT*ff ^

^  ^  ^

^  ^

T̂wff ^ ^  I
R hIc* 3rR7<N> ^  ^  ^

^  f  a ftr
5ft a ifv i

3TFT ^  ^  ^  3TT#

^  srrvRT ^  ^  ^

^  ^  arr^T^ ^  t
^  ’E m  3 m  ^  ^

^  WK ^  ̂  n̂TRTT I
^  •I'fl< aiTPT ni4 ^  

t  ^  ^  3TT^ Pk RTT

% ^  ̂  f t  ŜTRTT t  • ^
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(English translation of the above 
speech.)

Shri S. N. Das (B ihar): Sir, I w as 
not present on the day when the hon. 
Minister made his speech while pre
senting the Railway Budget before th e  
House. Later when I carefully read  
his speech and also the reports th a t 
were distributed among the members 
by the Railway Department, I really 
felt very happy. We feel much en
couraged by the statistics and reports 
that are put before us in a very 
attractive form. But I cannot helj> 
saying that just as a peacock on seeing 
rain clouds in the sky begins to dance 
and feels extremely happy to see his 
beautiful feathers but the moment his 
eye falls on his legs, he is very much, 
disappointed, similarly I feel very 
happy to read about the improvement 
described in the Railway reports, but 
when I travel in the trains in my State; 
this happiness goes away. I feel very
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miich ashamed, specially when the 
fellow passengers begin to criticise the 
Government tooth and nail on the sad 
p l i ^ t  of railway passengers. After 
the freedom of the country, people 
have naturally begin to take a special 
interest in the members of legislatures 
and the Government officials, and on 
seeing any of these they start\critic is
ing the Government. I travel mostly 
in third class and therefore when I 
hear peoples’ rem arks about the incon
veniences which they suffer while 
travelling in third class compartments, 
I am reaUy distressed. At that time 
we can well imagine how far the 
reports and figures put before us by 
the department and the hon. Minister 
are true. I hope, therefore, that the 
hon. Minister will excuse me if I say, 
as one of my friends has said, that 
m etre gauge is being given a step 
motherly treatm ent. The railway 
system in India was introduced by the 
British people to spread their trade 
and commerce far and wide and also 
to strengthen their administration. 
But it is a misfortune of our country 
th at the evils of British rule are still 
continuing even though the British 
have gone and we have attained free
dom of our country. We feel that 
Broad gauge and Metre gauge are the 
two sections of the railway department 
like the two children of a mother. The 
British Government used to discrimi
nate between the two because to them 
Broad gauge was more useful than 
Metre gauge and hence the latter was 
always given a step motherly trea t
m en t We tolerated that treatm ent, 
although I m ust say that both railway 
fares and freight were less in metre 
gauge in those days. But the national 
Government enhanced the fares of both 
and now there is no difference between 
the two. But I regret to say that we 
cannot speak high of the Railway 
management in so far as its attitude 
towards the metre gauge is concerned.
I  wanted to say something about 
administrative and financial reforms, 
but neither it is a proper occasion, nor 
I  have enough time. I would only say 
that although I know that the State 
Railways have been merged with the 
India Government Railways and that 
certain administrative and financial 
reforms have been introduced yet I 
must also point out that x)ur hon. 
Minister, while presenting his budget 
last year had told us, that there would 
be reorganisation of the railway 
system and that new units of railways 
should be formed. A year has passed 
since then but the scheme with its full 
financial set-up has not yet been 
presented before the House. He has 
only said that Southern Railway has 
been formed into one group for pur
poses of experiment. According to 
what the hon. Minister had stated last

year, the whole scheme should have- 
been presented before the House. This» 
should have made known to the  
members as well as the people as to  
whether this reorganisation of Rail-^ 
ways is going to result into a loss o r  
an asset. I m ust say that so far mb. 
management is concerned, there should, 
be no doubt about the fact that country^ 
will be benefited by this new reorga
nisation. Now, in view of the short 
time a t my disposal, I would like to 
draw the attention of the House to
wards the m etre gauge of North Bihar.
I have to invite the hon. M inister’̂  
attention towards that and I regret to  
say that justice has not been done to- 
the m etre gauge as yet. Most of the- 
rehabilitation and development work 
has been done on the Broad gauge anA 
m etre gauge has always been neglected. 
It is pleasing to find that the hon. Shri. 
Ayyangar has now given his attention^ 
towards it but again it is regretted that 
he has realized the fact, that full justice- 
has not been done to metre gauge^ 
only when he has given a notice that, 
he intends to retire from his present 
post. I do not understand why it is- 
so.

In the end, I would refer to only one 
point. Many hon. Members have sug
gested that the hon. Minister of 
Railways should travel in third class, 
compartments, and see how the general 
public undergo so many hardships. But 
I think it is an insult to the hon. 
Minister. If a leader or a Minister of' 
our country would realize the difficul
ties of the people only when he himself 
travels in third class, I am afraid, the 
future of the country is not very 
bright. Our Minister knows the diffi
culties of third class passengers andk 
we also realize that it is really very^ 
difficult to get rid of the evils inherited, 
by us from the old regime, but even 
then we ought to pay some attention 
to that. There was a scheme to cons
truct a bridge on the river Ganges at 
Mokamahghat in Bihar State, and a: 
sum of 12 crores of rupees w as 
provided in the budget year before last,„ 
but I do not know why that scheme- 
is not being worked out as yet. I am 
one of those who think and understand 
that railway lines should be construct
ed not only from the point of view of 
the convenience of the passengers but 
also with the object of the development 
of trade, commerce and industry in thC' 
country. From the latter point of 
view, it is very important to construct 
that bridge in North Bihar. There a re  
not many industries in North Bihar 
because coal, iron, etc., have to be 
brought from South Bihar. The people- 
of North Bihar have to face so m any 
difficulties on account of inadequate 
transport facilities. They are unabler 
to get coal because wagons and o ther'
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transport facilities are not available. 
Taking all these points into considera
tion, 1 think it is very necessary to 
construct this bridge as it will lead 
to the development of industry and 
trade in North Bihar. In the end, I 
congratulate the hon. Minister that he 
has paid his attention towards the 
reorganisation of railways, but I wish 
to remind him that equal treatm ent 
should be meted out to both Broad 

i.^auge and Metre gauge, and no discri
mination should be made between the 
two, as has been the case uptil now.

Shri lUidhelal Vyas (Madhya
B harat): T take this opportunity .to  
invite the attention of the hon. Minister 
to one point. Much has been said in 
connection with the increase of fares, 
specially of the third class. I am 
afraid the hon. Minister has not made 

-out a good case for this increase. On 
S>age 24 of his speech he says:

“The revenues accruing from the 
enhancement of passenger fares 
are intended for the stabilisation 
and expansion of the railway 
undertaking.”
Later on he himself says:

“It might be pointed out that we 
shall not in actuality be spending 
immediately the additional funds 
that we raise. That is so. But 
those revenues will go into our 
earmarked funds and be held to 
our credit . .

The object for which this increase is 
’proposed is not going to be achieved 
in  the near future and therefore I say 
that he has not made a good case for 
this increase in fares.

Moreover, if you look a t the figures 
for last year, you will see that the 
number of passengers in all classes 
was 125 crores, out of which only three 
crores were those who travelled in the 
first, second and inter classes. The 
rest of the passengers travelled in the 
third class and it means that this 
burden will fall on the shoulders of 
those who travel in the third class. 
In the present circumstances this 
increase cannot be justified nor sup
ported. soecially when there are 
elements in the country which are 
going to exploit the situation. They 
will say to the people “Here is our 
Government which does not require 
money for the object for which they 
want to increase the fares and yet they 
are increasing the fares. It is espe- 

-<rially so when in foreign countries the 
railways are subsidised and are not 

^ s e d  for bringing in revenue for other 
purposes. Therefore, the hon. Minister

would, I hope, consider this point and 
will not increase the fares to the extent 
proposed—I hope the proposed increase 
will be reduced by at least 50 per cent.

The second point is about regroup
ing. This question has been before 
the Government from 1920 and five 
committees had gone into this question 
from time to time. This year the 
regrouping and integration of only the 
Southern Railways has been taken in 
hand. Regrouping over the entire 
Railways should be speeded up. I am 
sure integration and regrouping is 
going to result in economies of admi
nistration as well as operation. The 
capital cost will be reduced by over 
rupees one crore and more than Rs. 17 
lakhs will be saved in respect of 
depreciation, interest and other funds. 
Therefore, why should we not go ahead 
immediately with regrouping? I would 
suggest that this should be done 
immediately so that we may save so 
much money and achieve more effi
ciency. Also, it will place at our 
disposal surplus locomotives, coaches, 
and staff which would be highly useful. 
Therefore, regrouping should not be 
postponed to some future date and 
achieved within so many years but 
should be done and achieved this very 
year.

The third point I would like to bring 
to the attention of the hon. Minister 
is about amenities to passengers. I 
come from Ujjain. Before the last 
war there were eight trains to and fro 
Ujjain on the metre gauge section of 
the B. B. & C. I., but now there are 
only four. After the cessation of hosti
lities two more trains were put on but 
later on they were also suspended. I 
thought maybe the Railways are short 
of coaches, rolling-stock and locomo
tives, but I find that is not the case. 
Though the traffic to and fro U jjain 
has increased considerably—especially 
by the formation of Madhya Bharat 
and the coming together of Ujjain, 
which formed part of Gwalior formerly, 
and of Indore, which was the capital 
of Indore State, there is a great 
number of passengers coming to and 
going from Ujjain—I find that no new 
trains have been introduced. In other 
parts of the country many new trains 
have been put in but none here. There 
was one train from Uiiain to Hati- 
bandha, a distance of only fifteen miles, 
but there also no additional train has 
been introduced. I am constrained to 
say that much attention has been paid 
to introducing new trains and extend
ing the existing ones in one State only, 
and that is the State of Madras, where
as. the interests of other States have 
been ignored.

An Hon. Member: That is too mucb 
to say.
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Shri Radlielal Vyas: The figures
themselves will speak. Here is the 
booklet Towards Better Conditions of 
Travel which has been circulated to 

us. The figures show that last year 
during the course of eight months 127 
new trains were introduced out of 
which 53 were introduced in the 
Madras State alone. This year during 
the course of nine months 111 new 
trains were introduced out of which 
29 were in the Madras State. As 
regards extension of services, I find 
that this year 99 trains were extended 
out of which 44 happen to be in the 
M adras State. Last year too 88 trains 
were extended out of which 28 find a 
place in the State of Madras. I have 
•excluded from these figures trains o | 
the M. & S. M. Railway which hat^e 
been newly introduced or extended in 
the State of Bombay. But I was really 
•surprised to see that there were 
‘Coaches, rolling-stock, locomotives, and 
.staff available for use in Madras 
whereas not one train  could be pu t in 
lo r relieving the congestion and for 
giving some comfort to passengers ol 
my State and my place. I hope the 
hon. Minister would now pay atten
tion to other parts of the coiintry as 
-well.

The Minister of States, Transport 
4ind Railways (Shri Gopalaswami):
The only thing that I can tell the hon. 
Member is that I have not been cons
cious of having done anything specially 
lo r  Madras. If the facts indicate that 
then I shall certainly look into it.

Shri Radhelal Vyas: Certainly I have 
Tiot said it in that sense. Perhaps the 
Railway Board, just to appease the 
-hon. Ministers who come from Madras, 
might have done so. At least they are 
■expected to know what they are doing 
and  what they are not doing.

Shri Santhanam: If the hon. Member 
'W ill look at the figures a little more 
•carefully he will find they are all local 
tra in s running for short distances of 
iive or ten miles.

Shri Sidhva (Madhya Pradesh): 
W hatever it may be, they are new 
trains.

Shri Radhelal Vyas: Therefore, I
have only to request that whenever 
additional trains are to be introduced 
or existing services are to be expanded, 
the picture of the whole country should 
be kept before the Railway Board 
'W h ic h  acts first in the matter.

As regards the other amenities, I 
would say that in some of the trains 
there are no inter class carriages at 
all. Though there are first and second 
class compartments on the Ratlam- 
Bhopal trains—and these often run 
•rnpty—still there is no inter class

accommodation on them. If in ter class 
accommodation is provided I am surft 
it will yield more income to the Rail
ways. At present we are losing money 
through the absence of the inter class 
on these trains. I hope this m atter 
will be attended to immediately.

As regards the Janata  express it  
was said by one of the hon. Members 
that reports indicate that it is not very 
popular. What is the reason? The 
Janata  express going from Delhi to 
Bombay is unpopular because it does 
not take passengers from wayside 
stations. I think arrangements should 
be made to take in passengers from 
all the stations where the train  stops. 

. This will give more income to the 
Railways and also relieve congestion 
on other trains. Of course, as soon as 
there is a great rush this concession 
can be withdrawn.

As regards new lines I find th a t 
surveys are being made for expansion, 
and construction of new lines is being 
considered. In the Demand for Survey 
a sum of Rs. 7-81 crores is proposed 
to be spent out of which Rs. 1-22 crores 
are for survey on the S. I. Railway. I  
would like to suggest that this 
Government. . . .

Shri Santhanam: I think there should 
be something wrong with those figures.

Shri Radhelal Vyas: At least it is 
seven and one crores respectively.

Shri Santhanam: We do not spend 
crores on surveys.

Shri Radhelal Vyas: It is being pro> 
posed. I have got it from your figures. 
Any way what I want to say is th a t 
the picture of the entire country should 
be before the Railway Board in this 
matter. They should first of all find 
out where the greatest necessity exists 
for extension or expansion. The hon. 
Minister in his speech has stated that 
we have to go ahead with our pro
gramme of expansion and bj" opening 
new lines fill up the gaps. If we look 
to the rftilway map of India we will 
find that there is a wide gap in the 
centre. There are lines in the North, 
in the East, in the South, and in the 
West, but round about Madhya B harat, 
Vindhya Pradesh and a part of Rajas
than there is a wide gap. I think on 
political grounds also this gap should 
be filled up early so that there can be 
easy movement to North, South, W est 
and East. This part is a very rich 
part of the country. It is the granary 
of India. It is very much undevelop
ed. Therefore, I would suggest th a t 
this should be taken in hand. More
over, there had been surveys in the  
past during the British regime. Those 
should also be taken in hand and
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considered. P riority  should be given 
t o  these. In this way. the programme 
Bhould be put through, so that the new 
lines are opened in areas where they 
are  most needed.

Shri Kshudiram Mahata (B ihar): I 
w ant to draw the attention of the 
Railway Minister to the railway sheds 
on the platforms. The sheds are of 
such great height that they neither 
keep off the sun nor do they keep the 
ra in  water out. In the rainy season, 
the platforms below the sheds are 
drenched and the floor is wet, so that 
neither can one sit or stand nor can 
*ny luggage be kept under these sheds. 
These sheds are thus of no use. I want 
to suggest to the hon. Minister to * 
consider having some tin walls hang
ing from the top on the sides up to a 
height of six feet. The floor also should 
be raised by at least one foot. The 
sheds towards the railway line side are 
not extended up to the full length of the 
platform, with the result that a passen
ger getting in a train from the platform 
has. to be drenched in the water that 
is flowing from the roof of the sheds 
and from rains. The sheds should 
cover the entire breadth of platform 
and they should also ju t out a t least 
one or two feet outside the platform.

Secondly, I want to draw the atten
tion-of the hon. Minister to some local 
m atters. Formely, two bogies from 
Jam shedpur to Patna used to 
go ‘through’ via Asansol direct 
from Jam shedpur to Patna and back. 
Some years back this was discontinued 
and there is great inconvenience caused 
to some parts such as Purulia and 
other parte of Manbhum. Patna being 
the capital town of the State of Bihar, 
there  are various contacts—both 
Government and otherwise—between 
Patna and these areas. So, I would 
request the hon. Minister to provide 
for at least two ‘through’ bogies from 
Purulia to Patna. This can be done 
easily. Formerly, these bogies were 
from Jamshedpur to Fatna via Asansol. 
I want that these two bogies should 
now be made ‘through’ from Purulia 
to  Patna.

I now come to the increase in 
passenger fares. In his opening 
speech, the hon. Minister stated that 
priority should be given to passenger 
amenities for lower classes. I was 
really glad to hear that. But actually, 
the Railway Ministry is not taking as 
much interest as it should in regard to 
passenger amenities for these classes. 
The hon. Minister has stated in his 
speech that he is going to attend to 
two things. One is overtaking the 
problem of overcrowding and the other 
Is the improvement of the conditions 
o f  travel. The first item should be 
giyen greater priority than anything

else. So fa r as travel is aoncerned, sl 
man wants at least some space, but. 
a t present we give only one seat fo r  
four passengers in third class and 
when one sits or stands upon another^ 
what use is it having a small fan above- 
the head? Let us have fans later on 
by all means, but let us first have more- 
compartments. F irst let us spend our 
money on increasing the accommoda
tion for the lower class passengers and 
later on if we find that we have m ore 
resources we can spend them on fitting 
of fans. Out of the rupees three crores^ 
set apart for passenger amenities in 
the coming year, I dare say that except 
one item, that is, provision of drinking 
water, all the rest of the money can 
be spent on increasing the number o f  
passenger coaches. We should fix a  
minimum standard of comfort required 
for a passenger, and increase the num
ber of coaches accordingly.

Next, I want to draw the attention> 
of the hon. Minister to another point. 
In the Parcel Express running fronv 
Calcutta via Kharagpur toward.T 
Nagpur, two bogies are attached at 
Kharagpur and are taken up to* 
Jamshedpur. Tickets are issued up to- 
Jam shedpur and back to Kharagpur, 
but I am sorry to say that every tim e 
these bogies are taken up to Bilaspur 
or Nagpur empty. I do not understand 
this. When you have these bogies, 
beyond Jamshedpur, you can take' 
passengers also; if not, you can detach, 
them at Jamshedpur.

Another point that I want to men
tion is this. I want the narrow gauge- 
line from Purulia to Lohardoga to be- 
changed into a broad gauge line. Town.- 
Jhalda lying in this line is a most, 
important lac centre. This area is a  
very big business centre in lac. T he 
businessmen of Jhalda find it difficult 
to transport their lac to other places 
owing to the line being a narrow gauge- 
one. They have to take it by road to  
a nearby junction and book it from  
there. In this process, sometimes the- 
lac is stolen. My hon. friend Mr. 
Theble Oraon has also spoken about 
this. I request the hon. Minister ta  
change this line from narrow gauge' 
into broad gauge.

ifto P ro  ;

^  ( Railway
Budget) % ^  w  ^

^  ^  sTTT ^  arnrrCt
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[Shri S. P. Misra (U ltar Pradesh): 
You have been kind enough to call me
at the fag end of the Debate on th e  
Railway Budget and I am very grate
ful to you for this favour. But I beg 
to submit that this being my very 
first attem pt in this direction so in 
case I exceed my time limit of seven 
minutes, I should please, be excused.

I come from a region where there is
O. T. Railway all round. This is the 
only railway there and we have only 
to travel by the trains, mail or other
wise, which run on it. I was also 
thinking in what language I should 
speak here. Some persons say that o u r 
hon. Minister does not understand 
Hindi and we should, therefore, speak 
in English and then he will understand 
it—the tale of our woes. This is my 
second year in this House and I see 
that its la n ^ a g e  is somewhat different 
from what it is outside it. People out
side understand a different language 
and those here understand a different 
one. Our hon. Minister has just now 
stated that so much was railway mile
age and so much was passenger mile
age; and that they have made such 
and such reductions therein. B u t 
when I enter a third class compartment 
—and I have no hesitation in saying 
that I always travel in third class 
except when I come to this place,—it  
seems to me that this problem remains 
unsolved just as our Food M inister 
has said about food that as we go on 
producing more and more food, the 
population too goes on increasing a t 
the same rate. This is what I see in 
the third class compartments as well, 
the crowd does not seem to lessen in  
any way.

Besides this there is another issue 
as well to which I would like to draw  
your attention. Once Dr. Syama P rasad  
Mookerjee as well had pointed out that 
we should set a programme before th e  
country, and should give some message 
to our people calling upon them to  
make sacrifices and to run the Govern
ment in the same manner in which we 
had roused their spirits during the  
days of our struggle for freedom. W hat 
we find in this Budget today is that 
we are increasing the burden of taxes 
on our poor people without providing 
them with any additional facilities. 
Would they be impressed by it? Would 
they help you? In fact if you require 
more money you should tell them so. 
They will fill up your treasurer and will 
fill it with pride thinking it as their 
duty. But, as some hon. Member has 
put it, they think it is loot. They teU
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i t  plainly that you are indulging in 
loot and further add Uiat as you have 
made sacrifices for freedom so now you 
resort to looting. What is the cause? 
You would please excuse me when I 
speak in plain words that you carry 
on your administration with that very 
machinery which brought an end of the 
British Government here. Today the 
same may (jring down this Government 
too which is backed by an esteemed 
and a great organization, because you 
will find that the employees and even 
the high officers of this Government 
make serious allegations against our 
hon. Minister everywhere in clubs and 
other places. Hence as I have submit
ted, you shall have to reconsider your 
working system.

The third thiiig which I want to put 
before you is this. Our Shri Shibban 
Lai Saksena produced some letters etc. 
before you just now. You did ask as 
to how he was able to get those papers. 
We have got the proceedings of the 
Standing Finance Committee for Rail
ways before us. I saw it and found 
that the presence of the members is 
typed and cyclostyled in it while the 
rest of the report is a orinted one. I 
was embarrassed as to why it was so? 
The report was printed and the names 
of the members, who were present, 
were typed. I went through it and in 

the end I found that the printed report 
was dated 20th February 1951, while 
it  was 22nd February when the meet
ing of the Standing Finance Committee 
actually took place. Doubts began to 
creep in my mind whether this report 
of the Standing Committee was not 
printed beforehand. As our Captain 
Awadesh Pratap Singh has put it, 
whatever we pass we pass it with a 
graceful gesture and in the same 
manner we had passed these proceed
ings of the Standing Committee too. 
So it was sent beforehand and after 
receiving our sanction it was placed 
here. This is how these things 
happen.]

Shri Hnssain Imam (Bihar); This is 
something unusual.

Mr. Speaker: Order, order. Let him 
proceed.

Shri Santhanam: I would like to 
understand this particular point. I did 
not quite catch it.

Mr. Speaker: So far as I have been 
able to understand, his point is that 
while the proceedings of the Standing 
Committees are circulated typed or 
stencilled, he was struck to find that 
even though the meeting of the Stand
ing Finance Committee was held on 
the 22nd of February, the proceedings 
were printed and circulated quickly. 
He was informed, or he is under the 
impression, that the procedure followed

is that the proceedings are printed in 
anticipation of the Standing Com
mittee’s sanction, and then they are  
adopted and placed before the House. 
His complaint is that, if that is so, it 
is a very irregular procedure.

Shri Gopalaswaml: It is only a small 
misapprehension on the part of the 
hon. Member. These are put in proof 
before the meeting of the Standing 
Finance Committee. As soon as the 
Committee sanctions the thing, the 
order is given to strike copies. That is 
how copies come so quickly.

Shri Hnssain Imam: The date on the 
book is 20th February, while the meet
ing was held on the 22nd February: 
that is what he is trying to make out.

Shri Gopalaswami: The press might 
have put the date on which the thing 
was put in final proof. We do not strike- 
copies before the meeting of the Stand
ing Finance Committee is held.

Shri T. N. Singh (U ttar P radesh ): It 
is a proof mistake, probably.

f  ^  ^  ^  fe rr  i

iTFPfiPT ^  ^  ^

'SRT? f  i ^

^  ^  ^  ^  9TTT % yr*PT ^  3TRT ^  I 
A' #  afto i to  anro  ^

4 # ^  (General Manager)
% 'TRT ^  ^  I

5f̂ T5T

ft? (is receiving serious atten
tion.) farr

^  3rrr ^  ^  ^  i ^  t
(reminder) >ft %ftr̂  

(Serious attention) 
3nft ^  (draw) 
aftr ^  ^  f  r
A' # ’'IT ^
^  ^  =5177

^  (public)
(culvert) % (expansion)
^ (agitation) ^
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[ '" r  -to 

1 1  ^  TO ^  ^  ^  ^  ^
^  ^  T̂RTT t  fsRT % ^  ^

3TT STRlt t  3ftr ^  ^

^  t  I OT TC

t  13rr^ ^  ^  
fft iftT ^  (Grow More
Food Campaign) ^
I  3ftr ^  ^  (basis)
3rnr ^ r  t «^  ^  ^?ft-

(Agricultural 
Engineer)  ̂ f̂T ^  ^  5̂ Tnr 

-̂ ft̂  (coal)

^ o  ffto 3TRo % 4 # ^  r̂r  ̂^  r« ĵ 
3ftr ^  ^  ^

-3ftr ^  ^  ^
vSRR ^  t  ^<<N<0

i  \ t  
\K^% ^\3\9\9t^ (wagons)

^ q ^ r  5>^r 3 fk  q’̂ RT
^̂TT 3Tk ^  (cane) r̂ 

v[WK (pressure) ^  ^(W,
^  ^  • 

3TFir ^r t  • ^  ^

^  ^  ^  

arr^JTr, t ?  ^

^>ft 3 ik  ^ft ^  ^  53fnp̂  
(successful) !̂TT I 4' 

W T  STTT ^  «rnr aft© ^ o
^ o  qr (concentrate) ^
T^T ^  sftr ^  ^  ^  ^
(̂rr5r %ft<> €t<> sn ro  ^  t ,  t o

^  3rnr ^  SffRT tr^  ^

^«RT t  ‘ ^  ^  t  ^
^company) % 3TTT # % «rr̂  ̂
^  ^  ^  fe^rr, ^

(Main trains) f ' to  aft 
^  ^  %i C (Gutters)
^  ^ ? T f f  f ,

’TT 7pft t^^irft % r̂ ®«k ^  ?id 

& ?T ^  & 3T?̂ T ;srT^r t  ^  ^  ^

^W t ^  ^  ^pft ^

R̂TT ŷ̂TPT #5 ^  t  I 2T̂ 3F#T
afto 4  | I ^

’Ttt ftrr ^  ^  ̂ 5iT  ̂ 1 1

q ?  3rrr ^  ^  w  aftr 
•rsr? (General Budget) 5̂R̂ r% 
^  ^^RT t» ^  ^
ft»^ ^PTT 5 ? 3rr'T T̂

5^ 1,̂  ^ f?rfor
(British) vt ^  ftnrr,

»rfft

^  q f ^  s r r r ^  ^
3 ^  TO" % TO*

^  vjfj?) ^  ftr 2Tf f t^ r  ^

^Vtt, J
[Shri S. P. Misra: The second com

plaint that follows is that the letters 
are not replied in time. Our hon. 
M inister has said that the letters are 
replied immediately after their receipt. 
This is why I present a letter before 
you. I had written a letter to the 
General Manager of the O.T.R. on 
2nd November 1950, the reply, which 
I received on 13th November 1950, was 
that “the m atter is receiving serious 
attention”. And now it is March ’51. 
I sent a reminder, but this also is still 
“drawing serious attention”, and no 
action is being taken on it. The subject 
about which I had written was about 
the expansion of a culvert for which 
the public of that area has been agitat
ing at least for the last four or five 
years. It causes some difficulty in the 
flow of water there with the result that 
one side suffers from floods and the 
other from scarcity of water. But it is 
still under “serious attention”. On the 
one hand there is talk of “Grow More 
Food Campaign” and on the other hand 
this is the efficiency of our working. 
The Agricultural Engineer of our area 
complained that we were not receiving 
our coal quota, and that we should get 
it. I wrote a letter to the Manager ol 
the O .T J t in this connection on 4th 
January  1951, the reply of which I  
received on Cth February 1951. W hat
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was the reply? In a way it was a 
recital of Ms achievements. He said 
that they despatched 1777 wagons of 
<?oal in 1949 and 2305 wagons in 1950; 
further adding that as soon as the cane 
pressure will lessen they will arrange 
'Wagons for coal. This is the month of 
March and after this the rainy season 
begins from June. When will the coal 
arrive, when the bricks will be laid 
and when the scheme of construction 
of wells will be implemented, and last 
of all how will the ‘Grow More Food 
Campaign’ be successful? I am con
centrating your attention on the O.T.R. 
only at this time and am telling you 
th at it is a sin to increase the railway 
fare even by a single penny under the 
conditions as they are prevailing on 
the O.T.R. a t present. It is true that 
you took it over from the Company in 
a dilapidated condition after war. The 
roofs of the main trains are broken, 
there are no glass panes in the 

shutters, there are no doors, the rain 
pours into the railway compartments 
because the roofs are not in order; and 
I have seen people using umbrellas in 
the compartments to save themselves 
from the rain. Such is the sorry state 
of affairs on the O. T. Railway. On 
seeing this condition my head drops 
down in shame.

You have increased the burden of 
taxes on the common people to the 
tune of fifty crores of rupees in your 
Railway Budget and General Budget; 
may I know why you have increased 
it? You forced the B ritish Government 
to go out in order to mitigate thQ pains 
and woes of your countrymen, bu t the 
people have not been benefited in any 
way so far. You continue to increase 
your taxes every year and in its place 
a re  giving them vague assurances that 
such and such things will be done, but 
nothing has so far been done actually.]

Shri Gopalaswami: Sir, may I make 
a  personal explanation? A few minutes 
ago I explained the position in answer 
to the criticism of the hon. Member 
regarding the printing of the proceed
ings of the Standing Finance Com
m ittee meeting held on the 22nd Feb
ruary . I find I am mistaken because 
a t  the meeting over which I presided 
I distinctly remember that only a proof 
was p la c ^  before me and I thought 
after they were sanctioned the order 
was given to strike copies. As a m atter 
of fact I find thrat apparently the press 
had struck off these copies and before 
the copies were circulated- to hon. 
Members the names of the Members 
present at the meeting were cyclostyled 
and pasted to the proceedings of the 
Committee so th at it might represent 
th e  actual facts. The original copy did 
not contain the names of Members 
352 P.SJO.

present. In order to make it absolutely 
accurate when they sent these copies— 
aH these items were sanctioned at the 
meeting—the names of the Members 
were attached. It was only for the pur
pose of expediting the circulation of 
the copies at least a week before pre
sentation of the Budget—as you will 
remember you yourself desired it to 
be done—th at this was done. If the 
Committee had not sanctioned some 
items, of course it would not have been 
circulated in th at form.
4 P.M.

firif :

^  ^  s m r

(Railway fare) ^
^  (House) Tgr

^  (Minister of State)
?  qrr ^

(Standard of Living) 
t  ^  ^  ^

i  ft?

I 3TTT ^  aftT
^  t  •

^  f  ft?
ftlT ^

^ ftv T  3IT7 ^  ft?

^jffftr ^

^  I ^  ft? ^  ^1^ fhrf^TT 
( reasoning ) f  aftr ot ^  

ft? s r t  ^  

f  5ft P ” fftPRT %
ftrfTRtiT ( Minister) jrt f  t 

^  ft? ftn r 

|eT5i?R ^  5ITSP ^  ftj?T m i ,  

*rfipiT

^  ^  ft?
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[«fl <fio fjpsr]

if rm r srff srpft i w ip r  ^  

f ts t  i  I
[Shri S. P. Misra: I would finish my 

speech after making one more submis
sion. When the question of increase 
in Railway fares was being discussed 
here, our hon. Minister of State had 
stated that due to our low standard of 
living we were not in a position to 
purchase new locomotives. I most 
respectfully beg to submit in this con
nection not to please injure our feeling 
in this way. You strike us and at the 
same time humiliate us. It is true thrat 
we are poor and, as he has said, we 
cannot purchase locomotives. As such 
we' can walk on foot and we will do 
so but please do not say that we are 
poor, and we cannot purchase loco
motives because we are not in a posi
tion to purchase them. I would say 
this is no reasoning and the Govern
ment should understand that if we 
cannot purchase locomotives, we can 
at least make m inisters in accordance 
w ith our own position. Therefore, I 
request that whenever any reply is 
given from the Government side, it 
should not be such as to humiliate us 
and it may give the impression that 
our own representatives are kicking 
us out. This feeling should not come. 
Sir, I once again thank you.]

Shri A, Joseph (M adras): Previously 
there was a practice of giving season 
tickets in the M. & S. M. Railway in 
Madras State. From Vijayawada to 
Hyderabad there is a train  running. 
Previously Hyderabad State was not 
under our control, but now it is under 
our control. I would request the hon. 
M inister of Railways that season tickets 
may be given on that railway line also.

My second point is that there is a 
Station called Satyanarayanapuram  in 
Vijayawada town. Most of the popula
tion of that town have greater facility 
and find it more convenient to go to 
Satyanarayanapuram  than coming to 
the big Vijayawada railway station. 
But there is no waiting room accom
modation at Satyanarayanapuram  for 
the first and second class passengers. 
I: would therefore request the hon. 
Minister to provide waiting rooms for 
the first and second class passengers 
a t the Satyanarayanapuram  railway 
station.
[P an dit  T h a k u r  D as B h arg av a  in  th e  

C h a ir .]

The bridge across the Kistna river 
near Vijayawada has no pathway lor 
people and for ordinary crafflc. People, 
c«m  and can ctc. ttist have to crbss

the river at this point are therefore 
obliged to go in smaU country boats. 
This has led to m any deaths and losses. 
I  suggest that the Railways should lay  
a pathway on the bridge which can 
be used for ordinary Ught traffic. I 
believe that sucli a proposal has long 
been imder consideration. As the 
financial position of the Railways is 
now said to be quite comfortable I u rge  
that this scheme should be proceeded 
with. An enlightened adm inistration 
such as the Railways cannot be . so in
hum an as to shelve such schemes 
involving the life and death of dumb 
thousands.

Another difficulty of the .travelling 
pubUc is this. I take the instance of the 
affairs as they stand at Vijayawada. 
Vijayawada is a great junction of many 
railway lines and is a growing town. 
But the congestion a t the station can 
hardly be expressed adequately. No 
railway officer has ever bothered him
self about doing something to relieve 
this congestion. I suggest that diesel 
cars should be run for a distance of 
about forty miles in all directions from  
Vijayawada station. If the hon. Minis
te r calls for statistics he would find 
th at lakhs of people have been travel
ling to this station from places about 
forty miles away and that the ticket 
collection runs into a high figure each 
day. But no attention is paid to their 
difficulties. The diesel service, if opened, 
I  am quite certain, wiU be self-support
ing. This wiU also help the passengers 
not to rush for trains going over long 
distances. Another im portant benefit 
will be that a large section of the 
town’s population can live out of 
Vijayawada and come by diesel cars 
to their occupations.

My last request is this: When the 
long distance trains such as the Grand 
Trunk Express and Calcutta Mail 
arrive at Vijayawada, there is hardly 
any room in them for fresh passengers. 
Fierce scuffling and fighting at the 
carriage doors is a daily scene at the 
station. The railway officers a t Vijaya
wada hardly lift their little finger to 
protect the legitimate rights of the 
persons to whom they have sold tickets.
I  feel that the best remedy for this 
situation is to add at least two third 
class bogies to mails and important 
trains.

Thakor Krishna Singh (U ttar 
Pradesh): There are two cut motions 
standing in my name. I have given 
these cut motions in order to draw the 
attention of the hon. Minister. I do not 
know whether I will succeed in it or 
not, bu t that at least is my attempt. 
My first cut motion is regarding the 
railway fare between Luk^ar-Dehra 
Dun-Bikhikesh The railway fare for
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the third class has been proposed to be 
increased from four to five pies or five 
pies to six pies. I  m ight bring to the 
notice of the hon. M inister th a t the 
passenger fares and freiglrt on goods 
are already very high between Luksar- 
Dehra Dun and Rikhikesh and I do not 
know whether this increase in fares is 
to be made applicable in that branch 
also. If it is to be increased, then I 
submit most respectfully th a t it will be 
very unfair to the people of th at side.

Another point that I have been pres
sing is that the people of Garhwal, 
Tehri Garhwal and of that borderland 
and aU those people who live in the 
Himalayas have been crying so long 
for a railway line between Rikhikesh 
and Badrinath. I remember that in 
1928 a survey was made by the Rail
way Departm ent for th at line, bu t un
fortunately, the idea was dropped pro
bably for the reason that the Railway 
Department thought that there would 
not be much income derived. If that is 
the reason, I am reaUy surprised a t the 
conclusions drawn by the Railway 
Department. But I feel convinced that 
that railway line would pay hand
somely. Firstly, there are two lakhs of 
pilgrims who visit Badrinath every 
year. One of the hon. Ministers—^pro
bably it was the Industry and Supply 
Minister—^who replied that on account 
of dearth of soft wood in India, match 
factories cannot increase their produc
tion. I may bring to the notice of the 
hon. Minister that soft wood is avail
able in India in great quantities, but 
unfortunately, there is no communica
tion and hence soft wood cannot be 
utilized by the match companies. We 
have plenty of soft wood in the Hima
layan regions. We have plenty of 
minerals, we have plenty of copper, 
we have plenty of lead, we have plenty 
of silver, gypsum and so many other 
xninerals which are very valuable for 
ihe basic industries in India. I know 
that we are depending for our basic 
Industries on foreign countries, but 
that is a great mistake. We cannot 
prosper as long as we continue to 
depend upon foreign help for our basic 
industries and for minerals for basic 
industries. In these Himalayan regions 
we have got plenty of minerals which 
would go to help our basic industries. 
If you have the communications, these 
minerals will be at your disposal.

This borderland is just near Tibet. I 
may assure you that the people are 
poverty-stricken there and if you do 
not help them, there is every likelihood 
of foreign influence coming to that part 
of the country. I would therefore lay 
emphasis time and again that a rail
way line m ust be constructed between 
Rikhikesh and Badrinath. That is why 
I. bave brouebrt fbrward this cut motion.

Some Hon. Members including th e  
hon. Railway M inister are of opinion, 
th a t the increase in the railway fares 
and increase in taxation will combat, 
inflation. A part from the fact that the: 
increase in the railway fares and taxes; 
wiU make the poor poorer, I subm it 
that it will not fight inflation; ra th e r  
it will add to inflation. That is th e  
point which I would like to develop- 
and I do not know whether I would! 
be able to develop it in such a s h ^  
time as I have a t my disposal. I  wHi  
leave it for the general discussion on 
General Budget if I get the time a t 
aU but my contention is that in th e  
present circumstances an increase m; 
passenger fares or increase in taxa tioa  
would not fight inflation, would no t 
combat inflation, would not decrease 
inflation, but on the contrary it will 
add to inflation. I have no time to 
develop it and I wish I had time. I  
dare say  that in practical working, 
you wiU find that it wiU add to mfia- 
tion.

%o Ifto 5J»rf :

4  ^  3fi5RiT Pp ^

StRT spt I  IJT

I  I I "iFsr
JPKW ?fl ^  ^

^  ?

q r  ^  ^  t  ' ^  W iR r T

^  ^  ^  t  ^
smrpft

^  ^  ^  3TW  ^

t  ?  I ̂ (+<f aRRfts ̂  ^  f?nT
snim I  ̂  srfwixiff ̂  
%  SFITW t  I ’T
g f t r  arrsTR

^  spn ^

in ft ^  1 1
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^  ^  i j  75% fJT ^  ^
srrfo 1 ^0  ?ft7: a n j ^  ^

5 ^f+'H ^

^  t ,  w  % 3Tf i ry r^  

3 n f l  ^  ^  r^ d W T

^  cTTTRlT  ̂ % ^  ^  ^ jTT̂

; ?  r ^ m n  f  i

?3rT t  f% 3RRfW ^  t
^  ^  3 R T '^  ^  3R5nr

^  ^
TRT ^  T | 5  ^  ^  ^

1 1  ^  ^TOTT Pp tTTFfhr f t r f r o r
^ r r ^  ^  5 fV f^«ft

TT̂ JT ^  yTT̂ TfT̂ n #
(Strike) ^  f̂tfê r ferr f  

'^ f^  <JTpT«f>Tr<̂ 1i % T#^ ?
^  ^  sTT f̂l ^  I ^  T t^ rr

^  &  3 R R r T f  I

'3n^, ^rn?9Tift 

^  ^  f w  ^̂ RTT
t  I T̂ ̂  ^  3rrr ^  f r o j r

ŵ TRT ^  % 3rrr ^

>»rr t  t
t|[v ariTjjfl ^  f ra r  ’TT *PTT 3ftr ^  

?TPfi ^  ^  ^nrr
ft» ^  3 ( ^  ^?T fiPT 
^  I f ir P T ^  ^TTf  ̂ ^  ^ ’BFTT
^r?^T 5  ft? 3T<R 1?^ 3nrrr ^  i R t ^  

Vt f i r ^  W  ?ft l[^  3TRT

% ft» <r^t*T rmI ^  % wre*
^  iTf[ *F^  ?RP

% <3^ P i^M  VT3T f  ft* ^Ti^ T̂TT
^rrft ^TTij 9xv#l V?: T5 ^  ^
15^  3TOT % b5 i5  ft? Rrnflv 

a rfim tl an^rr i A ^ \ ^  1 aftr W  
^ ifF  ^  w .  v r  T>f»TT ?nft TOT flfw i 
^  iw  v f i i w  ^  % awT

3<k e r^ s rR R ^  ^  ^rap^ t  

% 5 R T i3 rrsr^?T  

^  (suspend) f ,
^TRJ «FRT 3TT

sftx ^
^  9TT ^trtT ^  I ^

^ ft? ^  ^  ^^'a[*i 4>< l̂ I
^  ^  %
3fhC %̂ ?FR i  I
w?rt^ ^rf^, aftr ^

^  Tdeq;̂
(Railway tribunals) #3T ? 1 ^  
Tte fftwR) arrfro (Post and 
Telegraph oJffice) arr̂  ffŝ fTcV
5 cin̂  I ^  ^ ^  ^ T̂PT̂T 
^ ?T^  f  ft? ^  ^  f t ^ K
^  I

^   ̂ ^rnr#
^  ^  f f in f f  % ^TRF^ t  I ^  

(Licensed porters) 
^  (Contractor) %

%ft??T 3T  ̂ ^ f i r r i C T t ^  

^  f  I ? f t  ^  ^  ^
arPTl ?ft 3TRT Ttr 5̂TT T̂T l̂+H
3W B73?R % ar̂ 5T «TTTt
5 ?it ^  T̂T an^ aftx 
an^ Tt¥ M'̂ dl  ̂ I ^  ĉiHi  ̂

^  ^  ^  ^ ^ » f W  
ŝf? ^ T R  mj

^n?FTT #
^  ?T^ ^  ^  ^  I ^
j  ft?^5?rTt^

(top-hea'vy administration) w ^  
f?T % ĵ cTT f e n  aft^ OT w  

BTR ^  ^  2̂T ^  ^  arnt m 
w: ^  T̂T# I

w  % ¥W  ̂ (Ex-
Strikerg) ^ P̂fifT f  I



^  ftnrr «tt ^  ^

#  3 n ^  ^  ST P^I^ «TT 3 fk  

g ^ y r P p ^  ^  P rfr ^TT^ #  sftr

5 T ^ %  ^  «ft 

^  I ^  ^nft ^  ^  ^

iRfTT f  I sm r ^  ^  ^
IPJT t  ^  5ft ^  T#  ^  t  ^  ^

(service) T̂ ^  'f lfw  
(period)^  ^  ferr w  |  ^
^  qr I ^ Mron: ?jt̂

^  m  ^  I 3 f k ^  ^

$■ ftpT % ^  arPr^Tr C i
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^  ^  s m
(Labour welfare) % ^

^  K7|?TT ^sTT^r i  I

^  t  ^  
f ,  ^  % s r a w

«IT, ^  ^  'jft ?T|t t  ^

3 im r^  t . ^  ^
t  I ^  5 T F r ^ ^

I ^  ^  n rrn f^ q ^

^  ^  cTe^t^ ̂  fe rr  ^  I
^  =p^T I  ^

^ w r  ?rfr t  ^  i
^  i r ^  f s p ^ R t  3rnr

^  t .  ^  t ,  ^  ^ f T ^
f  I sTRfrnft ^  ^TH^nd’ ^

5T^ ^  ^+'cfr 11  ^

^  Tpfr n T ^  ^  ^  ^  ^
% ^IT ^  «<la ^  ^ 1  M v «T

^  3 ^ ^  i  ^  ^  3nrt

^  ^  5T^ W  t  I A

g f% ^  «ftr T̂TVTT ^
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lEnglish translation of the above 
speech] .

Shrl K. C. Shanna (U ttar P radesh ): 
Sir, I wonder if the hon. M inistar 
knows w hat a great discontent pre
vails among the railway employees a t  
the present moment. There are two- 
reasons for this discontent. The first 
reason is the Government’s policy in re
gard to their dearness allowances and 
leave etc. and the second is their mal« 
treatm ent by the local officers. I th ink  
the hon. Minister of Railways can re 
dress their first grievance, for this could 
easily be done by allocating a part of 
the earnings, th at would accrue as a 
result of the increase in fares, in 
raising the dearness allowance of the 
railway employees or by giving some 
other kind of relief to them. The 
second cause of their discontent, how
ever, is due to the mentality of the  
Government officers. Let me tell j'ou 
th at although India has become free 
and we are seeing a new dream there 
are a lot of (railway) officers who 
have net changed their mentality as 
yet, although the m entality of officers 
in other fields has changed consider
ably. Formerly, we used to say th a t 
the I.C.S. and police officers are veri
table Hitlers in m iniature, but they 
have changed a good deal, while the 
great m ajority of the officers of the  
Railway Department are still like 
petty Hitlers and dictators, with the 
result that discontent is fast mount
ing. This discontent is reflected in the 
strike resolutions that are being passed 
by the various unions. I am not sure 
if the hon. Minister is aware that 
some days back the executive of the 
National Railway Union gave a notice 
to go on strike if there was no change 
in the attitude of the local officers. 
That attitude expresses itself In most 
obnoxious practices. Workers are not 
g i v e n  l e a v e ,  t h e y  are s u b j e c t e d  to 
humiliating treatm ent. I shall recount 
to you an incident which would show 
the extent of the highhandedness th at 
is being practised. One m an’s father 
died and when he asked for leave he 
was told that he should have applied 
three days in advance. Let me impress 
upon the hon. Minister of Railways 
that if that kind of m entality is 
allowed to grow it would not be possi
ble to suppress the discontent fo r 
long, in spite of the efforts of the* 
national leaders to maintain peaceful 
conditions. Hence I submit once again 
that whereas the hon. Minister has 
been able to achieve all round pro
gress he should also take steps to see 
that these local officers change th eir 
attitude. In my opinion, their attitude 
can change only if some check is 
placed on their authority, which is 
possible only in the form of a tribunaL 
At present a man may remain under 
suspension for as long as three years
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■during which period he cannot attend 
h is duty and is allowed to join up a t 
the end of three years. Something 
m ust be done about it. Such people 
a re  enemies of the railway employees 
and are enemies of the country also. 
Action must be taken against them 
and this is possible only if we appoint 
railway tribunals, in the same way as 
we have in the case of the Post and 
Telegraph Department. I would ask 
Mm to consider this suggestion.

The third m atter which I commend 
to  his notice pertains to the coolies. 
Form erly the licensed porters used to 
be under a contractor but now the 
Railway Department proposes to bring 
them  under its own organisation. 
Form erly, they had to make a contri
bution of one or two annas per day 
bu t now that they are to come under 
d irect Government control they are 
required to pay four annas or three 
and a half annas per day, which they 
are  unable to pay. Not only that, 
Oovernment have appointed an 
adm inistrative staff for the purpose 
which would cost them one thousand 
rupees whereas previously such ex
penditure did not exceed two hundred 
or two hundred and fifty rupees. I 
would like such a top-heavy adminis
tration to be scrapped and the four 
anna charge to be reduced to two 
annas or six pice.

I would next allude to the ex
strikers. They are the men who went 
on strike in 1930, at the time when 
the freedom agitation was launched 
in India, which was led by Shri Giri 
and Shri Kher, at present a Minister 
In the U ttar Pradesh. Those strikers 
still continue to be coolies. If some of 
them  have been employed they have 
not been given any credit for the 
period for which they were on strike. 
I  urge upon the hon. Minister to trea t 
them like patriots and allow them all 
the privileges to which they are 
entitled.

Finally, I wish to say something 
about the labour welfare work being 
done in my parts. There is a place 
called Nagra where fifteen thousand 
workers live. Formerly it was under 
a Notified Area Committee. There is 
not a single school, no hospital, no 
light and no roads. These fifteen 
thousand workers live there like cattle. 
The place has since been turned into 
a Municipal Board. The Municipal 
Board, ‘ however, avers that they have 
no funds to spend on that settlement. 
I wish to say that this is your responsi
bility, that is, of the Central Govern
m ent and of the hon. Minister. Those 
people cannot be made to live like 
cattle. When the hon. Minister had 
visited Jhansi I had told him a few 
things about this place but I regret to

say that nothing has been done about 
it so far. I hope the Government would 
attend to these m atters and steps 

^  would be taken to redress the wrongs 
I have referred to.

Shri lyyunni <Travancore-Cochin): 
I avail myself of this opportunity to 
bring to the notice of the Railway 
Minister some of the things that we 
want to have done in Travancore- 
Cochin. While I am perfectly satisfied 
that the hon. Minister has brought to 
bear on the Railway administration 
all his rich expetience, I have to bring 
to the notice of this House certain 
things.

As I said in my speech last year, 
the populaition of Travancore-Cochin 
comes to 85 lakhs. On the whole in 
India, there are 34,000 miles of Rail
ways and there are 340 million people. 
If a ratio on the basis of population 
is struck, Travancore-Cochin should
have 860 miles of Railways. As a
m atter of fact, Travancore-Cochin has 
got only 171 miles of Railways. I 
would not, however, blame the hon. 
M inister of Railways for this state of 
affairs. If Travancore wanted to stand 
on its own legs, and if it had tried its 
level best, certainly it would have had 
a larger mileage of Railways. But, it 
is only after the integratipn that that 
question comes up for discussion and 
consideration. So far as Cochin is con
cerned, it is a smaU country. There is 
only one line, the Shoranur-Cochin 
Railway and that line is added to the 
South Indian Railway. Of course, a 
point was raised by some hon. Mem
ber that undue importance has been 
given to the South Indian Railway. 
But, in actual fact, what we find is 
this. Take Demand No. 15; not a single 
pie is set apart for the South Indian 
Railway. With regard to earnings, it 
will be seen that it is a profitable pro
position. Therefore, even if for argu
ment’s sake it is said that a larger 
interest is shown in the South Indian 
Railway, there is nothing to blame.

There is one thing for which I have 
to be thankful to the hon. Minister of 
Railways. Realising the absence of 
Railway connection between Erna- 
kulam and Quilon, Government have 
taken up this line and are carrying 
out survey. I hope that all steps would 
be expeditiously taken in this matter. 
Another thing for which I have to 
express my thanks to the hon. Minis
ter is that some improvement is going 
to be effected to the station at Trichur. 
Trichur is one of the most important 
stations on the line between Shoranur 
and Emakulam. The number of 
passengers that travel on this line and 
the goods traffic also is very large. 
Trichur is a great commercial centre. 
Accommodation up till now was very 
bad. If  anybody goes to that Railway
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station, he can see parcels piled up 
like a mountain. Realising the import
ance of the station and the shortness 
of space, Government have thought it 
fit to do something for that station.

With regard to the other m atters 
th a t have been discussed on the floor 
of this House, first of all there is the 
increase in the passenger fares. Un
less there is some money forthcoming, 
I fail to see how the Railways could 
carry  on. For the m atter of that, the 
same is the case with Government. I 
am  one of those people who think that 
if there is a slight increase in the 
fares, people will have to make sacri
fices. They have made sacrifices 
before; they have to make sacrifices 
hereafter also. Then only we can 
stand on our own legs. Otherwise, our 
position will deteriorate and we will 
go down. The independence which 
we have managed to get with con
siderable sacrifice, we should main
tain. We have to deprive ourselves of 
so many other comforts which we 
have been enjoying up till now.

I wish to congratulate once again 
the  hon. M inister for the ability, 
intelligence and wealth of experience 
that he has brought to bear upon the 
administration which was entrusted 
to him.

Dr. V. Subramaniam (M adras):! am 
perhaps the last speaker and the time 
at my disposal is very short. It has 
been stated by some hon. Members 
that the hon. Minister has been some
w hat partial to the South Indian Rail
way; on the other hand, I am bound 
to make the charge that he has been 
hard  towards the South Indian Rail
way. All these years, the South Indian 
Railway was more or less company 
managed. They were running a num
ber of shuttle trains. Even between 
Trichinopoly and Lalgudi, there were 
15 to 20 trains; there are now only 
ten. What is the special improvement 
w ith regard to the South Indian Rail
way? But I do not want to labour 
th is point. One thing that I want to 
say is regarding the up-grading of the 
station masters in the South Indian 
Railway. Because the S.I.R. was under 
company management, these station 
m asters were paid very poor salaries. 
Thanks to the Central Pay Commis
sion, there was to be a uniform scale 
of pay for all Railway officers. 
Formerly, in India there were different 
scales in the several Railways. I can 
give a comparative statement showing 
the number of posts and the numbers 
up-graded in each of these railways. 
Now that there is to be regrouping of 
the  M. & S.M., S.I.R. and the Mysore 
Railway it is very necessary that all 
^ e s e  railways should be brought on

a par in this respect, that there shoulc 
be parity  in the num ber of up-grad 
ings in the various railways. Other 
wise the station m asters in the S.I.E 
will not get the same benefit as those 
in other railways, say, the M. & S.M. 
railway. These are the figures, more 
or less roughly. In the S.I.R. out of 
1,262 station masters, about 48 have 
been up-graded. Perhaps a few m^ore 
might have been up-graded now. In 
the M. & S.M. railway, out of 1398 
about 235 have been up-graded and 
put in the upper scale. Unless Ihey 
are up-graded, the station masters of 
the S.I.R. will not get any benefit by 
the regrouping. That is one point 

. which I would request the hon. Minis
ter to bear in mind. Before the re
grouping is effected, they also should 
be brought to the same sQale as the 
station masters of the M. & S.M. In 
the M. & S.M. the num ber on the 
lowest pay is about 80 per cent, and 
on the S.I.R. it is as much as 96, I 
mean those in the lowest grade. Now 
it may be about 90 per cent. Even 
then there is large disparity between 
these two railways. This m atter has 
to be borne in mind. It is just possible 
that the General Managers may put 
forward the argument that unless 
there are ten class III officers in one 
station, it is not possible to upgrade 
that station. But I would submit that 
in such m atters the income from the 
station and other factors also must be 
taken into consideration, so that the 
ratio may work in both the railways 
more or less to the same level.

The other point which I would like 
to bring to the notice of the hon. 
Minister within the very short time at 
my disposal is this. Even the C grade 
drivers and guards also, I think, are 
started on Rs. 80. The Central Pay 
Commission recommended a start of 
Rs. 60 but subsequently representa
tions were made and they are now 
given a sta rt of Rs. 80. But the station 
m asters are started on Rs. 64. I suggest 
that they should also be given a start 
of at least Rs. 80. Even on the plat
form these officers have to attend to 
very important and numerous duties. 
They have also to pass a number of 
departmental tests. They have to pass 
some tests in accounting, in the book
ing of parcels, in telegraphy and even 
in  the duties of guards and so on. 
There is great agitation in this respect 
among these officers and I would 
request the hon. Minister to give this 
point his earnest consideration. This 
may not be summarily dismissed by 
the Railway Board but relief should 
be given to them to avoid unnecessary 
agitation. Let us help to settle this 
discontent constitutionally. I would 
also toing to the notice of the hon. 
Minister that even if these officers are



Railway Budget— 7 MARCH 1951 List of Demands 4I0T

[Dr. V. Subram anlam ] 
given a sta rt of Rs. 80 the financial 
implication will not go beyond Rs. 2i 
lakhs. There may be about 14,000 to 
15,000 station m asters throughout the 
railwayis in India and even if all of 
them  are given this s ta rt of Rs. 80, 
th a t is, an additional Rs. 16 the total 
expenditure will not go above Rs. 
lakhs.

Shri Santhanam: How is that? WiU 
they not be paid monthly?

Dr. V. Subramaniam: Yes, but the 
difference will be  ̂ seen only a t the 
start. Later they will be in the grade 
80—4—180 with annual increment of 
Rs. 4. Instead of starting on Rs. 64 per 
month, they will sta rt on Rs. 80 per 
month, on the scale 80—4—180. I t is 
therefore only an initial expenditure 
and not a recurring expenditure.

I am prepared to submit these sug
gestions in the form of a memorandum 
6 0  that it can be looked into a t leisure.

Shri Gkipalaswami: I should like to 
be as brief as possible on this occasion 
when we are bringing the debate on 
the Railway Budget to a close. I must 
first express my thanks to all hon. 
Members who participated in this 
debate, who have showered flattering 
compliments on me. I doubt whether 
I deserve all that they have said. The 
only thing I claim that I have brought 
to the performance of my task as 
Minister of Railways is a conscientious 
conception of what we must keep as 
our objective and an equally con
scientious attempt to implement what
ever I possibly could implement in 
that direction. Hon. Members have 
been overwhelmingly kind in the nice 
things that they said about me and I 
wish to express my thanks to them.

With regard to the debate itself, I 
ra ther regret that the second phase of 
the. debate took the form it did. It was 
a continuation of the general discus
sion which occupied us for three days 
and it has relegated me to the end of 
a debate for the purpose of answering 
the hundreds of points that have been 
brought to notice in the course of the 
debate by hon. Members. My hon. 
colleague has dealt with many of them 
already, and I do not pretend that I 
should be able to deal with the rest 
of them all, during the few brief 
minutes that I shall give myself on 
this occasion. But I wish to assure 
hon. Members of one thing. I propose 
to have carefully scanned every one 
of tire criticisms that they have* made 
and every one of the suggestions they 
have made and I propose to give 
directions to the Railway Board that 
the speech of every hon. Member 
should be canvassed, the points raised 
by him noted and, after obtaining the 
necessary orders from those responsi

ble, a communication should go to each 
hon. Member as regards the action, 
taken on each of his suggestions, and 
1 hope it will be possible for the Rail
way Board to attend to this m atter 
within the next one month.

Having said that, before I come to 
the more general issues with which I 
should like to deal, I shall m ention 
one or two things by way of prelimi
nary remarks. Some amount of interest 
has been aroused in the House by 
statistics given by one hon. Member 
about the way in which the M adras 
State has been treated by the Railway 
Board as regards certain improve
ments either in train  services or in the 
provision of amenities or survey of 
lines and so forth. I wish only to say 
this. As regards the increase in the 
num ber of train  services, mostly local 
train  services presumably, these hardly 
come up to the Railway Board for 
sanction. Neither the Railway Board 
nor the Minister knows about these 
things. If more trains have been 
introduced on the M. & S.M. and the 
South Indian Railways, the credit 
should go to the General Managers of 
those Railways and not to the Railway 
Board or to either of us. And if there 
is any blame attached to some things 
that have been done on those Rail
ways I deny that there can be any 
blame. Within the funds placed at the 
disposal of the General Manager if he 
is able to increase the number of trains 
and give more service to the people 
he has to be congratulated and not 
blamed. The only thing probably that 
the Railway Board might have done 
is, when statistically they were inform
ed of the increase in the number of 
train  services on those two Railway 
systems they might have listed these 
up and circulated them to the General 
Managers of other Railways to emulate 
the example of the two General 
Managers, so that they could have 
produced equally satisfactory results 
elsewhere- I shall have this m atter 
looked into and if necessary, ask the 
Railway Board to draw the attention 
of other General Managers to produce 
equally satisfactory results.

So far as surveys go, they are 
ordered for railway lines only on a 
decision taken by the Central Board of 
Transport. That Board consists of 
representatives practically from all 
States, all departments and so forth 
and it certainly decides the priority in 
which surveys should be undertaken. 
I find that so far as surveys go the 
total provision in the 1951-52 budget 
is 7-81 lakhs and the S.I.R. gets 
0-75 lakhs. These figures speak for 
themselves. As regards new construc
tions I find that the total sum pro*
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vided is 5*55 crores and the S.I.R. gets 
40 lakhs.

There was some point raised about 
the electrification of the line between 
Tambaram and Chingleput in the

•  Madras State. This question has been 
under investigation and we have not 
seen the end of the planning and esti
mating for this purpose, apart from 
other considerations as regards the 
general problems which arise on the 
question of electrification. The only 
thing that could be said is that we 
shall certainly pursue our researches 
into this m atter and see w hat can be 
done at the earliest possible moment.

I should like to refer to two or three 
m atters of a somewhat larger import
ance. The first is the increase in fares. 

_ In my budget speech and in the speech 
^  which I made at the close of the 

general discussion I think I have 
proved the case for an increase in 
railway fares absolutely beyond doubt, 
not only from the angle of the finan
cial and economic requirements of the 
country, but, more particularly, from 
the angle of the needS of railway re
habilitation and expansion.

Hon. Members should realise that 
we have considerably improved the 
position as regards power during the 
last two or three years. We have added 
quite a considerable number of loco
motives and the position is much 
easier now than it was three years ago. 
On the goods side also we have im
proved the position a great deal and 
we have placed a very large order for 
wagons both in India and abroad this 
year. When the delivery of these 

^  wagons is made the goods position 
also will attain a satisfactory position. 
Now the only snag in the whole affair 
is coaches and coaches are very im
portant because we are not going to 
solve this problem of overcrowding in 
trains, unless we have a much larger 
number of coaches than we have at 
the present moment. I find that for 
the budget year 2,200 units of coach
ing stock will go into commission. 
The annual requirement we estimated 
was only about 1,500 and our idea is 
that we continue this increased pro
vision of over 2,000 coaches for the 
next three or four years.

Prof. S. L. Saksena: W hat is the 
wastage per year?

Shri Gopalaswami: 1,500. Of course 
a good deal of this will be debited to 
the replacement account and th at is 
because our arrears of replacement 
are heavy. But it does not mean that 
when we get a number of coaches in 

' nent a certain number of the 
coaches go out of commission 

her. Our present need is so

great and the demands on our coach
ing stock are so heavy that we cannot 
afford to perm it even the over-aged^ 
coaches to go off the rails, so to speiUt. 
We shall have to keep them in use 
until our replenishm ent of the stock 
or deliveries of new coaches have 
reached a point when we shall be in  
a position really to avoid using coaches 
which are no longer in good condition. 
So that if this programme is continued 
for the next three years and if we 
m aintain the annual replacem ent pro
gramme thereafter, we should be 
comfortable as regards the num ber of 
coaches on hand. We shall then be 
able to increase the num ber of trains, 
we shall be able to put more coaches 
into particular trains and we shall 
reduce tremendously, if not extinguish 
altogether, this unsightly and uncom
fortable overcrowding that offends
everybody’s eyes a t the present
moment.

Shri Hussain Imam: Would you give 
us the actual figure for the last two 
years: what num ber has been replaced 
and what number has been scrapped?

Shri Gopalaswami: I am afraid I
cannot lay my hands on it a t once. I 
can, if wanted, give the hon. Member 
the figures.

I mention this particularly for this 
reason in connection with the increase 
in fares. If we increase the number 
of coaches it does not mean that that 
produces an increase in the number 
of persons travelling. It is only trying 
to give more comfortable travel ta  
people who not only get into the com
partments but who cUng on to foot
boards or travel on the roofs of trains.. 
So that if you do that we incur capitaL 
expenditure which does not give you 
an additional return. Therefore our 
operating expenses must go on mounts 
ing and the deterioration which super
ficially appears in the figures between 
now and say, four or five years ago, 
that is not a comparison which con
cludes the m atter or enables you to 
arrive at a judgment which is 
thoroughly reliable. We want this 
additional revenue for the purpose of 
meeting capital expenditure of a 
character which wiU not give us an 
additional re turn  in the future. T hat 
is a big justification for the increase in  
fares. I have also mentioned other 
points in justification of the increase 
m  fares but I thought I might mention 
this particular point and insist on i t  
more emphatically than  I have done 
before.

Pandit K anzra (U ttar P radesh ): The 
hon. Minister has pointed out in one 
of his earlier sp ee^es  that the Rail
ways have provided a total capital 
sum of about Rs. 56:5 crores on accoxint
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of the contributions to the various 
funds and the interest on them. He 
wanted only Rs. 66-5 crores for capital 
expenditure during the course of the 
year 1951-52. All th a t he wanted, 
therefore, was Rs. ten crores more. 
Why has he taken Rs. 19 crores from 
the  Railway Reserves?

Shri Gopalaswiml: |  thought I ex
plained this particular point in my 
last speech. It is true  th a t our contri
bution to the different fimds which 
we bank with* the general treasury  is 
about Rs. 56-5 crores next year and 
the total of our expenditure of a 
capital nature is about Rs. 66-5 crores. 
Arithmetically the difference is Rs. ten 
crores, but the point is this. The pro
cedure we adopt and the policy we 
have been following hitherto require 
us to pay all our contributions to the 
general pool. W herever expenditure 
can be financed by withdrawals from 
the  depreciation fund or the develop
m ent fund or the revenue reserve 
fund, that is to say when the general 
finances are in a position to allow 
withdrawals, we are able to draw the 
whole of the Rs. 56*5 crores, but when 
you put all this into that fund and 
the general finances are not in a posi
tion to let us have more than what 
we pay in during the year partly  by 
way of withdrawals and partly  by 
way of advances which add to our 
capital at charge, the difference of the 
ex tra  Rs. ten crores comes in. The 
point for us to consider is therefore 
w hether we should alter this parti
cular practice. As a m atter of fact, 
the actual amount that general funds 
need make available outside the 
contribution we make to them in 1951
52 is only about Rs. 9 1 crores, or 
about Rs. ten crores. I t would have 
been possible, if their ways and means 
position was easy, to let us have those 
Rs. ten crores also from our accumu
lated balances. It is not possible for 
them  to do so. While we put all the 
Rs. 19 crores we raise into their 
balances, it is not possible for them 
to let us have all the Rs. 66-5 crorea 
we need by way of withdrawals. That 
explains really why this apparent dis
crepancy between 56 and 66 to which 
my hon. friend has referred strikes 
^ e  eye. It is really the method of 
financing that is responsible. Certain 
expenditure we have to charge to 
capital and that capital has to be 
borrowed from general revenues while 
the rest of it is financed by mere with
drawals from our own funds.

Now, there was something said about 
fuel economy. This is a very large 
subject and I would ask the House to 

-excuse me from dealing with it a t 
\ttigth. I  would confess straightaway

th a t the fuel position on our Rail
ways is by no means satisfactory. We 
have been a t it for some years now. 
As a m atter of fact, a Fuel Committee 
was appointed some four years ago 
and it has been functioning. On it is 
represented every interest concerned, 
every Department, the Coal Commis
sioner, and so on. But the results have 
been not quite satisfactory from the 
Railway point of view. Added to this 
is the trouble we have had as regards 
transport of coal for our own Railways. 
We have had to take shipping 
interests into account and it so hap
pens th at I am responsible now for 
those interests also. It has not been 
possible for us to take coal by the 
cheapest route to wherever it is wanted 
on our Railways. A part from that, the 
actual quantity consumed, the ra te  of 
consumption and so on require a lot of 
research and investigation. This Com
m ittee is going into it. I t meets very 
frequently and examines the whole 
question. I propose, as I have done in 
the case of our railway stores which 
also I discovered are not in a satis
factory condition, to appoint ad hoc 
expert committees to go into eveiT 
other aspect of Railway administration, 
that is to say operation, power utilisa
tion and things like that, w ith a view 
to bring about a progressive improve
ment in the efficiency of the whole of 
the administration. I can assure hon. 
Members that on the fuel question I 
am quite wide awake and I will do 
whatever is possible.

The next question I would refer to 
is a point generally about the Rail
way Board. My hon. friend. Pandit 
Kunzru, harked back to it in his 
speech during the present debate. It 
is a m atter of particular r e ^ e t  to me 
that I have so far not carried convic
tion to him. Now, I look upon the 
Railway Board as an all-India Railway 
executive with a number of field 
administrations, if I may so call them, 
under a General Manager each. Tne 
Railway Board is really intended to 
standardise equipment, standardize 
various other things, carry out co- 
odination in certain other m atters
connected with Railway administration 
which need to be attended to from the 
Centre, and so forth. It has been a 
functional executive for quite a long 
time. A functional executive has neces
sarily to keep in touch with the 
functionaries in each Railway adminis
tration. No doubt those functionaries 
are co-ordinated at the Railway
administration level by a General
Manager. When we come to the
Centre, to the overseeing authority, 
the idea underlying the Board is to 
put that authority in commission, so 
to speak. You do not entrust it to a 
single individual. You cut up the
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various aspects of it amongst func
tional chief who together form this 
Railway Board. At one time it was 
thought that a Chief Commissioner 
was necessary for this purpose. But 
in  my scheme also the Board has got 
a Chairman, has got a head. At one 
time it was thought th at a Chief Com
missioner was necessary on account 
of various other duties which he haa 
to undertake under the old, defunct 
system. He had, for instance, to do a 
lot of work in the legislatures. He had 
to represent the Government in one 
House of the Legislature while the 
Railway Member was in the other 
House; he had to establish direct rela
tions with the public and so on. All 
those functions have practically ceased 
to exist. He cannot be in either House 
and as regards public relations that 
is a m atter which is being specialised 
in by the Ministers.

In this connection, you may look at 
sim ilar Boards elsewhere—whether on 
the Continent, or particularly i n ' 
England to which we look for a certain 
amoimt of experience in this direction. 
The All-England Railway Executive is 
a body of functional chiefs with a 
Chairrnan and mind you, he is not the 
executive chief. He is the Chairman 
and that Chairman, wherever it is 
possible to do so, is relieved of other 
departm ental duties; but after this 
Executive came into existence for a 
much longer period than otherwise he 
has been in charge of particular port
folios also. I find that he took over 
two or three items on himself, but no^v 
he is in charge of one particular sub
ject and that happens to be public 
relations and estate m atters, whatever 
th a t may mean. So he combines the 
handling of a particular subject with 
the Chairmanship and what we now 
attem pt to do is that where we have 
a number of chiefs for several func
tions we bring them together in a 
Board and make one of them ti e 
C hairm an, so that they are collectively 
responsible for all advice on policy 
th a t they can give me. If you want to 
improve upon the scheme which I 
have in my mind, it is not by restor
ing the Chief Commissioner. I t  Is 
perhaps by finding for the Chairman
ship in due course whenever you feel 
th e  need for it a person who is not a 
!functional man at all but who perhaps 
on account of his general experience 
of business, of relations with the 
public and that sort of thing will be 
in a position to bring a fresh mind to 
bear upon technical advice w”hich I 
i?et in plenty from the other members 
of the Board. A man of that sort 
m ight perhaps be of some service, biit, 
so far as I am able to judge the needs 

our country, we have not reached

th a t stage yet and I think it will really  
take another four or five years before 
we begin to feel the need.

I  wish to say only one word about 
the other point th at so long as we do 
not have a Chief Commissioner i t  
m ay be that the Chairman will find 
that he is unable to cope with the 
work m addition to his own portfolio 
and the result wiU be th at somebody 
else not connected with the Railways 
will come to lay a “dead hand”, as my 
hon. friend put it, orl the working of 
the Railway Board. That is not likely 
to happen at aU. The Transport 
Secretariat is a Secretariat for forms 
of transport other than Railways. I t  
has never interfered with the Rail
ways; nor could it, as it is a t present 
constituted, interfere with the Rail
ways. A time may come when we 
bring all forms of transport under one 
umbrella and that would be a M inistry 
in charge of all forms of transport 
including Railways. W hether at th a t 
tim e we shall feel the need for a 
common Secretariat to deal with aU 
these subjects is a m atter on which I 
am not prepared to venture a prophecy 
a t the present moment. But so far as 
existing conditions go, Railways will 
continue to be iiidependent of the 
Transport Secretariat and the Railway 
M inister wiU deal with the Railway 
Board direct as he has been dealing 
with that Board since it was con
stituted.

Shri Hussain Imam: Has the Trans
port Secretary enough work?

Shri Gopalaswami: I believe he has 
more than enough work.

Mr. Chairman: It is now five o’clock 
and I shaU proceed to put the 
Demands.

The question is:

“That the respective sums not 
exceeding the amounts shown in 
the third column of the Order 
Paper be granted to the President 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1952, in respect of the 
corresponding heads of demands 
entered in the second column 
thereof.”

The motion was adopted.
[As directed by Mr. Chairman the 

Motions for Demands for Grants which  
were adopted by the House are repro
duced below— Êd. of P.P.]
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D e m a n d  N o . 1— R a il w a y  B oard

“That a sum not exceeding 
Rs. 30,90,000 be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Railway Board’.”

D em a n d  No. 2—A u d it

“That a sum not exceeding 
Rs. 30,84,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1952, in respect 
of ‘Audit’.”

D em and  No. 3—M isc e lla n eo u s 
E x p e n d it u r e

“That a sum not exceeding 
Rs. 77,84,000 be granted to the# 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Miscellaneous Expenditure’.”

D em and  No. 4—O r d in a r y  W o r k in g  
E x p e n s e s— A d m in ist r a t io n

“That a sum not exceeding 
Rs. 24,23,71,000 be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of 'Ordinary Working expenses— 
Administration’.”

D em and  N o . 5— O r d in a r y  W o r k in g  
E x p e n s e s — R e p a ir s  and M a intena nce

“That a sum not exceeding 
Rs. 59,73,49,000 be granted to the • 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of 'Ordinary Working expenses— 
Repairs and Maintenance’.’̂

D em and  N o. 6— O r d in a r y  W o r k in g  
E x p e n s e s— O p e r a tin g  S taff

“That a sum not exceeding 
Rs. 38,36,16,000 be granted to the 
P ^ id e n t  to defray the charges 
Winch will come in course of pay
m ent during the year AnHing the 
Slst day ot March, lg52. in  respect 
of Ordinary Working exDenses^*- 
Operating Staff."

D em and  N o . 7— O r d in a r y  W o r k in g  
E x p e n s e s — O p e r a t io n  (F u e l )

“That a sum not exceeding*. 
Rs. 30,55,20,000 be granted to th e  
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ordinary Working expenses— 
Operation (Fuel)’.”

D em and  N o . 8 — O r d in a r y  W o r k in g - 
E x p e n s e s — O per a t io n  o th er  th an  

S taff  and  F u e l

“That a sum not exceeding^ 
Rs. 12,67,04,000 be granted to the  
President to defray the charges 
which wiU come in course of pay
m ent during the year ending the 
31st day of March, 1952, in respect 
of ‘Ordinary Working expenses— 
Operation other than Staff and 
Fuel’.”

D em and  N o . 9—O r d in a r y  W o r k in g  
E x p e n s e s— M isc e lla n eo u s e x p e n s e s .

“That a sum not exceeding 
Rs. 17,79,55,000 be granted to the 
President to defray the charges 
which wiU come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ordinary Working expenses— 
Miscellaneous expenses’.”

D em and  N o . 9A — O r d in a r y  W o r k in g  
E x p e n s e s— L̂abo ur  W elfare

“That a sum not exceeding
Rs. 3.39,95,000 be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ordinary Working expenses— 
Labour W elfare’.”

D em and  N o . 10—P a y m e n t s  to Indiaw  
S tates and Co m p a n ie s

“That a sum not exceeding
Rs. 29,98,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1952, in respect 
of ‘Payments to Indian States and 
Companies’.”

D em and  N o . 11— Âp p r o p r ia t io n  T a  
D eprec ia tio n  F u nd

“That a sum not exceeding
Rs. 30,00,00,000 be granted to tb«
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President to defray the charges 
which will come in course of pay

. ment during the year ending the 
’ 31st day of March, 1952, in respect 

of ‘Appropriation to Depreciation

D em and  N o . 12A—O p e n  L in e  W o r k s— 
(R e v e n u e ) L abo ur  W elfare

“That a sum not exceeding 
Rs. 2,28,04,000 be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Open Line Works— (Revenue) 
Labour W elfare’.”

D e m and  No. 12B—O p e n  L in e  W o r k s—
(R e v e n u e )— O th er  th an  L abo ur  

W elfare

“That a sum not exceeding 
Rs. 3,83,31,000 be granted to tire 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1952, in respect 
of ‘Open Line Works— (Revenue)— 
Other than Labour W ^ a r e \ ”

D em a n d  N o . 13— Âp p r o p r ia t io n  to 
D e v e l o p m e n t  F un d

“That a sum not exceeding 
Rs. 10,00,00,000 be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
o f ‘Appropriation to Development 
Fund'.”
D em and  N o . 14— Âppo p r ia t io n  to 

R e v e n u e  R e se r v e  F un d

“That a siun not exceeding 
Rs. 11,84,83,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1952, in respect 
of ‘Appropriation to Revenue 
Reserve Fund'.”

D em and  N o . 15— Co n st r u c t io n  of  N e w  
L in e s — Capital  and D e p r e c ia iio n  F un d

“That a sum not exceeding 
Rs. 2,61,33,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1952, in respect 
of ‘Construction of New Lines— 
Capital and Depreciation Fund*.”

D em and  N o . 16—O pe n  L in e  W o r k s— 
A dd it io n s

“That a sum not exceeding 
Rs. 15,18,76,000 be granted to the

President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Open Line Works—Additions'.”

D em and  N o . 17— O p e n  L in e  W o r k s—  
R epla c em en ts

“That a sum not exceeding
Rs. 40,24,93,000 be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Open Line Works—^Replace
ments'.”

D em and  N o . 18—O p e n  L in e  W o r k s— 
D e v e l o p m e n t  F u n d

“That a sum not exceeding
Rs. 8,28,68,000 be granted to the
President to defray the charges 
which will come in course of pay
ment during the yesir ending the 
31st day of March, 1952, in respect 
of ‘Open Line Works—Develop
ment B^nd'.”

D em and  N o . 19—Capita l  Ou tla y  o n  
V iza ga pa tam  P ort

“That a sum not exceeding 
Rs. 16,30,000 be granted to the 
President to defray the charges 
which will come in course of pay
ment during the y^ar ending the 
31st day of March, 1952, in respect 
of ‘Capital Outlay on Vizagapatam 
Port'.”

D em and  No. 20— D̂iv id e n d  P ayable  to  
G ener al  R e v e n u e s

“That a sum not exceeding 
Rs. 33,37,51,000 be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, In respect 
of ‘Dividend payable to General 
Revenues'.”

Shri SIdhva (Madhya Pradesh): 
With your permission, may I request 
the hon. M inister to make the an
nouncement regarding concession 
tickets?

Mr. Chatrman; If  he wants to make 
a statement, he can do so tomorrow 
after Question Hour.

Shri Gopalaswami: There is nothing 
special. I can tell my hon. friend 
straightaway that I have already made 
the position d e a r  so fa r as season 
tickets are concerned.
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Shri Sidhya: That 
service.

was suburban

Shri Gopalaswami: There are season 
tickets for suburban service; there are 
season tickets for other things also.

Shri Sidhva: 1 am talking of week
end tickets.

Shri Gopalaswami: In regard 
week-end tickets, concession tickets of 
other kinds and so on, I am having 
the m atter examined. We shall see 
how m any of them can be re-introduced 
OT restored. I t  is not a thing on which 
I could give an assurance straight
away. I t is a question of accommoda
tion also.

APPROPRIATION (RAILWAYS) NO. 2 
BILL

The Minister of States, Transport 
and Railways (Shri Gopalaswami): I
beg to move for leave to introduce 
a Bill to authorise payment and appro
priation of certain sums from and 
out of the Consolidated Fund of India 
for the service of the year ending on 
the 31st day of March, 1952, for the 
purposes of railways.

Mr. Chairman: The question is:

“That leave be granted to intro
duce a Bill to authorise payment

and appropriation of certain sums 
from and out of the Consolidated 
Fund of India for the service of 
the year ending on the  31st day 
of March, 1952, for the purposes 
of railways.*'

The motion was adopted.

Shri Gopalaswami: I introduce the 
BiU.

Prof. K. K. Bhattacharya (U ttar 
Pradesh): May I ask the hon. M inister 
one thing? W hat about student con
cessions?

Mr. Chairman: He has
replied.

already

The Minister of State for Transport 
and Railways (Shri Santhanam): The
student concessions are already there. 
They will continue.

Prof. K. K. Bhattacharya: In
concessions, w hat about....

the

Shri Santhanam: Individual conces
sions? I have already said th a t student 
concessions wiU continue.

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Thursday^ the 8th March, 1951.




